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uarry-Black Trap Mine, the Respondent No. 11 abovenamed, having its principal place of
business at Survey No. 45/P, Village: Arithiya, Taluka: Kodinar, District: Gir Somnath,

Gujarat: 362720, do hereby solemnly state as under:

1. Isay that I am conversant with the facts of the present case, and I am able to depose to the
same. | say that | have read the copy of the captioned Original Application No. 37 of 2020
(“said Application”) and [ am filing this Affidavit in reply to the said Application, to
bring on record the true and correct facts and to oppose the reliefs sought in the said
Application. [ reserve my right to file an Additional Affidavit in the said Application, as

and when necessary, with the leave of this Hon’ble Tribunal.

[

At the outset, | deny each and every statement, allegation and averment made in the said
Application, which is contrary to and/or inconsistent with records and what is stated
herein. I say that nothing contained in the said Application shall be deemed to be admitted

for want of specific denials or traverse. | further deny the contents of the Joint Committee
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Report of December, 2021 and reserve my rights to file an additional Affidavit, to place

on record my objections to the Joint Committee Report of December, 2021.

3. 1 say that contrary to what is stated in the said Application, the Respondent No. 11 has
carried out mining activities legally and with due authorizations and permissions of the
_ Government and other concerned authorities. | say that the Applicant has knowingly

made false, incorrect, and misleading statements and averments, solely with the view to

/ . {91 ead this Hon’ble Tribunal and abuse the process of the court. I say that the Applicant
NP . * N,
l/’"' ; e ha@ pme before this Hon’ble Tribunal with unclean hands and the said Application is
H <" " i .
6 T to be dismissed on this ground alone.

/

4. I say that the Respondent No. 11 was set up in the year April, 2007 as a Partnership Firm,
for the purpose of mining Black Trap Minor Minerals (“BTMM?). Hereto annexed and

marked as Annexure “A” is a copy of the Registration Certificate.

5. 1 say that vide an Order/Letter dated 16" December, 1996 issued by the Office of
Collector (Minerals Branch), Amreli, the Respondent No. 11 was granted a lease on the
land bearing Survey No. 45/P, admeasuring 0.90 hectares situated at Village: Arithiya,
Taluka: Kodinar (“said Quarry Land”), for excavation/mining of BTMM. The said
Quarry Land was given on lease to Respondent No. 11 at a rate of Rs.100/- per hector. As
per the order dated 6™ December, 1996, the said Quarry Land was leased to Respondent
No. 11 for production of BTMM of about 2000 Metric Ton for the first year. Hereto
annexed and marked as Annexure “B” is a copy of the said Order/Letter dated 16"

December, 1996.
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6. | say that Respondent No. 11 entered into a Lease Agreement dated 4t April, 1997,
wherein the said Quarry Land was leased to the Respondent No. 11 by the State of
Gujarat for a period of 10 (Ten) years, for the purpose of mining BTMM. Hereto
annexed and marked as Annexure “C” is a copy of the Lease Agreement dated 4™ April,

1997.

for a further period of 10 years vide an application made to the Collector, Junagadh the
i W 14" August, 2006. Hereto annexed and marked as Annexure “D - Colly” is a copy of the

Lease Renewal Application dated ly'h August, 2006, along with the mining plan.

8. 1 state that vide an order dated 1% January, 2020 the Collector, Junagadh was pleased to
extend the lease period on the said Quarry Land for a further period of 10 years i.e., till
3™ April, 2017. Hereto annexed and marked as Annexure “E” is a copy of the Approval

Order passed by the authorities.

9. It is pertinent to note that, on 27" January, 1994, The Ministry of Environment and Forest
issued an Environmental Impact Assessment Notification S.0. 60 (E) dated 27" January,
1994 which stated that only the mining projects having a Lease Area of more than 5
hectares would require Environmental Clearance. | say that, by this, it was clear that
Respondent No. 11 did not require any Environmental Clearance to operate on the Quarry
Land since the Quarry Land was only measuring 0.90 hectares. Hereto annexed and
marked as Annexure “F” is a copy of the Environmental Impact Assessment Notification

S.0. 60 (E) dated 27" January, 1994.
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10. I say that the Ministry of Environment and Forests issued a Notification bearing No. S.O.
1533 dated 14™ September, 2006 for imposing certain restrictions and prohibitions on
new projects or activities, or on the expansion or modernization of existing projects or
activities based on their potential environmental impacts. Hereto annexed and marked as

Annexure “G” is a copy of the Notification No. S.0. 1533 dated 14™ September, 2006.

11.1 say that, a Circular bearing No. J-15012/35/2007-1A (M) — Part dated 2" July, 2007 was
published by the Ministry of Environment and Forests, thereby clarifying the position

with regard to the applicability of Notification bearing No. S.0. 1533 dated 14"

under the Environmental Impact Assessment Notification S.0. 60 (E) dated 27™ January,
1994 would continue to operate without obtaining environmental clearance till the lease
falls due for renewal if there was no increase in the lease area or if there was no
enhancement of production. Hereto annexed and marked as Annexure “H” is a copy of

the Circular bearing No. J-15012/35/2007-1A (M) - Part dated 2" July, 2007.

12. 1 say that on 19" July, 2010, the Range Forest Officer issued a distance certificate stating
that the Quarry Land of Respondent No. 11 is 5.475 kilometres away from the Gir
National Park, the Gir Wildlife Sanctuary, the Paniya Wildlife Sanctuary and Mitiyala
wildlife Sanctuary (“protected areas”). Hereto annexed and marked as Annexure “I” is

a copy of the Distance Certificate dated 19™ July, 2010.
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13. 1 say that vide a letter dated 26" July, 2010 from the Talhati to Arithiya Panchayat it was

indicated that Quarry Land is 1 kilometer from Arithiya Village. Hereto annexed and

marked as Annexure “J” is a copy of the letter dated 26™ July, 2010.

14.1 say that on 6" September, 2010, the Gujarat Pollution Control Board (“GPCB”),

™~

AN

inspected the Quarry Land and inter alia recommended that a No Objection Certificate

(“NOC”) and Consolidated Consent and Authorization (“CCA”) be granted to

Qespondent No. I1. [ crave leave to refer and rely upon the No Objection Cemﬁcate and

\Qle Consolidated Consent and Authorization at the time of the hearing.

| /

16.

17.

)

i 0
>
o

- m say that in the interim, the Office of Geologist vide an Order/letter dated 3™ October,

2010, bearing Reference No. GG/GIR/ECO/QL/2089, approved the grant of Respondent No.

11's lease for the said Quarry Land, however, Respondent No. 11 was asked to close mining
activities within a periphery of 10 kilometres of Gir Sanctuary. Further, Respondent No. 11
was asked to submit an NOC from the National Wildlife Sanctuary Board. (“NBWL") I crave

leave to refer and rely upon the Order/Letter dated 3™ October, 2010 at the time of hearing.

I say that vide Order/letter dated 22" March, 2011, GPCB granted CCA, NOC as well as
Consent To Establish (“CTE”) and Consent to Operate (“CTO”) at the said Quarry Land
to Respondent No. 11. The said CTE and CTO were valid for five years i.e., up to 1*
March, 2015. Hereto annexed and marked as Annexure “K” is the Copy of the

Order/Letter dated 22™ March, 2011.

I say that, on completion of the further period of 10 years of lease for Quarry Land,
Respondent No. 11 made an application for extension of the Lease Period along with the

Mining Plan vide application dated 4™ January, 2016 filed before the Collector Gir
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Somnath. Hereto annexed and marked as Annexure “L” is a copy of the Application

dated 4" January, 2016.

18. I say that, promptly, vide letter dated 13™ October, 2016, Respondent No. 11 informed the
Geologist about the application for NOC that was made by the Respondent No. 11 to
NBWL. Hereto annexed and marked as Annexure “M” is the copy of the letter dated 13"

QOctober, 2016.

19. 1 say that during the pendency of the application, on 24™ May, 2017 the Gujarat Minor

Mineral Concession Rules, 2017 came into tforce which further extended the term of the

A leased Quarry Land till 31* March 2025. The relevant extract of the Concession Rules,

) oan

\SA\Q/Z 7 is reproduced below for ease of reference:

L “12. Period of the Quarry Lease —

(1) In case of:

(a) All minor mineral specified in Part A-II or Part B of the
Schedule 111, the period of quarry lease granted or renewed
before the date of commencement of these rules, shall be
extended and be deemed to have been extended up to a period
ending on March 31, 2025, with effect from the date of expiry
of the period of renewal last made or till the completion of
period of quarry lease, if any, whichever is late, subject to the
condition that all the terms and conditions of the lase have
complied with;

[Emphasis Supplied]
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It is pertinent to note that BTMM which is excavated by Respondent No. 11 is
included in Schedule III Part A-Il or Part-B of the Gujarat Minor Mineral
Concession Rules, 2017. Hereto annexed and marked as Annexure “N” is a copy

of the Gujarat Minor Mineral Concession Rules, 2017.

20.1 say that the Ministry of Environment, Forest and Climate Change issued a draft
notification S.0. 3370 (E) on 25" October, 2016 and notified that area to an extent of up

to 17.9 kilometers from the boundary of the Mitiyala Wildlife Sanctuary, 16.3 kilometers

. /;o\mvthe boundary of the Gir Wildlife Sanctuary and up to 14.98 kilometres from the

a Wildlife Sanctuary of Gujarat, to be declared an as Eco-sensitive Zone (“Eco

%gitive Zone”). Hereto annexed and marked as Annexure “O” is a copy of the Draft

\V 'iiﬁcation S.0. 3370 (E) dated 25" October, 2016.

21. 1 say that despite the fact that ‘Proposal for Declaration of Eco-Sensitive Zone around Gir
National Park & Sanctuary and Paniya & Mithiyala Wildlife Sanctuaries’ prepared by the
Gujarat Forest Department did not include the said Quarry Land as Eco-Sensitive Zone,
and further despite the fact that the lease period of the said Quarry Land was extended till
31* March 2025, the Respondent was issued a communication dated 5" February, 2016 &
subsequently Notices dated 3" October, 2016 and 9™ February, 2017 by the Office of the
Commissioner of Ecdlogy and Mining Department compelling the Respondent No. 11 to
procure an NOC from the NBWL. Hereto annexed and marked as Annexure “P” are the

copies of the Notices dated 3 October, 2016, 'ﬂ"ﬁwgﬂt‘ﬁssued by the Office of B

the Commissioner of Ecology and Mining Department.

22. The said notices were responded vide replies dated 1*' March, 2016, 13" October, 2016,

and 18" February, 2017, respectively, wherein Respondent had unequivocally mentioned
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that Respondent No. 11 had already applied for Environmental Clearance and is awaiting
response. Hereto annexed and marked Annexure “Q-Colly” are the copies of the
correspondence between the Respondent No. 11 and the Office of the Commissioner of

Ecology and Mining Department.

I say that in or around 2017 not declared, the Gujarat Forest Department prepared a
proposal for declaration of Eco-Sensitive Zone around Gir National Park & Sanctuary and

Paniya & Mithiyala Wildlife Sanctuaries and made it mandatory for the project

BE VN :
“f -~ proponents to obtain clearance from the NBWL to operate. Hereto annexed and marked
AP I

e

1

\

“‘ r‘"“ . 3 [ .
. Annexure “R” is a copy of proposal for declaration of Eco-Sensitive Zone around Gir

K
’

24.

25.

26.

. ‘,{.f"‘f\lltlitional Park & Sanctuary and Paniya & Mithiyala Wildlife Sanctuaries.

4

I say that on 24™ January, 2018, the Wildlife Sanctuary Board granted a provisional order
for Consent to Establish and Operate. As per the said order, the consent was extended and
was valid up to 231 January, 2023. Hereto annexed and marked as Annexure “S” is a

copy of the Provisional Consent Order dated 24" January, 2018.

I say that on 17" February, 2018, the GPCB issued a letter bearing reference no.
GPCB/CCA/JNG-248/ID-27834, wherein the said board was pleased to continue the
Order dated 22™ March, 2011 for a period of 5 years. Hence, Respondent No. 11 has the
Consent to Operate until 2016. I crave leave to refer and rely upon the letter dated 17"

February, 2018 issued by the GPCB at the time of hearing.

I say that an application dated 7" July, 2018 was made to the Deputy Conservator of
Forest for obtaining Wildlife Clearance certificate from the NBWL. Hereto annexed and

marked as Annexure “T” is a copy of the said application dated 7" July, 2018.
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27.1 say that thereafter, by another letter dated 28" August, 2019, Respondent No. 11
informed the Geologist about the application for Wildlife Clearance that was pending
before the Principal Chief Forest Conservator. Hereto annexed and marked as Annexure

“U” is a copy of the letter dated 28™ August, 2019.

28. Pertinently, the area of the Quarry Land i.e., Village: Arthiya, Taluka: Kodinar, District,
Gir Somnath, Gujarat does not fall within the Eco-Sensitive Zone, hence clearance from

the NBWL was not mandatory for the said Quarry Land.

hout prejudice to the aforesaid, Respondent No. 11 applied for Wildlife Clearance on

A
.$Qctober 2016. Hereto annexed and marked as Annexure “V” is a copy of the letter

.Q:?teé 28" August, 2019.

Royalty Passes. Thus, admittedly, the authorities permitted mining on the Quarry Land

and further validated the said mining activity by generating Royalty Passes for the same.

31. 1 say that on 4™ uly, 2020, the Royalty Passes of Respondent No. 11 were locked, when a
blanket order was passed by this Hon’ble Tribunal restricting operations of the mines
which had failed to submit Environmental Clearances on or before 2016. Respondent No.
11 has not conducted any mining activity since the Royalty Passes of Respondent No. 11
were locked. Hereto annexed and marked as Annexure “W” is a copy of the Order dated

4™ July, 2020.

32.1 say that I shall now deal seriatim with the various averments made in the Application. I
state that save and except what is specifically admitted herein, all the allegations made by

the Applicant against Respondent No. 11 are denied:
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a. With reference to Paragraph 1 and 2 of the Application, I state that the contents of the

same are formal in nature and merit no reply.

b. With reference to Paragraph 3 of the Application, I deny the contents thereof in
totality. [ repeat and reiterate what is stated hereinabove and deny all that is

inconsistent and/or contrary thereto. [ say that the facts mentioned above clearly

’, Nevince that Respondent No. 11 has carried out mining activities legally and with

A iapplicable authorizations and permissions from the concerned authorities. I deny that
he activities of Respondent No. 11 have caused irreparable damage to wildlife,
environment, and ecology. I deny that Respondent No. 11 has violated any statutory

provisions whatsoever.

c. With reference to Paragraph 4 to 6 of the Application, I deny the contents thereof in
totality. I state that the Applicant has made unsubstantiated and frivolous allegations,
with a view to mislead and misguide this Hon’ble Tribunal and abuse the process of

the court.

d. With reference to Paragraph 7 of the Application, 1 deny the contents thereof. I say
that the said Application is preferred on false and erroneous grounds. 1 say that the
said Application is a mala fide attempt to mislead this Hon’ble Tribunal and is an

abuse of the process of the court.

e. With reference to Paragraph 8, I state that the contents of the same in relation to the

present Respondent, are denied in toto. I state that the bloated numbers as described in
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Paragraph 8 (a) (12) are baseless and are shown to mislead this Hon’ble Tribunal. I
state that on the contrary, as mentioned above, Respondent No. 11 has constantly
monitored that its operations are in compliance with the applicable laws. I repeat,
reiterate, and confirm what is stated hereinabove and deny what is consistent and/or

contrary thereto.

With reference to Paragraph 9, I deny the contents thereof in totality. I repeat and
iterate what is stated hereinabove and deny all that is inconsistent and/or contrary
;t ereto. | say that the facts mentioned above clearly evince that Respondent No. 11 has
v carried out mining activities legally and with applicable authorizations and
permissions from the concerned authorities. I deny that the activities of Respondent
No. 11 have caused irreparable damage to wildlife, environment, and ecology. I deny

that Respondent No. 11 has violated any statutory provisions whatsoever.

With reference to Paragraph 10 and 11, the contents of the same are denied in toto.
The contents of the same are not related to Respondent No. 11 and are denied for want

of knowledge.

With reference to Paragraph 12, it is pertinent to note that the draft notification relied
on by the Applicant, has not been notified as on date of filing of the present Reply.
Without prejudice to the same, [ say that Respondent No. 11°s mining activities do not

run affront to the said draft notification.

With reference to Paragraph 13 and 14, I deny all that is contrary and/or inconsistent

with the records and what is stated herein. I say that the facts mentioned above clearly
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evince that Respondent No. 11 has carried out mining activities legally and with
applicable authorizations and permissions from the concerned authorities. I deny that
the activities of Respondent No. 11 have caused irreparable damage to wildlife,
environments and ecology. I deny that Respondent No. 11 has violated any statutory

provisions whatsoever.

j.  With reference to Paragraph 15, I state that the contents of the same are denied in toto.
. | say that the facts mentioned above clearly evince that Respondent No. 11 has carried
A out mining activities legally and with applicable authorizations and permissions from

b4

Sothe concerned authorities. I deny that the activities of Respondent No. 11 have caused
rreparable damage to wildlife, environment, and ecology. I deny that Respondent No.

11 has violated any statutory provisions whatsoever.

k. With reference to Paragraphs 16 to 19, I state that the contents of the same are formal
in nature and merit no response. I put the Applicant to strict proof with respect to the

contents thereof.

I.  With reference to Paragraph 20, | say that the contents of the same of the denied in
toto. I state that this Application has been filed with view to the mislead this Hon’ble
Tribunal. I state that the Applicants have only made certain quarries as parties to the
present application which shows the mala-fide and extortionist conduct of the

Applicants.

33.1 say that Respondent No. 11 is in legal possession of the said Quarry Land. I say that

Respondent No. 11 is in the business of excavating BTMM. I say that the said business of
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excavation of BTMM at the said Quarry Land is being carried out by Respondent No. 11
after due authorizations received from the concerned authorities and as per procedure
established by law.

34.1 say that Respondent No. 11 has taken the steps in view to safely establish and operate
the Quarry for the excavation of BTMM at the said Quarry Land. Furthermore,
Respondent No. 11 in order to protect the flora, fauna, and in order to create a sustainable

ecosystem surrounding the said Quarry Land has taken several steps. It is submitted that

the Respondent No. 11 has consistently and actively participated in cultural,

N
oD ¥ A o\

\? /T A ﬂwronmemal and social enhancement of the region and has planted 81077 trees around
L4 4 (," @

’ A
oy, %Quarry Land.
ST N

;(
<

. RIS
AN PA T
'?,q F ( lﬁé\gv{ay that Respondent No. 11 has been carrying out mining activity since the year 1997.
S

That the mining was carried out at the said Quarry Land admeasuring 0.90 Hectares. I say
that Respondent No. 11 having lease of the said Quarry Land is less than 5 Hectares,
therefore is clearly not bound to apply for the said EC under Notification of 2006. The
Applicants allegation of Respondent No. 11’s violation in obtaining EC vide the
mandatory provision under the E1A Notification of 2006 is clearly without application of

mind.

36. That the Respondent No. 11 has obtained the mandatory permissions before establishing
industrial plant, and operation of the said industrial plant and activities connected thereto.
That the request made for consent to establish and consent to operate were made by
Respondent No. 11 to the concerned authorities as per procedure established by law. The
same was granted to Respondent No. 11 after due consideration by the concerned

authorities.
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37. It is submitted that Respondent No. 11 has taken all necessary steps to constantly monitor

that, its operations are in compliance with the applicable laws.

38.  That Respondent No. 11 has in good faith built a ‘Green Belt’ so that the movement of

wildlife animals is not obstructed by the functioning of the quarry. I crave leave to refer

and rely upon relevant photographs at the time of the hearing.

39. [ say that, at present, Respondent No. 11 has shut the operation of the quarry at the said

Quarry Land.

40. In view thereof, 1 say that the said Application preferred by the Applicant is liable to be

rejected with exemplary costs.

Date: 30 JUNE 2023

Place:  Gir Somnath

arinam Law Associates

Advocates for the Respondent No. 11

166012023

JOLEMNLY AFFIRMEDAND
8IGNED, BEFORE, MF

SAN?AY M. JOSHI

Advocate & Notary
Kodinar (Gufarat'
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VERIFICATION

I, Rajubhai Hamirbhai Solanki, adult, Indian Inhabitant, the Partner of M/s. Maruti Stone
Quarry-Black Trap Mine, the Respondent No. 11 abovenamed, having its principal place of
business at Survey No. 45/P, Village: Arithiya, Taluka: Kodinar, District: Gir Somnath,
Gujarat: 362720, do hereby state and declare that what is stated in the foregoing Paragraphs is
true to my own knowledge and are based on records, information, beliefs and I believe the

same to be true.

Solemnly declared at  Gir Somnath )

Dated this 30 day of June, 2023 )

ol LSS MLOL P WS

Respondent No. 11

PARINAM LAW ASSOCIATES

Advocates for Respondent No. 11
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'Form--G’ Firm No. GUJ-BVN/11022/.

Sr. No. ofjappin.-32/2007-08/.

Name:-MARUTL STONE CRUSHER., P.0. ARITHIA, Tal: Kodinar, Dist: Junagadh.

Business§STONE CR

. No.of Date of
" Eptrv B Entry
1 g 14/05/2007.

¢
A

USHER, CRUSHED METAL.

Nature of entrv Date of Remarks
S . Joining
1.Gigabhai Govindbhai Bhalia. 01/04/2007.
Devli Road, Kodinar, Dist: Junagadh,
2.Rajubliai Hamirbhai Solanki.
Devli Road Kodinar, Dist: Junagadh. -do-

1. twil
The said ﬁrm has been registered vide appln recd. on dt. 11/05/2007.

TRUE COPY’ S

Regisuar of Firms,

9@1&_ ' Blhavnagar Division
Registrar of Firms Bhavnagar.
Bhavnagar Division,

Bhavnagar-0126
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Office of the Collector (Minerals Branch)
Multi-storied Bhavan, “"C” Block,

Second Fioor,

Amreli.

Date 16/12/96

No.GA/QL/1415/3777 to 3780

Read:

1. The Application dated 30/9/960of M/s. Maruti Stone
Crusher.

2.  Notification No. JU-71-2168-12-9-5-7 dated 18/2/71
of the Industry, Mining and Energy Department,
and, Resolution No. MCR-2190-69-1086 dated 1-4-
92 of the Industry, Mining Department.

3. Letter No. JMN/Vashi/1890/06 dated 5/11/96 of the
Mamlatdar, Kodinar.

4.  Order No. Mesu-2-BKHP-SR-3-95-96 dated 13/11/95
of the Office of the Taluka Panchayat, Kodinar.

RDE

In pursuance of the authority granted to me in terms
of the Rule-11 of the Gujarat Minor Minerals Rules, 1966,
the quarry lease for excavation of the Black trap minor

- minerals for 10 years from the following mentioned area:

Taluka [ Village S. No. Area Boundary

Kodinar { Arithiya | 45 paiki 0-90-00 On north the adjacent
S. No4
On south, the adjacent
S. No.4 B

The quarry lease of the aforesaid area shall be subject to

the following terms and the rules of the respective period.

1. The Applicant shall after getting measured the lease
area within 90 days from the date of this order at his own

cost through the District Land Record Inspector, Amreli
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and, after raising the demarking of the final boundary
marks and after preparing the certified maps in seven
copies, the same shall require to be produced. Further,
after getting the stamp duty decided through the Sub-
Registrar, Head Quarter, Amreli, and the Agreement shall
require to be got executed in prescribed Form No.D. If
default will be made Deed of agreement shall not be got
executed within time limit of 90 days then, the approval
shall be treated automatically cancelled and no any
written intimation shall be given for the same. At the time
of executing the Deed, original challan in token of paying
the amount of Security deposit at a rate of Rs.1000/- for
each hector or any bart of the same for the compliance of

the rules.

2. The Mining work cannot be commenced on the basis of
the order of this lease approval. But, as directed, the
possession of the lease area shall require to be obtained
from the Competent Officer after executing the deed of
agreement. Thereafter, after giving the notice as per the
Part-3 of the Clasure 2 of the Deed of Agreement, the
work can be started after obtaining the prior permission

from the Competent Officer.
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3. The Annual rent of the entire lease area shall require
to be paid of in the beginning at the rate of Rs.100/- per

each hector.

N 4. On the minor minerals disposed off after excavation
’1 from the mines, the amount dead rent or royalty at a rate
from time to time as mentioned in the Schedule-1 of the
Minor Minerals Rules, 1966. The prevailing rate of royalty

under this rules are as under:

Name of the minor| Rate of royalty per M. Ton

minerals
Black trap Annual Darent Rs.7500-00 or annual

- For production of | royalty at a rate of Rs.12-00 per M. Ton
about 2000-00 in | whichever is higher shall require to be
M.Ton for first year deposited.

5. With the vehicle for transportation of the minor
minerals from the lease area, the Royalty pass in
prescribed form shall require to be given in triplicate.
Further, at the time of getting signature and seal for the
triplicate passbook, the royalty for the same shall require

to be paid in advance.

6. This lease area is granted for the minor mineral
Black trap. Except the same, no any other minor/major

mineral can be excavated.

7. The complete account of the excavation done in the
lease area shall be maintained by the lease holder in the

prescribed daily/monthly statement.
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8. When the Director/Competent Officers or the any
officer of the Geology Department comes for the mining
inspection and during the inspection when demands for
any information, books of accounts etc. in regard the

mines at that time, the same shall require to be produced.

9. This order shall require to be annexed with the
Agreement (Deed) and the terms mentioned therein shall

be binding to the Lease holder.

10. When the Government feels it necessary, at the
time, the land of lease area shall require to be returned

without any compensation.

11. If the lease is granted in the land of the private
owners, then, it shall be compulsory to get N.A. of such

fand.

12. In the lease area from where the minerals have been
taken out by excavation, one tree shall require to be

grown at every 10 sqg. meters.

Sd/-
Collector,
Amreli,
Dispatched
Sd/- illegible
Geologist,

Department of Geology and Mines, Amreli,

By Regd.A.D.

To,

M/s. Maruti Stone Crusher,
C/o. Somnath Printing Press,
At: Kodinar,
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Date: ...... Photograph | From:

{ Rlace....... Marutl Stone Crusher, Cfo.-
Short Initial of GigabhaiGovindbhaiBhaliya

the acceptor of At: Arithiya, Ta. Kodinar, Dist.
the Appl. GirSomnath.

Received.

To,

The Collector,
MiRés Branch,
Junagadh, Dist. Junagadh.

Sir,

(1) I/we am/are making this application for renewal of the
Production lease in pursuance, of the &ujarat Minor
Minerals Rules, 1996

(2) The fee for renewal of the lease (Region) under Rule
18(4) and amount of fees of Rs.250/- has been
deposited In State Bank of Indla, Gandhinagar vide
Challan No6.27 dated 2177706 in Government Treasury,
Gandhinagar. Its acknowledged challan Is enclosed.

(3) The necessary detalls are as under:

1 |Name and address | Maruti Stone Crusher.

of the Application |€/o. '
and, & should be | GigabhaiGovindbhaiBhaliyaVvillage
mentioned as to | Arithiya, Post Harmadiya, Ta.
appiicant Is | Kodinara(Individual)

aubduvudyal, Firm
or company or

Society or not?

2 |The Mineral | Black Trap
/minerals for which
the application s
given for -renewal
af the tease
(Region)

(4) The details of the original lease of the production work:

A |The Village, Forest, Block or area | At Arithiya,
B Sr. No./Nos. 45 pakl
C The area of each survey no. 0-90-00
B | Mineral/minerals Black trap
|E |{The No. and date of the order | Order No.
granting the lease , 'GA/QL/14-
15/3777/378
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dated 16/12/96.
F Rate of rent for the quarry lease. | 50,000/=
G The tenure for which the lease is | 10 years
granted.
H | Date of expiry of the lease 1 3=4=2017

(5) The details of the area/lease /renewal for which renewal

application if made.

'1 | The area for which the applieation is made for | Entirely.
- renewal, whether the said entire lease is held | Map is
or lease Is held to the extent of certain part. | annexed.
2 | If the said area is held far certain part then; | -
(A),the Area for which the application is made |
- (B) the description of the area (€) Whether
the map is annexed or not.
(A) The area for which the application is
made.
(B).  Description. of the area |-
(C)  Whether the map is annexed or not? -
(6) | Thé equipreéent with | By labour and with fachines.
which. the minerals.
are to be excavated,
whether by hands or
with help of
equipment?
(7) | The details of the | As per requirement.
investment made In
the work of mining
work.
{8) | The tenure of tive | 10 (Ten) years.
lease for which the
application for
. renewalls made, | _

9

' ' The use in which the

mineral/minerals is

to be used.

(a) For Production

(b) For sale

For sale

(©) For any other
purpose

(10)

The detalls of the
production during the
last three years. '

The exception of the
quantum which is for
the ensuring three
years.

The details of the
sald guantum

870 tons

1000 M.T

11)

the |

Whether
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outstanding amounts
on the lease during
the continued
excavation have
|heen paid n the
Government?
(12) | The other detalls if |-
. the Applicant wans to
- provide the same.

- I/We declare that, the detalls provided above are true and,

I/we am/are prepared to provide any other details maps etc.

which you may need.

Yours faithfully,

® Sd/- as Gigabhal.
(Signature of the applicant.

Placé: Junagadh. .

bate: 14/08/06.
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OFFICE OF THE GEOLOGIST,
Geology and Mining Department,
Collector Office Building,

Room No0.348 to 354,

At Inaj, Ta. Veraval, Dist. Gir Somnath.
Phone No. 02876 285040,

Email: geologist.girsomanth@gujarat.gov.in

No.GG/QL/Re.8260/5 Date: 1/1/2020
To,
The Maruti Stone Crusher,

At: Arithya, Ta. Kodinar,
Dist. Gir Somnath.

Subject: In the matter of giving the certificate that the
Quarry Lease is continued.

Ref. Your Application dated 1/1/2020.

This is to inform on the above subject that, after
approving the quarry lease of black trap mineral in the
survey No0.45 in area 0.90.00 Hector of Village Arithiya,
Ta. Kodinar and, the Agreement has been made on
4/4/1997 for the tenure of 10 (ten) years. Since, the said
tenure expired on 3/4/2007, quarry lease renewal
application has been made vide Application dated
4/1/2016. Thereafter, as per the Gujarat Minor Minerals
Relaxation Rules, 2017 of the Government, the quarry
lease extension application has been made on 19/07/2019
to extend the quarry lease which is presently pending for

decision.

2
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As per the Gujarat Minor Minerals relaxation Rules,
2017 as well as Gujarat Minor Minerals Relaxation
(Amendment) 2018, since, the tenure of your quarry
lease deserves to be extended till 31/3/2035, till the
decision of your quarry lease extension/Renewal
application comes, your aforesaid quarry lease can be
considered as continued at present which is for your

information.

Sd/- illegible
Geologist,
Department of Geology and Mines,
Gir Somnath. (In-charge)
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Annexure- F 5 L(

MINISTRY OF ENVIRONMENT AND FORESTS

ENVIRONMENT IMPACT ASSESSMENT NOTIFICATION S.0.60(E), dated
27/01/1994

(incorporating amendments vide S.0. 356(E) dated 4/5/1994, S.0. 318(E)
dated 10/4/1997, S.0. 319 dated 10/4/1997, S.O. 73(E) dated 27/1/2000, S.O.
1119(E) dated 13/12/2000, S.0. 737(E) dated 1/8/2001, S.O. 1148(E) dated
21/11/2001, S.0. 632(E) dated 13/06/2002 )

1) S.0. 60 (E)- Whereas a notification under clause (a) of sub-rule (3) of rule 5
of the Environment (Protection) Rules, 1986 inviting objections from the public
within sixty days from the date of publication of the said notification, against
the intention of the Central Government to impose restrictions and
prohibitions on the expansion and modernization of any activity or new
projects being undertaken in any part of India unless environmental clearance
has been accorded by the Central Government or the State Government in
accordance with the procedure specified in that notification was published as
SO No. 80(E) dated 28" January, 1993;

And whereas all objections received have been duly considered,;

Now, therefore, in exercise of the powers conferred by sub-section (1) and
clause (v) of sub-section (2) of section 3 of the Environment (Protection)
Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule 5 of the
Environment (Protection) Rules, 1986, the Central Government hereby
directs that on and from the date of publication of this notification in the
Official Gazette, expansion or modernization of any activity (if pollution
load is to exceed the existing one, or new project listed, in Schedule | to
this notification, shall not be undertaken in any part of India unless it has
been accorded environmental clearance by the Central Government in
accordance with the procedure hereinafter specified in this notification;

2) Requirements and procedure for seeking environmental clearance of projects:

I.(a) Any person who desires to undertake any new project in any part of India
or the expansion or modernization of any existing industry or project
listed in the Schedule-! shall submit an application to the Secretary,
Ministry of Environment and Forests, New Delhi.

The application shall be made in the proforma specified in Schedule-Il of this
notification and shall be accompanied by a project report which shall, inter




866

€S

alia, include an Environmental Impact Assessment Report, Environment
Management Plan and details of public hearing as specified in Schedule-IV
prepared in accordance with the guidelines issued by the Central Government
in the Ministry of Environment and Forests from time to time. However, Public
Hearing is not required in respect of (i) small scale industrial undertakings
located in (a) notified/designated industrial areas/industrial estates or (b)
areas earmarked for industries under the jurisdiction of industrial development
authorities; (ii) widening and strengthening of highways; (iii) mining projects
(major minerals) with lease area up to twenty five hectares, (iv) units located
in Export Processing Zones, Special Economic Zones and (v) modernisation
of existing irrigation projects.

Provided that for pipeline projects, Environmental Impact Assessment report
will not be required:

Provided further, that for pipeline and highway projects, public hearing shall .
be conducted in each district through which the pipeline or highway passes
through.

(b) Cases rejected due to submission of insufficient or inadequate data and
Plan may be reviewed as and when submitted with complete data and
Plan. Submission of incomplete data or plans for the second time would
itself be a sufficient reason for the Impact assessment Agency to reject the
case summarily.

Il. In case of the following site specific projects:

a. mining;

b. pit-head thermal power stations;

c. hydro-power, major irrigation projects and/or their combination
including flood control;

d. ports and harbours (excluding minor ports);

e. prospecting and exploration of major minerals in areas above 500 '.
hectares;

The project authorities will intimate the location of the project site to
the Central Government in the Ministry of Environment and Forests
while initiating any investigation and surveys. The Central
Government in the Ministry of Environment and Forests will convey
a decision regarding suitability or otherwise of the proposed site
within a maximum period of thirty days. The said site clearance
shall be granted for a sanctioned capacity and shall be valid for a
period of five years for commencing the construction, operation or
mining.
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Ill. (a) The reports submitted with the application shall be evaluated and
assessed by the Impact Assessment Agency, and if deemed
necessary it may consult a committee of Experts, having a composition
as specified in Schedule-Ill of this Notification. The Impact Assessment
Agency (IAA) would be the Union Ministry of Environment and Forests.
The Committee of Experts mentioned above shall be constituted by the
Impact Assessment Agency or such other body under the Central
Government authorised by the Impact Assessment Agency in this
regard.

(b) The said Committee of Experts shall have full right of entry and
inspection of the site or, as the case may be, factory premises at any
time prior to, during or after the commencement of the operations
relating to the project.

(c) The Impact Assessment Agency shall prepare a set of
recommendations based on technical assessment of documents and
data, furnished by the project authorities supplemented by data
collected during visits to sites or factories, if undertaken and details of
the public hearing.

The assessment shall be completed within a period of ninety days from
receipt of the requisite documents and data from the project authorities
and completion of public hearing and decision conveyed within thirty
days thereafter.

The clearance granted shall be valid for a period of five years for
commencement of the construction or operation of the project.

IV. In order to enable the Impact Assessment Agency to monitor effectively
the implementation of the recommendations and conditions subject to
which the environmental clearance has been given, the project authorities
concerned shall submit a half yearly report to the Impact Assessment
Agency. Subject to the public interest, the Impact Assessment Agency
shall make compliance reports publicly available.

V. If no comments from the Impact Assessment Agency are received within
the time limit, the project would be deemed to have been approved as
proposed by project authorities.

3) Nothing contained in this Notification shall apply to:
a. any item falling under entry Nos. 3, 18 and 20 of the Schedule-I to

be located or proposed to be located in the areas covered by the
Notifications S.0. No.102 (E) dated 1°* February, 1989, S.0. 114 (E)




868

dated 20" February, 1991; S.0O. No. 416 (E) dated 20" June, 1991
and S.0. No0.319 (E) dated 7™ May, 1992.

b. any item falling under entry
no.1,2,3,4,5,7,9,10,13,14,16,17,19,21,25,27 of Schedule-l if the
investment is less than Rs.100 crores for new projects and less
than Rs. 50 crores for expansion / modernization projects.

c. any item reserved for Small Scale Industrial Sector with investment
less than Rs. 1 crore.

d. defence related road construction projects in border areas.

e. any item falling under entry no. 8 of Schedule-l, if that product is
covered by the notification G.S.R. 1037(E) dated 5" December
1989.

f. Modernization projects in irrigation sector if additional command
area is less than 10,000 hectares or project cost is less than Rs.
100 crores.

4) Concealing factual data or submission of false, misleading data/reports,
decisions or recommendations would lead to the project being rejected.
Approval, if granted earlier on the basis of false data, would also be revoked.
Misleading and wrong information will cover the following:

False information

False data

Engineered reports

Concealing of factual data

False recommendations or decisions

0O 0O O 0O O
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SCHEDULE-|

(See paras 1 and 2)

LIST OF PROJECTS REQUIRING ENVIRONMENTAL CLEARANCE FROM

8.
9.
10.
11.
12.

THE CENTRAL GOVERNMENT

. Nuclear Power and related projects such as Heavy Water Plants, nuclear

fuel complex, Rare Earths.

River Valley projects including hydel power, major Irrigation and their
combination including flood control.

Ports, Harbours, Airports (except minor ports and harbours).

Petroleum Refineries including crude and product pipelines.

Chemical Fertilizers (Nitrogenous and Phosphatic other than single
superphosphate).

Pesticides (Technical).

Petrochemical complexes (Both Olefinic and Aromatic) and Petro-
chemical intermediates such as DMT, Caprolactam, LAB etc. and
production of basic plastics such as LLDPE, HDPE, PP, PVC.

Bulk drugs and pharmaceuticals.

Exploration for oil and gas and their production, transportation and storage.
Synthetic Rubber.

Asbestos and Asbestos products.

Hydrocyanic acid and its derivatives.

13 (a) Primary metallurgical industries (such as production of Iron and Steel,

14.
15.

Aluminium, Copper, Zinc, Lead and Ferro Alloys).
(b) Electric arc furnaces (Mini Steel Plants).
Chlor alkali industry.
Integrated paint complex including manufacture of resins and basic raw
materials required in the manufacture of paints.
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16. Viscose Staple fibre and filament yarn.

17.Storage batteries integrated with manufacture of oxides of lead and lead
antimony alloys.

18. All tourism projects between 200m—=500 metres of High Water Line and at
locations with an elevation of more than 1000 metres with investment of
more than Rs.5 crores.

19. Thermal Power Plants.

20.Mining projects (major minerals) with leases more than 5 hectares.

21.Highway Projects except projects relating to improvement work including
widening and strengthening of roads with marginal land acquisition along
the existing alignments provided it does not pass through ecologically
sensitive areas such as National Parks, Sanctuaries, Tiger Reserves,
Reserve Forests

22.Tarred Roads in the Himalayas and or Forest areas.

23.Distilleries.

24.Raw Skins and Hides

25. Pulp, paper and newsprint.

26.Dyes.

27.Cement.

28.Foundries (individual)

29.Electroplating

30. Meta amino phenol
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SCHEDULE-II

[See Sub-para | (a) of para 2]

Procedure for seeking environment clearance of projects.

1. (1)  Any persons who desires to establish a thermal power plant of any
category mentioned n Schedule-l, shall submit an application to the Department
of the State Government dealing with the subject of environment.

(2) The application shall be made in the Form ‘A’ specified in
Schedule-ll annexed to this notification and shall be accompanied by a detailed
project report which shall, inter alia, include an Environmental Impact
Assessment Report and an Environment Management plant prepared n
accordance with the guidelines issued by the State Department of Environment
from time to time.

(3) Cases rejected due to submission of insufficient or inadequate data
and Action Plans may be reviewed as and when submitted with complete data
and Action Plans. Submission of incomplete data for the second time would itself
be a sufficient reason for the State Government to reject the case summarily.

5) In case of the pit-head thermal power plants, the applicant shall intimate the
location of the project site to the State Government while initiating any
investigation and surveys. The State Government will convey a decision
regarding suitability or otherwise of the proposed site within a maximum period of
thirty days. The said site clearance will be granted for a sanctioned capacity and
it will be valid for a period of five years for commencing the construction or
operation of the project.
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3. (1)  The applicant shall obtained No Objection Certificate from the
concerned Pollution Control Board. The State Pollution Control Board shall issue
No Objection Certificate to establish only after completing public hearing as
specified in Schedule-1V annexed to this notification.

(2) The reports submitted with the application and No Objection
Certificate from the State Pollution Control Board shall be evaluated and
assessed by the State Government, in consultation with a Committee of experts
which shall be constituted by the State Government as specified in Schedule-ll|
appended to this notification.

(3) The said Committee of experts shall have full right of entry and
inspection of the site or, as the case may be, factory premises at any time prior to,
during or after the commencement of the preparations relating to the plant.

(4) The State Government Department dealing with the subject of
Environment shall prepare a set of recommendations based on technical
assessment of documents and data furnished by the applicant supplemented by
data collected during visits to sites, if undertaken and interaction with affected
population and environment groups, if necessary.

(6)  The assessment shall be compieted within a period of ninety days
from receipt of the requisite documents and data from the applicant and decision
conveyed within thirty days thereafter.

(6) the environmental clearance granted shall be valid for a period of
five years from commencement of the construction or operation of the project.

4, Concealing factual data or submission of false, misleading data reports,
decisions of recommendations would lead to the project being rejected. Approval,
if granted, earlier on the basis of false data, can also be revoked.

(FORM A)
APPLICATION FORM
1. (a) Name and Address of the project proposed :
(b) Location of the project:

Name of the Place:
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District, Tehsil:
Latitude/Longitude:

Nearest Airport/Railway Station :

(c) Alternate sites examined and the reasons for selecting the proposed site:

(d) Does the site conform to stipulated land use as per local land use plan:

Objectives of the project:

(a) Land Requirement:

Agriculture Land:
Forest land and Density of vegetation.

Other (specify):

(b) (i) Land use in the Catchment within 10 kms radius of the proposed site:
(i) Topography of the area indicating gradient, aspects and altitude:
(iii) Erodibility classification of the proposed land:

(c) Pollution sources existing in 10 km radius and their impact on quality of
air, water and land:

(d) Distance of the nearest National Park/Sanctuary/Biosphere
Reserve/Monuments/heritage site/Reserve Forest:

(e) Rehabilitation plan for quarries/borrow areas:

(f) Green belt plan:

(g) Compensatory afforestation plan:

4. Climate and Air Quality:

(a) Windrose at site:

(b) Max/Min/Mean annual temperature:

(¢) Frequency of inversion:

(d) Frequency of cyclones/tornadoes/cloud burst:

(e) Ambient air quality data:

() Nature & concentration of emission of SPM, Gas (CO, CO,, NOXx,
CHn etc.) from the project:

5. Water balance:

(a) Water balance at site:

(b) Lean season water availability;
Water Requirement:

(c) Source to be tapped with competing users (River, Lake, Ground,
Public supply):

(d) Water quality:

(e) Changes observed in quality and quantity of groundwater in the last
years and present charging and extraction details:
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(f) () Quantum of waste water to be released with
treatment details:
(i) Quantum of quality of water in the receiving body before
and after disposal of solid wastes:
(i) Quantum of waste water to be released on land and type of
land:

(@) (i) Details of reservoir water quality with necessary Catchment
Treatment Plan:
(i) Command Area Development Plan:

6. Solid wastes:

(a) Nature and quantity of solid wastes generated
(b) Solid waste disposal method:

7. Noise and Vibrations:
a. Sources of Noise and Vibrations:
b. Ambient noise level:
C. Noise and Vibration control measures
proposed:
d. Subsidence problem, if any, with control
measures:
8. Power requirement indicating source of supply: Complete environmental
details to be furnished separately, if captive power unit proposed:
9. Peak labour force to be deployed giving details of:

o Endemic health problems in the area due to waste water/air/soil
borne diseases:
o Health care system existing and proposed:
10. (a) Number of villages and population to be displaced:
(b) Rehabilitation Master Plan:
11. Risk Assessment Report and Disaster Management Plan:
12. (a) Environmental Impact Assessment
(b) Environment Management Plan:
(c) Detailed Feasibility Report:
(d) Duly filled in questionnaire

Report prepared as per guidelines issued by the Central Government in the
MOEF from time to time:
13.  Details of Environmental Management Cell:

| hereby give an undertaking that the data and information given above are
due to the best of my knowledge and belief and | am aware that if any part of the
data/information submitted is found to be false or misleading at any stage, the
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project be rejected and the clearance given, if any, to the project is likely to be
revoked at our risk and cost.

Signature of the applicant
With name and full address

Given under the seal of
Organisation
on behalf of Whom the applicant is
signing.
Date:

Place:

In respect to item for which data are not required or is not available as per the
declaration of project proponent, the project would be considered on that basis.

SCHEDULE-III

[See Sub. Para(2), Para 3 of Schedule- II]

COMPOSITION OF THE EXPERT COMMITTEES FOR ENVIRONMENTAL
IMPACT ASSESSMENT

1. The Committees will consist of experts in the following disciplines:

i. Eco-system Management
ii. Air/Water Pollution Control
iii. Water Resource Management
iv.  Flora/Fauna conservation and management
v. Land Use Planning
vi.  Social Sciences/Rehabilitation
vii.  Project Appraisal
viii.  Ecology
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ix. Environmental Health

X.  Subject Area Specialists

xi. Representatives of NGOs/persons concerned with
environmental issues.

2. The Chairman will be an outstanding and experienced ecologist or
environmentalist or technical professional with wide managerial
experience in the relevant development sector.

3. The representative of Impact Assessment Agency will act as a Member-
Secretary.

4. Chairman and Members will serve in their individual capacities except
those specifically nominated as representatives.

5. The Membership of a Committee shall not exceed 15.

SCHEDULE IV

(See para 3, subparagraph (2) of Schedule- Il)

PROCEDURE FOR PUBLIC HEARING

(1) Process of Public Hearing: - Whoever apply for environmental clearance of
projects, shall submit to the concerned State Pollution Control Board twenty sets
of the following documents namely: -

An executive summary containing the salient features of the project
both in English as well as the local language along with
Environmental Impact Assessment (EIA). However, for pipeline
project, Environmental Impact Assessment report will not be
required. But Environmental Management Plan including risk
mitigation measures is required.

Form XIIl prescribed under Water (Prevention and Control of
Pollution) Rules, 1975 where discharge of sewage, trade effluents,
treatment of water in any form, is required.

Form | prescribed under Air (Prevention and Control of Pollution)
Union Territory Rules, 1983 where discharge of emissions are
involved in any process, operation or industry.
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iv. Any other information or document which is necessary in the
opinion of the Board for their final disposal of the application.

(2) Notice of Publics Hearing: -(i) The State Pollution Control Board shall cause
a notice for environmental public hearing which shall be published in at least two
newspapers widely circulated in the region around the project, one of which shall
be in the vernacular language of the locality concerned. State Pollution Control
Board shall mention the date, time and place of public hearing. Suggestions,
views, comments and objections of the public shall be invited within thirty days
from the date of publication of the notification.

(i) All persons including bona fide residents, environmental groups and others
located at the project site/sites of displacement/sites likely to be affected
can participate in the public hearing. They can also make oral/written

‘ suggestions to the State Pollution Control Board.

Explanation: - For the purpose of the paragraph person means: -

a. any person who is likely to be affected by the grant of
environmental clearance;

b. any person who owns or has control over the project with
respect to which an application has been submitted for
environmental clearance;

c. any association of persons whether incorporated or not like
to be affected by the project and/or functioning in the filed of
environment;

d. any local authority within any part of whose local limits is
within the neighbourhood wherein the project is proposed to
be located.

(3) Composition of public hearing panel: - The composition of Public Hearing
. Panel may consist of the following, namely: -

(i) Representative of State Pollution Control Board;

(ii) District Collector or his nominee,

(iii) Representative of State Government dealing with the subject;

(iv) Representative of Department of the State Government dealing with
Environment;

(v) Not more than three representatives of the local bodies such as
Municipalities or panchayats;

(vi)Not more than three senior citizens of the area nominated by the District
Collector.

(4) Access to the Executive Summary and Environmental Impact
Assessment report:- The concerned persons shall be provided access to the
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Executive Summary and Environmental Impact Assessment report of the project
at the following places, namely:-

(i) District Collector Office;

(ii) District Industry Centre;

(iiiyIn the Office of the Chief Executive Officers of Zila Praishad or
Commissioner of the Municipal Corporation/Local body as the case may
be;

(iv)In the head office of the concerned State Pollution Control Board and its
concerned Regional Office;

(v) In the concerned Department of the State Government dealing with the
subject of environment.

5. Time period for completion of public hearing:

The public hearing shall be completed within a period of 60 days from the
date of receipt of complete documents as required under paragraph 1.



879

Annexure- G -z 8

(Published in the Gazette of India, Extraordinary, Part-11, and Section 3, Sub-section (ii)
MINISTRY OF ENVIRONMENT AND FORESTS

New Delhi 14" September, 2006

Notification

S.0. 1533 Whereas, a draft notification under sub-rule (3) of Rule 5 of the
Environment (Protection) Rules, 1986 for imposing certain restrictions and prohibitions on
new projects or activities, or on the expansion or modernization of existing projects or
activities based on their potential environmental impacts as indicated in the Schedule to the
notification, being undertaken in any part of India', unless prior environmental clearance has
been accorded in accordance with the objectives of National Environment Policy as approved
by the Union Cabinet on 18™ May, 2006 and the procedure specified in the notification, by
the Central Government or the State or Union territory Level Environment Impact
Assessment Authority (SEIAA), to be constituted by the Central Government in consultation
with the State Government or the Union territory Administration concerned under sub-section
(3) of section 3 of the Environment (Protection) Act, 1986 for the purpose of this notification,
was published in the Gazette of India ,Extraordinary, Part II, section 3, sub-section (ii) vide
number S.0. 1324 (E) dated the 15" September ,2005 inviting objections and suggestions from
all persons likely to be affected thereby within a period of sixty days from the date on which
copies of Gazette containing the said notification were made available to the public;

And whereas, copies of the said notification were made available to the public on 15"
September, 2005;

And whereas, all objections and suggestions received in response to the above
mentioned draft notification have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause  (d)
of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 and in supersession of
the notification number S.0. 60 (E) dated the 27" January, 1994, except in respect of things
done or omitted to be done before such supersession, the Central Government hereby directs
that on and from the date of its publication the required construction of new projects or
activities or the expansion or modernization of existing projects or activities listed in the
Schedule to this notification entailing capacity addition with change in process and or
technology shall be undertaken in any part of India only after the prior environmental
clearance from the Central Government or as the case may be, by the State Level Environment
Impact Assessment Authority, duly constituted by the Central Government under sub-section
(3) of section 3 of the said Act, in accordance with the procedure specified hereinafter in this
notification.

Includes the territorial waters
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2 Requirements of prior Environmental Clearance (EC):- The following projects or
activities shall require prior environmental clearance from the concerned regulatory authority,
which shall hereinafter referred to be as the Central Government in the Ministry of
Environment and Forests for matters falling under Category ‘A’ in the Schedule and at State
level the State Environment Impact Assessment Authority (SEIAA) for matters falling under

Category ‘B’ in the said Schedule, before any construction work, or preparation of land by the
project management except for securing the land, is started on the project or activity:

i) All new projects or activities listed in the Schedule to this notification;

(ii) Expansion and modernization of existing projects or activities listed in the Schedule to
this notification with addition of capacity beyond the limits specified for the concerned sector,
that is, projects or activities which cross the threshold limits given in the Schedule, after
expansion or modernization;

(iii)  Any change in product - mix in an existing manufacturing unit included in Schedule
beyond the specified range.

3. State Level Environment Impact Assessment Authority:- (1) A State Level
Environment Impact Assessment Authority hereinafter referred to as the SEIAA shall be
constituted by the Central Government under sub-section (3) of section 3 of the Environment
(Protection) Act, 1986 comprising of three Members including a Chairman and a Member -
Secretary to be nominated by the State Government or the Union territory Administration
concerned.

2) The Member-Secretary shall be a serving officer of the concerned State Government or
Union territory administration familiar with environmental laws.

3) The other two Members shall be either a professional or expert fulfilling the eligibility
criteria given in Appendix VI to this notification.

4 One of the specified Members in sub-paragraph (3) above who is an expert in the
Environmental Impact Assessment process shall be the Chairman of the SEIAA.

5) The State Government or Union territory Administration shall forward the names of the
Members and the Chairman referred in sub- paragraph 3 to 4 above to the Central
Government and the Central Government shall constitute the SEIAA as an authority for
the purposes of this notification within thirty days of the date of receipt of the names.

6) The non-official Member and the Chairman shall have a fixed term of three years (from
the date of the publication of the notification by the Central Government constituting the
authority).

7 All decisions of the SEIAA shall be unanimous and taken in a meeting.

4. Categorization of projects and activities:-

(i) All projects and activities are broadly categorized in to two categories - Category A and

Category B, based on the spatial extent of potential impacts and potential impacts on human
health and natural and man made resources.



881

SCHEDULE

(See paragraph 2 and

7

Lo

LIST OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE

Category with threshold limit Conditions if any
Project or Activity
A B
1 Mining, extraction of natural resources and power generation (for a specified
production capacity)
1) ) (©)) “) (5)
1(a) | Mining of minerals | > 50 ha. of mining lease area <50 ha General  Condition
> 5 ha .of mining| shall apply
Asbestos mining irrespective of | lease area. Note
mining area Mineral prospecting
(not involving
drilling) are exempted
provided the
concession areas
have got previous
clearance for physical
survey
1(b) Offshore and | All projects Note
onshore oil and gas Exploration  Surveys
exploration, (not involving drilling)
development & are exempted provided
production the concession areas
have got previous
clearance for physical
survey
1(c) River Valley| (i) > 50 MW hydroelectric | (i) < 50 MW 2 25|General Condition shall
projects power generation; MW hydroelectric |apply
(ii) = 10,000 ha. of culturable | power generation;
command area (i) < 10,000 ha. of
culturable command
area
1(d) Thermal Power| > 500 MW (coal/lignite/naphta | < 500 MW |General Condition shall
Plants & gas based); (coal/lignite/naptha & |apply
> 50 MW (Pet coke diesel and | gas based);
all other fuels -) <50 MW
2 SMW (Pet coke

,diesel and all other
fuels )

10




|

1) (2) 3 “) (3)
1(e) Nuclear power | All projects -
projects and
processing of
nuclear fuel
2 Primary Processing
2(a) Coal washeries > 1 million ton/annum | <lmillion ton/annum |General  Condition  shall
throughput of coal throughput of coal apply
If located within mining
area the proposal shall be
appraised together with the
mining proposal)
2(b) Mineral > 0.1million ton/annum | < O.1million ton/annum |General ~Condition  shall
beneficiation mineral throughput mineral throughput apply
(Mining  proposal  with

Mineral beneficiation shall
be appraised together for
grant of clearance)

11
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Annexure- H g L
By Speed Post

No. J-15012/35/2007-IA.II(M)-Part

Government of India
Ministry of Environment & Forests
(IA Division)
- Paryavaran Bhavan,
C.G.0! Complex, Lodi Road,
New Delhi-110003.
Telefax: 24362434
Dated the 2™ July, 2007
CIRCULAR

Sub: Clarification regarding applicability of EIA Notification, 2006 on
mining leases of 5 hectare (major minerals) and mining leases of
minor minerals which have been operating before 14.9.2006 -
Regarding.

Federation of Mining Associations of Rajasthan ana otners hagve raised concerns
regarding applicability of EIA Notification dated 14" September, 2006 to mining leases
of 5 ha for major minerals and mining leases of minor minerals which have been in
operation before the said Notification coming into force. The imatter has been
-examined in the Ministry.

It is clarified that all such mining projects which did not require environmental
clearance under the EIA Notification, 1994 would continue to operate|without obtaining
environmental clearance till the mininy iease falls due for renewal, if there is no
increase in lease area and / or there is no enhancement of production. In the event of
any increase in lease area and or production, such projects would need to obtain prior
environmental clearance. Further, all such projects which have been pperating without
any environmental clearance would obtain environmental clearance at|the time of their
lease renewal even if there is no increase either in terms of lease area or production.

(S.K. Aggarwal)

Director
To

i

Secretary (Environment) of ali State / UT Governments ‘
Meminos Secretary of State ; J1 Poliution Control Boards / Commitces
PS to MOS (E), PPS to Secretary (E&F), PPS to SS, PS to 15(JM)

4. All Officers of [A Division.

L
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Ghanshyamsinh Dipsinh Solanki and,
Rajubhai Hamrbhai Solanki,
Residing: at “Manghar”, Devdi Road,
Kodinar,

Dist. Junagadh.

Date: 09/07/2010

To,
The Dy. Forest Conservator,

West Forest Department,
Junagadh. (Gujarat)

Subject: In the matter of giving of certificate as to at
how distance the Survey No.35/paiki-2/paki-1
of our ownership situated at Village Arithiya,
Ta. Kodinar from the Gir Sanctuary.

It is respectfully to inform that, for our government
Court matter, it is requested to give the certificate as to
at how distance the Survey No.35/paiki-2/paki-1 are
situated from the Gir Sanctuary. In case any fees is

require to be paid in this regard, we are agreeable to pay

the same. So, it is réquested to do the needful.

Yours faithfully,
Sd/- illegible
(Ghanshyamsinh Dipsinh Solanki)

Sd/- illegible
(Rajubhai Hamirbhai Solanki)
Copy forwarded to:

< The Range Forest Officer,
Jamwada.
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Annexure- K 887 &4

—_— GUJARAT POLLUTION CONTROL BOARD

Paryavaran Bhavan
Sector-10-A, Gandhinagar-382 010.

N GNC N : Phone : (079) 23226295
L\ T 4 Fax : (079) 23232156
' “" Website : www.gpcb.gov.in

“Consent to Establish”(NOC]) :
CTE NO. 40944

NO: GPCB/ID Z-QBQCTE/CCA/JNG-248 S g ho

TO,

M/s. Maruti Stone Crusher (Unit-1),
S. NO: 45/p-Kodinar road

AT: Arithiya - 362720,

TA: Kodinar, DIST:JUNAGADH

27 MAR 2011

SUB: Consent to Establish(NOC) under Section 25 of Water Act 1974 and
Section 21 of Air Act 1981
REF: Your application'No.14010, dated. 02/03/2010

Sir,

Without prejudice to the powers of this Board under the Water (Prevention
and Control of Pollution) Act-1974, the Air Act-1981 and the Environment
(Protection) Act-1986 and without reducing your responsibilities under the said
Acts in any way, this is to inform you that this Board grants Consent to
Establish (NOC) for setting up of an industrial plant/activities at S. NO: 45/p-
Kodinar road AT: Arithiya - 362720, TA: Kodinar, DIST:JUNAGADH for the
manufacturing of the following items. The Validity period of the order will be
Five years i.e up to: 01/03/2015

Sr. No. | Product Capacity

1 Kapachi 2000 MT/Month
2 Metal

3 GRIT

Specific Condition:
1. Unit shall start the production after getting the renewal of lease.
2. Unit shall obtain NOC of Forest Department prior to establish the
industry, if applicable.
3. Unit shall comply the directions given in the orders passed by Hon’ble
High court with respect to mining activity. Coxder df. 15/2[14 e 5¢A: 601/20")
CONDITIONS UNDER WATER ACT 1974:

1. There shall be no generation of the industrial effluent from the

manufacturing process and other ancillary industrial operations.

2. The quantity of the domestic waste water (sewage) shall not exceed 500
lits/day.

3. Sewage shall be disposed of through septic tank/soak pit system.

CONDITIONS UNDER AIR ACT 1981:
4. There shall be no use of fuel hence there shall be no flue gas emission.

5. There s}rhl be nomﬁ ;Tmii"l;léxgﬂl ah?‘mﬁp}é{icturmg process as well

as any oth

1




L]
6.
7.
a)
b)
c)
d)
e)
f)
®:
h)
8,
9.
10,
1.
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The concentration of Suspended Particulate Matter in ambient air measured
between 3 meters and 10 meters dlstance from any equipment of stone crushing
unit shall not exceed 600 m|crogramlM
The applicant shall install & operate following measures to control
emission of particulate matter shall not exceed the permissible limits.
Closed Grinding & Screening System.
Water Spraying System.

Hood for screening Classifier & Crusher & Conveyer belt should

be closed one.

Construction of wind breaking walls.

Construction of Metal led Road within premises.
Regular Cleaning & Wetting at Ground within Premises.
Dust Suppression System.

Green Belt of 10-meter width all along the periphery.
The applicant shall operate air pollution control equipment very efficiently
and continuously so that the concentration particulate matter always
conforms to the standards Specified in condition no.6 above.
The consent to operate the industrial plant shall lapse if at any time the
concentration in the ambient air is not within the tolerance limits
specified in the condition no.6.
The consent granted shall lapse at any time if any parameters or any
condition of this consent order are not complied with.
All measures for the control of environmental pollution shall be provided
before commencing production.

CONDITIONS UNDER HAZARDOUS WASTE : (i.f applicable)

12.

..1

12.2

12.3

Applicant shall have to comply with provisions of Hazardous Waste
(Management & Handling) Rule-1989 as amended from time to time.

The applicant shall obtain membership of common TSDF site for disposal
of Haz. Waste as categorized in Hazardous Waste (Management &
Handling) Rule-1989 as amended from time to time.

The applicant shall obtain membership of common Haz. Waste incinerator
for disposal of incinetable waste.

The applicant shall provide temporary storage facilities for each type of
Haz. Waste as per Hazardous Waste (Management & Handling) Rule-1989
as amended from time to time

GENERAL CONDITION :

13.

14.

Adequate plantation shall be carried out all along the periphery of the
industrial premises in such a way that the density of plantation is atleast
1000 trees per acre of land and a green belt of 10 meters width is
developed.

The applicant shall have to submit the returns in prescribed form
regarding water consumption and shall have to make payment of water
cess to the Board under the Water Cess Act- 1977.
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GUJARAT POLLUTION CONTROL BOARD

Paryavaran Bhavan
Sector-10-A, Gandhinagar-382 010.
N1 T Phone : (079) 23226295

M Y [ . Fax : (079) 23232156
“" Website : www.gpcb.gov.in

15. In case of change of ownership/management the name and address of the
new owners/partners/directors/proprietor should immediately be
intimated to the Board.

16. The applicant shall however, not without the prior consent of the Board
bring into use any new or altered outlet for the discharge of effluent or
gaseous emission or sewage waste from the proposed industrial plant. The
applicant is required to make applications to this Board for this purpose in
the prescribed forms under the provisions of the Water Act-1974, the Air
Act-1981 and the Environment (Protection) Act-1986.

17.  The applicant also comply with the General conditions as per Annexure - I
attached herewith (No.1 to 38) (whichever applicable).

18. The concentration of Noise in ambient air within the premises of industrial
unit shall not exceed following levels:

Between 6 A.M. and 10 P.M.: 75 dB(A)
Between 10 P.M. and 6 A.M.: 70 dB(A)

19. Applicant is required to comply with the manufacturing, Storage and
Import of Hazardous Chemicals Rules-1989 framed under the Environment
{Protection) Act-1986.

20. If it is established by any competent authority that the damage is caused

: due to their industrial activities to any person or his property in that case
they are obliged to pay the compensatlon as determined by the competent
authority.

21.  The applicant shall not carry out any activities or projects listed in
schedule of the new EIA Notification dated 14/09/06 requiring prior
Environment Clearance.

For and on behalf of
GUJARAT POLLUTION CONTROL BOARD

Rt

(R.V.PATEL)
ENVIRONMENTAL ENGINEER

Clean Gugaral Green Gagarat
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G, P. R|tSr4 Std- 107 3-2007 15,00,000 A5* y
F. D. Mema No. TUR/108871.78/Z, dt 16-7-88
T. Q. Form.No. 6 vide BTR-112
Challan ldentification No: 57000000301086321121565905
T’l?ey:sl::yaft\]-arr:\?uw Sub Gandhinagar Treasury Offics.
Bark Feference No: SBi
Bank Braneh Name and Code GK81'90029'1
: - Paid on Behalf of:
‘Payee Name: | Marutl Ston Krashr /‘Artthiya / 45P /0. 9
Office: Name "MARUT] STONE _
e  ARITHIYA,Gujaret, 362720
QeSS . o -
‘Registation No: . B + 1856189 .
ﬁ=rom Dale: 12111262015 Tt Bate: FIIEEAE
. o " Head of ‘Amount
Ramarks _ Putpose of Payment Account (Rs.) .
‘| Recalpt Under GMMR{Except! o
Renowal Feez;Quarry LeaseiBlack  tsand and Kankar and 0853-00-102-01 2500|
trap;Desc ; abe Murram) .
Total Paid Ameunt} .2500.00
N nr Two Thousand And Five Hundred Rupess ~
: Nords: '
{Rupees in Wprds lonly, - . Bank Seal |
Payment Date; 1 21/12/2045 | '

e e e

34
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THE RENEWAL OF THE PR TION LEASE ql

Date: ... Photograph | From:

Place....... Maruti Stone Crusher,

Short Initial of the C/o. Gigabhai

acceptor of the Appl. Govindbhai,

Received. At: Arithiya, Ta. Kodinar,
Dist. Gir Somnath.

To,

The Collector,
Mines and Mineral Department,

Gir Somnath.
Sir,
(1) I/we am/are making this application for renewal of the

Production lease in pursuance, of the Gujarat Minor
Minerals Rules, 1996.

(2) The fee for renewal of the lease (Region) under Rule
18(4) and amount of fees of Rs.2550/- has been
deposited in State Bank of India, Gandhinagar vide
Challan No.57000000301085211121565905 dated
21/12/2015 in Government Treasury, Gandhinagar. Its
acknowledged challan is enclosed.

(3) The necessary details are as under:

1 Name and address of the| Maruti Stone
Application and, it should be|Crusher.
mentioned as to applicant is a| C/o. Gigabhai
ubduvudyal, Firm or company or | Govindbhai Bhaliya
Society or not? (Individual)

2 The Mineral /minerais for which | Black Trap
the application is given for -
renewal of the lease (Region)

3 The details of the original iease of -
the production work

(4) The details of the original lease of the production work:

A | The Village, Forest, Block or | At Arithiya, Ta. Kodinar.
area

B | Sr. No./Nos. 45 paki

C | The area of each survey no. | 0-90-00

D | Mineral/minerals Black trap

E |The No. and date of the}GJ/QL/Pahonch/Renew/
order granting the lease 8260/5443/16-17

F | The Rules decided and the -
rate of Rent.

G | The tenure for which the |10 years 4-4-1997
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lease is granted.

H

—

Date of expiry of the lease

16/68/20616 3-4-2017

(5) The details of the area/ lease /renewal for which renewal

application if made.

1 | The area for which the application is made,
whether the said entire lease is held or lease
is held to the extent of certain part.

Entirely
held.

If the said area is held for certain part then,
(A),the Area for which the application is made
(B) the description of the area (C) Whether

the map is annexed or not.

Map is
annexed

(6)

The equipment with
which the minerals
are to be excavated,
whether by hands or
with help of
equipment?

By labour and with machiners.

(7)

The details of the
investment made in
the work of mining
work.

Rs.70,000/-

(8)

The tenure of the
lease for which the
application for
renewal is made.

10 (Ten) years.

(9)

The use in which the
mineral/minerals s
to be used.

(a) For Production

(b) For sale

For sale

(©) For any other
purpose

(10)

The details of the
production during the
last three years. '

13-14

144996

The exception of the
quantum which is for
the ensuring three
years.

The details of the
said quantum

14-15

15016

121654

35,000

Estimated
production
of r
ensuring
three years
is 301650.

(11)

Whether the
outstanding amounts
on the lease during
the continued
excavation have
been paid in the
Government?

(12)

The other details if
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the Applicant wans to
provide the same.

I/We declare that, the details provided above are true and,
I/we am/are prepared to provide any other details maps etc.

which you may need.

Yours faithfully,
Sd/- Rajubhai Hamirbhal Solanki.
(Signature of the applicant.
Place: Gir Somnath.
Date: __/ /2015,
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Maruti Stone Crusher,
Rajubhai Hamirbhai Solanki,
At: Village Arithiya,
Ta. Kodinar, Dist. Gir Somnath,
Date 13/10/2016
To,
The Geologist,
Office of the Geology and Mines,
Gir-Somnath.

Subject: In the matter of obtaining the No objection certificate of
Wildlife Sanctuary. ’

Ref; The letter No.GJ/GIR/Eco/QL/2089 dated 03/10/2016 of
the Geologist, Mines, Mineral Office, Gir Somnath
District. |

Respected Sir,

This is to inform humbly that, the instruction was given by
your office to us to obtain the No objection certificate of the Wildlife

Sanctuary Board. In connection with the same, we have applied to

the Dy. Forest Conservator, Junagadh, and on receipt of their NOC

we shall produce the same immediately.

A copy of the Application made to the Forest Conservator is

annexed which please note.

Yours faithfully,
Sd/- Rajubhai Hamrbhai Solanki

Sd/- illegible
Dispatch Clerk,
Geology and Mines Deprt.
Veraval, Dist. Gir Somnath.

14/10/2016
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OFFICE OF THE GEOLOGIST,

Geology and Mining Department,

Plot No.39, Rajnagar Society,

Junagadh bye pass, Veraval,
Dist. Gir Somnath,

No.GG/GIR/ECO/QL/2089 Date: 3/10/16.

Read:

(1)

(2)

(3)

(4)

(5)

(6)

(7)

(8)

(9)

The Resolution No.VPS/102008/1827/W dated 1/7/15 of the
Forest and Environment Department, Gandhinagar.

The Point No.6 of the Judgment dated 2/7/15 of the Hon’ble
High Court of Gujarat, Ahmedabad in the matter of Writ
Petition (P.I.L.) Suo-moto No0.284/2014.

The Circular No.VPS/32/B/4969/5036/15-16 dated 24/9/15 of
the Chief Wild Worden and Principal Chief Conservator, Wildly,
Gujarat State, Gandhinagar.

The letter No. B/JMN/T.13/14830-31 dated 2/3/16 of the Dy.
Forest Conservator, Gir West Department, Junagadh.

The Resolution No. VPS/102008/1887/W dated 23/5/16 of the
Forest and Environment Department, Gandhinagar.

The letter No. B/JMN/T.13/3706-07/2016-17 dated 24/6/16 of
the Dy. Forest Conservator, Gir West Department, Junagadh.

The letter No. B/JMN/T.13/3948/2016-17 dated 28/6/16 of the
Dy. Forest Conservator, Gir West Department, Junagadh.

The letter No. A/KHNN/374-77/2016-17 dated 1/7/16 of the
Range Forest Officer, Jamwada.

The letter No. A/KHNN/454-56/2016-17 dated 22/7/2016 of
the Range Forest Officer, Jamwada.

(10) The letter No. B/JMN/T.13/4807-08/2016-17 dated 14/7/16 of

the Dy. Forest Conservator, Gir West Department, Junagadh.

(11) The letter No. B/JMN/T.13/6403-07/2016-17 dated 20/8/16 of

the Dy. Forest Conservator, Gir West Department, Junagadh.
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NOTICE

This is to inform with reference to the letters under Reference
that, your quarry lease for Black Trap minerals has been granted in
the area 0-90-00 Hector in Survey No.45 paiki of village Arithiya, of
Ta. Kodinar of Dist. Gir Somnath.

Since, the limit of Gir Sanctury as per the letter of the Deputy
Forest Conservator, Gir West Department, Junagadh, referred to
under Ref.4 is since Eco Sensitive zone is situated within the
periphery of 10 (ten) km,, as mentioned in the Point No.6 of the
judgment dated 2/7/15 of the Hon’ble High Court of Gujarat in Writ
Petition (PIL) Suo-moto No. 284/2014 referred to under Ref.-6, it
had been directed to take necessary action to close the activities
related to the mining being done within the periphery of 10 (ten)
Km of the Gir Sanctuary area with immediate effect.

As per the letter under Ref.3 of the Chief Wild Warden and, the
Principal Chief Forest Conservator, Wildlife, Gujarat State,
Gandhinagar, since the commercial mining activities being
prohibited activities within the 10 (Ten) km in Eco sensitive zone,
the activities related to the mining are require to be closed with
immediate effect.

As per the letter under Ref.11 of the Forest and Environment,

Gir West Department, Junagadh, in Eco Sensitive Zone area, certain
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mining activities are being closed whereas, certain mining activities
have been continued. Therefore, it had been informed to close down
all the mining activities falling under the Eco Sensitive Zone area.

If, the area of your Quarry lease approved is not falling within
the periphery of 10 (ten) km from the limit of Gir Sanctuary, you
are informed to submit a "“NOC” of the Wildlife Sanctuary Board
within 7 days failing which, the proceedings shall be taken for
staying your lease and further, the virtual account shall be closed
which please clearly be noted.

Sd/- illegible
Geologist,
Gir Somnath.
To,

The Maruti Stone Crusher,
C/o. Gigabhai Govindbhai
Address: At Arithiya,,

Post: Harmadiya,

Ta. Kodinar,

Copy respectfully forwarded to:

The Commissioner, Geology and Mining Department,
, Gandhinagar for information.

(0] to:

(1) Deputy Forest Conservator, Gir West Department, Junagadh

... for information and to stop the unauthorised
exaction/transportation during your visit and after issue of the
notice.

(2) The Range Forest Officer, Jamwada... for information and to
stop the unauthorised exaction/ transportation during your
visit and after issue of the notice.
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Annexure- N
- NOTIFICATION 'o 2—

Industries and Mines Department
Sachivalaya, Gandhinagar

Date:24-05-2017.

Minesand  No.GU-2017-(21)-MCR-102017-MM-524-CHH:- In exercise of the powers conferred by

:Dxle?:;?nlsent section 15 of the Mines and Minerals (Development and Regulation) Act, 1957 (67 of
R ga;'adﬁ ) 1957), and in suppression of all the rules made in this behalf the Government of Gujarat
egu on

Act, 1957. hereby makes the following rules, namely:-

CHAPTER I: PRELIMINARY
@ 1. Short title and commencement.-
(1) These rules may be called the Gujarat Minor Mineral Concession Rules, 2017.

(2)  They shall come into force on the date of their publication in the Official
Gazette.

2. Definitions.-
(D) In these rules, unless the context otherwise requires-

(a) “Act” means the Mines and Minerals (Development and Regulation)
Act, 1957 (67 of 1957);

(b) “agent” when used in relation to a mine, means a person specified
under sub-clause(c) of sub-section(1l) of section 2 of the Mines Act,
. 1952 (35 of 1952);
(© “auction premium” means the premium as specified in sub-rule (3) of
rule 5;
(d) “bank guarantee” means a guarantee to be in Form A or Form V by

a bank as may be notified by the Government in Finance Department
for acceptance of bank guarantees as security deposit and earnest
money deposit;

(e) “beneficiation” means processing of minerals or ores for the purpose
of upgrading the quality, purity or assay grade of the desired product
by removing unwanted constituents like gangue minerals or tailings;

® “Cluster” means a group of more than one mines formed when the
distance between the peripheries of one lease is less than five hundred
metres from the periphery of the other lease in a homogeneous mineral
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area;

“Committee” means a committee constituted under Rule 50 for the
purpose of revision under CHAPTER XIII;

“cores” means the samples of subsurface rocks or mineralized zone
obtained during the drilling of boreholes;

“Dead rent” means the amount payable by a quarry lease holder,
calculated on the basis of the area leased and not on the quantity of
minerals extracted or removed;

“financial assurance” means a bank guarantee or a non-interest
bearing security deposit to be furnished by quarry lease holder;

“Form” means a Form appended to these rules;
“Government” means the Government of Gujarat;

“illegal mining” shall have the meaning assigned to such term in the
rules made by the Government under section 23C;

“landowner” means the owner of a part of the lands in respect of
which a quarry lease is granted under these rules;

“manager” when used in relation to a mine, means a person as
specified under section 17 of the Mines Act, 1952 (35 of 1952);

“mineral concession” means a quarry parwana, a quarry permit or a
quarry lease, as applicable;

“mining plan” means a mining plan prepared under these rules and
duly approved by the Government for the development of mineral
deposits in the area concerned and includes a scheme of mining
required to be submitted as per the provisions of these rules;

“performance security” means a bank guarantee or a non-interest
bearing security deposit, to be provided pursuant to rule 100 and sub-
rule (4) of rule 29;

“quarry lease” means a lease granted for mining and quarrying
operations in respect of minor mineral(s);

“quarry parwana” means a parwana granted pursuant to the
provisions of CHAPTER VII,

“quarry permit” means a permit granted pursuant to the provisions of
CHAPTER 1V;

“rules” means the Gujarat Minor Mineral Concession Rules, 2017;

Page 2 0of 197
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“Scheduled Area” includes tribal areas, and scheduled area and tribal
area shall have the same meaning as assigned to them under Article
244 of the Constitution of India;

“Schedule” means a Schedule appended to these rules;

“section” means a section of the Act;

“successful bidder” means the bidder referred to in sub-rule (2) of rule
8;

“tender document” means the tender document issued by the
Government for conduct of an auction for grant of quarry lease under
CHAPTER II;

“value of estimated resources” means an amount equal to the
product of-

(1) the estimated quantity of mineral resources for which the
mineral block is being auctioned, expressed in metric tonne;
and

(ii) the last available price per metric tonne of such mineral,
published by Government; and

The words and expressions used in these rules but not defined herein above
shall have the same meaning as assigned to them in the Act or the rules made

thereunder.

CHAPTER II: QUARRY LEASE

Evidence of mineral resources.-

The Government may grant a quarry lease through an electronic auction in the manner
specified in this Chapter in areas where evidence of mineral resources has been
established in accordance with the parameters prescribed in Schedule 1.

Grant of quarry lease.-

(D

()

A quarry lease shall be granted by the Government through an electronic
auction process as prescribed herein. Any person submitting a bid for grant of
a quarry lease shall be required to fulfil the eligibility conditions prescribed in

Schedule II. The terms and conditions specified in Schedule II shall be used
only for the purposes of determination of eligibility of a bidder and the
successful bidder shall be decided solely on the basis of financial bids
submitted by the eligible bidders.

The following shall be the pre-requisites for conduct of an auction for grant of
a quarry lease, namely:

Page 3 of 197
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evidence of mineral resources shall have been established in the
proposed quarry lease area in accordance with the parameters
prescribed in Schedule I;

the quarry lease area shall be identified and demarcated using
differential global positioning system and shall have a topographic and
geological map prepared using total station. The extent of the area so
demarcated shall include the area required for all activities falling
under the definition of a ‘mine’ as defined in clause (j) of sub-section
(1) of section 2 of the Mines Act 1952 (35 of 1952), including non-
mineralised area,

the quarry lease area so demarcated shall classified into forest land,
land owned by the Government and land not owned by the
Government and any Scheduled Area comprised therein shall also be
identified;

an electronic auction portal which meets the minimum technical and
security requirements as specified in the guidelines for compliance to
quality requirements of e-Procurement Systems issued by the
Standardisation Testing and Quality Certification Directorate,
Department of Information Technology, Ministry of Communications
and Information Technology, Government of India or any other
certification/guidelines as specified by the Government shall have been
established;

the price per metric tonne of the mineral(s) shall have been published
by the Government at least once in the twelve months immediately
preceding the auction;

the Government shall provide details of the areas over which a quarry
lease is proposed to be granted in the following manner, namely:

(1) in two daily newspapers circulating in such area, of which one
shall be in the regional language;

(i) in the local language in the Panchayat, Municipality or
Municipal Corporation, as the case may be and in the offices of
the District Collector, the Sub-divisional Magistrate and the
Tehsil, as applicable;

(iii)  onthe website of the Government;
(iv)  on the electronic auction portal; and

if the area over which a quarry lease is proposed to be granted
comprises of a Scheduled Area, the prior approval of the gram sabha
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(3)  In case of an auction with respect to a Scheduled Area, the Government may,
subject to the provisions of the Scheduled Tribes and Other Traditional Forest
Dwellers (Recognition of Forest Rights) Act, 2006 and the provisions of the
Panchayat (Extension to the Scheduled Areas) Act, 1996, as applicable,
identify the areas, excluding areas where a mineral concession is subsisting, in
which evidence of mineral resources has been established in accordance with
the parameters prescribed in Schedule I. The following conditions would
apply to quarry leases granted through an auction in accordance with this
Chapter in such identified areas:

for such grant shall have been obtained.

(8) A quarry lease in the Scheduled Area identified pursuant to this sub-
rule shall:

. () be granted only to a bidder who belongs to a scheduled tribe
| and is an inhabitant of the Scheduled Area; and

(i)  only be transferable to a person who belongs to a scheduled
tribe and is an inhabitant of the Scheduled Area.

(4)  The Government may, if it considers expedient, prescribe differential terms
including with respect to payment and eligibility requirements for quarry
leases granted pursuant to auctions conducted in Scheduled Areas identified
pursuant to sub-rule (3).

) If one attempt to auction a quarry lease pursuant to sub-rule (3) and sub-rule
| (4) do not result in the grant of a quarry lease, then the Government shall
conduct an auction in which persons other than those specified in clause (a) of
| sub-rule (3) may also participate, subject to the other conditions specified in
' these rules. For the purposes of this sub-rule:
|

(a) the auction subsequent to the first attempt may be for the same area or
an enlarged or reduced area, as the Government may deem fit;

(b)  the differential terms specified pursuant to sub-rule (4) shall not be
applicable to such auction; and

(©) the quarry lease granted pursuant to such auction shall be transferable
to any person in accordance with the provisions of CHAPTER XI.

(6) Restriction to Grant Lease in Certain Areas - No quarry leases for building
limestone shall be granted in areas containing more than eighty five per cent
CaCO:s, except in areas of less than four hectares containing isolated pockets
of limestone.

S. Bidding parameters.-
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The Government shall specify in the tender document, the minimum
percentage of the value of mineral despatched, which shall be known as the
“base premium”.

The value of mineral despatched shall be an amount equal to the product of-
(a) mineral despatched in a month; and

(b) last available sale price of the mineral as published by the Government
and as applicable at the time of dispatch:

Explanation: In case a grade-wise sale price of a mineral has been
published by the Government, the price applicable for the relevant
grade shall apply with respect to clause (b) above. The computation of
value of mineral despatched shall be applicable to all minerals
including overburden.

The bidders shall quote, as the bidding parameter for the purpose of payment
to the Government, premium offer(s) which shall be a percentage of value of
mineral despatched equal to or above the base premium and the successful
bidder shall pay to the Government, an amount known as the “auction
premium” equal to the product of the-

(1) percentage so quoted; and

(i1) value of mineral despatched.

Notice Inviting Tender and Tender Document.-

D

The Government shall issue a notice inviting tender to commence the auction
process and such notice shall contain the following, namely:-

(a) brief particulars regarding the area under auction, identified and
demarcated in accordance with clauses (b) and (c¢) of sub-rule (2) of
rule 4,

(b) estimated mineral resources and brief particulars regarding evidence of
mineral resources with respect to all minerals discovered in the area in
accordance with the provisions of Schedule I;

(©) particulars of reservation of the mineral block for any specified end-
use. In cases where the Government reserves one or more minerals
within a block for any specified end-use in the tender document, such
minerals shall be utilised solely for the specified end-use and shall not
be sold or transferred or otherwise disposed of, either directly or
indirectly. Utilisation, sale, transfer and other disposal of any mineral
for which no end-use has been specified or which is subsequently
discovered, shall be subject to such terms and conditions as specified
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(d) In case of a Scheduled Area, special conditions, if any prescribed
pursuant to sub-rule (3) or sub-rule (4) of rule 4,

in the rules;

(2) The tender document issued by the Government shall contain:-

(a) A geological report pursuant to Schedule 1, specifying particulars and
estimated quantities of all minerals discovered in the area;

(b) revenue survey details of the area identified and demarcated in
accordance with clauses (b) and (c) of sub-rule (2) of rule 4; and

(©) list of clearances and permissions already obtained with respect to such
area.

. 7. Auction Process.-

The auction shall be an ascending forward online electronic auction and shall
comprise of the following rounds, namely:-

(D First Round of Auction — The first round of auction shall be held in the
following manner:-

(a) the bidders shall submit —

(1) a technical bid comprising amongst others, documentary
evidence to confirm eligibility to participate in the auction, bid
security and such other documents and payments as may be
specified in the tender document; and

(i) an initial premium offer which shall be a percentage of the
. value of mineral despatched and shall not be lower than the
base premium.

Notwithstanding anything to the contrary contained in this sub-rule (1),
the bidders submitting an initial premium offer less than the base
premium shall stand disqualified ab-initio from the bidding process
and such bidders shall not be considered as technically qualified
bidders. The initial premium offer submitted by such bidders shall also
not be valid.

(b) Subject to clause (a) above, the bidders who are found to be eligible in
accordance with sub-rule (1) of rule 4 and the terms and conditions of
the tender document shall be referred to as the “technically qualified
bidders”.

(©) The technically qualified bidders shall be ranked on the basis of the
descending initial premium offer submitted by them and technically
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qualified bidders holding the first fifty per cent of the ranks (with any
fraction rounded off to higher integer) or the top five technically
qualified bidders, whichever is higher, shall qualify as qualified
bidders for participating in the second round of electronic auction:

Provided that if the number of technically qualified bidders is between
three and five, then all the technically qualified bidders shall be
considered as qualified bidders:

Provided further that in the event of identical initial premium offers
being submitted by two or more technically qualified bidders, all such
technically qualified bidders shall be assigned the same rank for the
purposes of determination of qualified bidders and in such case, the
qualified bidders shall be determined in accordance with the following:

(1) the total number of ranks shall be divided in half (rounded off
to the higher integer), and the technically qualified bidders
holding the top half of the ranks, shall be considered to be
qualified bidders; or

(i1) if sub-clause (i) results in the number of qualified bidders being
less than five, then one or more additional rank(s) in the bottom
half shall also be considered, until such additional rank where
the number of qualified bidders is not less than five.

It is clarified that, if more than one technically qualified bidder
holds such additional ranks (on account of their initial premium
offer being identical), then all such technically qualified
bidders shall be considered to be qualified bidders.

Illustration:
Case A;

In the event there are a total of ten technically qualified bidders -
TQB1-TQB10 and each technically qualified bidder submits a different
initial premium offer and they are ranked on the basis of the
descending initial premium offer submitted by them in the following
manner, TQB1, TQB2, TQB3, TQB4, TQB5, TQB6, TQB7, TQBS,
TQB9 and TQB10,

then the technically qualified bidders holding the first fifty per cent of
ranks i.e. TQB1-TQBS shall be considered to be qualified bidders.

Case B:

However, if the initial premium offer of the following technically
qualified bidder is identical:
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40 TQBI1 and TQB2; ' ’ O
(II) TQB4 and TQBS; and
) TQB7, TQB8 and TQBY,

then pursuant to sub-clause (i) of second proviso to clause (c), the
technically qualified bidders holding one of half of total of six ranks
being ranks 1, 2 and 3 i.e. TQB 1 and TQB2; TQB3; and TQB 4 and
TQBS shall be qualified bidders. As such number of qualified bidders
is equal to five, sub-clause (ii) of second proviso to clause (c) shall not

apply.
Case C:

However, if the initial premium offer of the following technically
qualified bidder is identical:

() TQB 5; TQB6 and TQBT;
(I) TQBS; TQBY, and TQB10,

then pursuant to sub-clause (i) of second proviso to clause (c), the total
number of ranks shall be six, however the technically qualified bidders
holding the top three ranks shall be less than five i.e. TQBI, and
TQB2, TQB3.

In such case if one additional rank is considered then the technically
qualified bidder holding rank 4 i.e. TQB4 shall be included, however
the total number of qualified bidders shall still be less than five.
Accordingly, rank 5 would also be considered and the final list of
qualified bidders shall be - TQB1, TQB2, TQB3, TQB4, TQBS,
TQB6, TQB7 i.e. a total of seven.

The auction process shall be annulled in situations where the total
number of technically qualified bidders or qualified bidders are less
than three:

Provided that the Government may, in its discretion, decide not to
annul the auction process if in the third or subsequent attempt, the total
number of technically qualified bidders or qualified bidders continues
to be less than three. The Government may, in such case, decide to
consider the technically qualified bidders as qualified bidders or to
consider the existing qualified bidders, so as to continue with the
bidding process.

(2) Second Round of Auction — The second round of auction shall be held in the
following manner:-
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the highest initial premium offer amongst the qualified bidders shall be
the floor premium for the second round of the electronic auction,;

the qualified bidders may submit their final premium offer which shall
be a percentage of the value of mineral despatched and greater than the
floor premium:

Provided that the final premium offer may be revised till the
conclusion of the auction as specified in the tender document;

the auction process shall be annulled if none of the qualified bidders
submits a final premium offer on the online electronic auction portal;

the qualified bidder who submits the highest final premium offer shall
be declared as the “preferred bidder” immediately on conclusion of
the auction.

The auction process under sub-rules (1) and (2) shall be conducted within the
time period stipulated in the tender document.

Grant procedure.-

0y

@

3)

The preferred bidder shall submit the first instalment being twenty per cent of
the upfront payment as per rule 9 read with rule 577, within such time frame
as may be specified in the tender document.

Upon receipt of the first instalment of the upfront payment, the Government
shall issue a “letter of intent” to the preferred bidder and the preferred bidder
shall become the “successful bidder”.

The successful bidder shall fulfil the following conditions within such period
from the date of issuance of the letter of intent as may be specified in the
tender document:

(a)

(b)

(c)

(d)
(e)

continuing to be in compliance with all the terms and conditions of
eligibility;

furnishing performance security as specified in rule 100 read with rule
577,

satisfying the conditions specified in CHAPTER VIII with respect to a
mining plan (including the mine closure plan);

furnishing financial assurance as specified in rule 644;

obtaining all consents, approvals, permits, no-objections, access rights
and the like as may be required under applicable laws for
commencement of mining operations;
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(g)  satisfying such other conditions as may be specified by the
Government in the tender document:

® payment of exploration charges, if any; and

Provided that a successful bidder may request the Government to extend the
time period so prescribed by it in the tender document, by filing an application
for extension prior to the expiry of the originally prescribed period. The
application for extension shall provide bona-fide reasons for seecking an
extension. The Government may, at its sole discretion and for reasons to be
recorded in writing, grant an extension to the successful bidder and in case the
Government does not grant an extension, the letter of intent shall
automatically expire in accordance with the terms thereof.

Upon fulfilment of the conditions specified in sub-rule (3), the successful
bidder shall pay the second instalment being eighty per cent of the upfront
payment within thirty days and upon such payment the Government shall issue
a written order for grant of quarry lease. The Government shall have the right
to appropriate the performance security provided by the successful bidder in
the event that the successful bidder fails to pay the second instalment within
the prescribed period of thirty days.

The date on which a duly executed quarry lease deed in Form B is registered
shall be the date of commencement of the quarry lease and the successful
bidder shall ensure that it achieves registration of the quarry lease deed within
thirty days from the date of its execution. The Government shall have the right
to appropriate the performance security provided by the successful bidder in
the event that the successful bidder fails to register the quarry lease within the
prescribed period of thirty days and the order for grant of quarry lease shall, in
such cases, become void.

The quarry lease shall be for all minor minerals including overburden found in
the area pursuant to exploration and prior to the auction and the final premium
offer submitted by the successful bidder shall be applicable to all such
minerals.

Upfront payment for quarry lease.-

(D

The following amounts shall be payable by the preferred bidder or successful
bidder as upfront payments:

(a) in case of minerals specified in Part A-II or Part B of Schedule III,
an amount equal to one per cent of the value of estimated resources;
and

(b) in case of minerals specified in Part A-I of Schedule III, the amount
specified in rule 577.
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The upfront payment shall be payable to the Government in two instalments of
twenty per cent and eighty per cent in respect of the minerals for which a
quarry lease is granted. The upfront payment shall be adjusted in the following
manner:

(a) in case of minerals specified in Part A-II or Part B of Schedule III, it
shall be adjusted against the amount paid under sub-rule (3) of rule 5,
in the manner specified by the Government in the tender document,
within the first five years of commencement of production of the
mineral; and

(b)  in case of minerals specified in Part A-I of Schedule III, such
adjustment shall be carried out in the last year of the quarry lease
period.

Performance security for quarry lease.-

(D

)

3)

The successful bidder shall provide a performance security equivalent to an
amount of one per cent of the value of estimated resources in case of minerals
specified in Part A-II or Part B of Schedule III and the performance security
shall be adjusted every five years so that it continues to correspond to one per
cent of the reassessed value of estimated resources.

The successful bidder shall provide a performance security of the amount
specified in rule 577 in case of minerals specified in Part A-I of Schedule IIL

The performance security provided may be appropriated as per the provisions
of these rules, the tender document and the quarry lease deed.

Payments under quarry lease.-

)
2
3)

4

®)

Period

)

The lessee shall pay royalties or dead rent to the Government.
The lessee shall pay the auction premium to the Government.

The lessee shall contribute such amounts as may be required under section
15A to the designated account of the District Mineral Foundation.

The lessee shall also pay such other amounts as may be required under any
law for the time being in force to the concerned authorities.

The payments shall be made in the manner specified by the Government.

of the quarry lease.-

In case of:

(a) all minor minerals specified in Part A-II or Part B of Schedule III, the

period of quarry lease granted or renewed before the date of
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commencement of these rules, shall be extended and be deemed to
have been extended up to a period ending on March 31, 2025 with
effect from the date of expiry of the period of renewal last made or till
the completion of period of quarry lease, if any, whichever is later,
subject to the condition that all the terms and conditions of the lease
have been complied with; and

(b)  minor minerals specified in Part A-I of Schedule III, the period of the
quarry leases granted or renewed before the date of commencement of
these rules, shall be extended and be deemed to have been extended up
to a period ending on March 31, 2020 with effect from the date of
expiry of the period of renewal last made or till the completion of
period of quarry lease, if any, whichever is later, subject to the
condition that all the terms and conditions of the lease have been
complied with.

The Government shall issue a written intimation to all existing quarry lease
holders regarding the extension of lease period pursuant to sub-rule (1). The
quarry lease holder shall, within thirty days of receipt of such intimation,
complete all formalities with respect to such extension including payment of
stamp duty for the extended period of quarry lease deed, if applicable.

On and from the date of commencement of these rules, all quarry leases shall
be granted for a period of:

(a) five years in case of minor minerals specified in Part A-I of Schedule
III; and

(b) thirty years in case of minor minerals specified in Part A-II or Part B of
Schedule III.

Upon expiry of the period of the lease specified in sub-rule (1) or sub-rule (2),
the lease shall be put up for auction as per the procedure specified in
CHAPTERII:

Provided that any holder of a quarry lease granted, where the mineral is used
for captive purpose, shall have the right of first refusal at the time of auction
held for such quarry lease after the expiry of the quarry lease period, in the
following manner:

(a) to be eligible to exercise the right of first refusal, the lessee shall
comply with the conditions of the quarry lease till its expiry;

(b) prior to publication of the notice inviting tender, the Government shall
provide a written notice to the lessee requiring the lessee to specify its
willingness or non-willingness to exercise the right of first refusal in
writing, within a period of thirty days of receipt of such notice;
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(c) the notice inviting tender shall specify that the lessee holding the lease
prior to expiry of the quarry lease has the right of first refusal and shall
also specify his willingness or non-willingness specified pursuant to
clause (b), if any;

(d)  upon conclusion of the Second Round of Auction as specified in sub
rule (2) of rule 7, the Government shall issue a written notice to the
lessee secking written confirmation of his willingness to exercise the
right of first refusal within a period of seven days of conclusion of the
Second Round of Auction;

(e) the notice given under clause (d) shall be acknowledged by the lessee;

(f) the lessee shall, within a period of fifteen days of receipt of the notice
issued under clause (d), exercise the right of first refusal in writing to
the Government, failing which it shall be construed that the lessee is
not desirous of exercising the right of first refusal and the preferred
bidder shall be entitled to a quarry lease in the manner provided in rule
7; and

(2) if the lessee exercises the right of first refusal in terms of clause (f) and
matches the highest final premium offer, the lessee shall be deemed to
be the preferred bidder in place of the earlier preferred bidder declared
after the Second Round of Auction and shall be entitled to the quarry
lease in the manner provided in rule 8.

Explanation: For the purposes of the proviso, the term “captive purpose”
shall mean the use of more than fifty per cent of the entire quantity of mineral
extracted from the quarry lease in a manufacturing unit owned by the lessee.

Area of a quarry lease.-

(D

2

)

The minimum area for which a quarry lease may be granted shall be one
hectare:

Provided that the Government may, for reasons to be recorded in writing,
grant a quarry lease for an area which is less than one hectare:

The area under every quarry lease shall be contiguous; provided that the
Government may, for reasons to be recorded in writing, permit grant of a
quarry lease over any specified non-contiguous area.

Where subsequent to an e-auction for grant of a quarry lease, the landowner
refuses his consent to the exercise of the rights and privileges of the successful
bidder pursuant to these rules, the landowner may submit a written application
to the Government for exclusion of the land owned by him from the lease area
and the Government may, on being satisfied about the genuineness of the
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reasons for such request, consider exclusion of such land from the lease area.

Restriction on maximum area.-

No person shall acquire in respect of a particular mineral, one or more quarry lease in
the State covering a total area of more than:

(a)
(b)

fifty hectares, in case minerals specified in Part A of Schedule III; and

five square kilometres, in case minerals specified in Part B of Schedule III:

Provided that the Government may, in the interest of development of any mineral and
for reasons to be recorded in writing, increase the maximum lease area for a particular
mineral.

New Discovery.-

(D

2

3)

C)

Where a quarry lease has been granted for a minor mineral under the rules
made under section 15 and subsequent to registration of the quarry lease, a
new minor mineral(s) is discovered, then the quarry lease holder may request
the Government in writing to include the new mineral(s) in the quarry lease. In
such case, the Government may grant a quarry lease subject to compliance by
the quarry lease holder of the provisions of applicable laws with respect to
mining for the new mineral, including submission of a mining plan and
payment of the auction premium to the Government:

Provided that where the quarry lease for a minor mineral was granted prior to
commencement of these rules, the Government shall have power to specify the
rate of payment for the new minerals.

Where a mining lease has been granted under the rules made under section 13
for a mineral which is not a minor mineral, and subsequent to registration of
the mining lease, a new mineral is discovered which is a minor mineral, then
at the request of the holder of the mining lease, the Government may grant a
quarry lease for the new minerals on such terms and conditions including
payment requirements, as may be specified by the Government.

Where prior to the commencement of an auction for grant of a composite
license or a mining lease under the rules made under Section 13, presence of a
minor mineral is established, the Government may grant a quarry lease for the
minor minerals on such terms and conditions as may be specified by the
Government in the tender document for such auction.

Where a quarry lease has been granted for a minor mineral under the rules
made under Section 15, and subsequent to registration of the quarry lease a
new mineral is discovered which is not a minor mineral, then the quarry lease
holder shall stack such minerals in accordance with the written instructions
issued by the Government.
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(5) The Government shall, at the time of making an order granting a quarry lease
under this rule 15, also specify the manner in which the minerals are to be
utilized and disposed.

(6) Any discovery of a new mineral shall be reported in writing to the
Government within thirty days of discovery of such mineral.

Lease Period for more than one mineral in an area.- Where more than one mineral
is discovered in an area in respect of which a quarry lease has been granted under
these rules or prior to commencement of these rules and a quarry lease is granted for
such discovered minerals, the period of lease for the discovered minerals shall expire:
(a) on the date of expiry of the lease which was originally granted; or (b) on the
completion of extraction of the entire quantity of the minor mineral from the area,
whichever is earlier:

Provided that where a minor mineral is discovered in an area where a mining lease
has been granted under the Act and the rules made thereunder, for a mineral which is
not a minor mineral, the lease for the minor mineral shall expire on the date of expiry
of the mining lease granted under the Act and the rules made thereunder or on the
completion of extraction of the entire quantity of the minor mineral from the area,
whichever is earlier.

CHAPTER III: TERMS AND CONDITIONS OF THE QUARRY LEASE

Liabilities, powers and privileges of the lessee.- Subject to the conditions mentioned
hereunder, the lessee shall, with respect to the lease area, have the right for the
purpose of conducting mining operations on that land, to:

(a) search for, mine, quarry, bore, dig, drill for, win, work, dress, process, convert,
carry away and dispose of the minerals in respect of which the quarry lease
has been granted;

(b) sink, drive, make, maintain and use in the lease area, any pits, shafts, inclines,
drifts, levels, waterways and other works;

(©) erect, construct, maintain and use on or under the lease area any engines,
machinery, plant, dressing-flowers, furnaces, brick-kilns, workshops, store
houses, bungalows, godowns, sheds and other building and other works and
convenience of the like nature on or under the lease area;

(d) make any tramways, railways, roads and other ways in or over the said lands
and to maintain and go and trespass with or without horses, cattle, wagons,
locomotives or other vehicles over the same (or any existing tramways,
railways, roads, and other ways in or over the said lands) on such conditions as
may be agreed to;

(e) quarry and obtain building and road materials and ordinary clay and to use and
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employ the same and to manufacture such ordinary clay into bricks or tiles and
to use such bricks or tiles. The lessee shall not sell any such materials, bricks
or tiles except on payment of the royalties prescribed herein;

® appropriate and use, with prior written permission of the officer authorised by
the Government, water from any streams, water-courses, spring or other
sources in or upon the lease area and to divert, step up or dam any such
stream, watercourse and collect or impound any such water and to make,
construct and maintain any water course, culverts, drains or reservoirs but not
so as to deprive any cultivated lands, villages, buildings or watering places for
livestock of a reasonable supply of water as before accustomed nor in any way
to foul or pollute any streams or springs:

Provided that the lessee shall not interfere with the navigation in any navigable
stream nor divert such stream without the previous written permission of the
Government;

(g)  use land for purpose of stacking, heaping, storing or depositing thereon any
produce of the mines, quarries on works carried on and any tools, equipment,
earth and materials and substances dug or raised;

(h) beneficiate, process, dress, convert the minerals produced from the said lands
and carry away such beneficiated/processed, dressed, converted minerals; and

(1) do any other things as may be specified in the quarry lease deed.

Duties and obligations of the lessee.- The lessee shall, subject to the provisions of
rule 19, have the following duties and obligations:

€)) Notice for opening of mine.-

(a) The lessee shall send to the lease granting authority, an intimation in
Form C of the opening of a mine so as to reach them within fifteen
days of such opening.

(b) The intimation in Form C sent under clause (a) shall be accompanied
with a copy of the approved mining plan, - when the mine is being
opened after expiry of a five year period from the date of approval of
the mining plan.

(2)  No building etc., upon certain places- The lessee shall not erect, place or set
up any building or thing and shall not carry out any surface operations on, in
or upon any public ground, burning or burial ground, house, village site,
public road or place held sacred by any class of persons or any or other place
which the Government may determine as a public ground.

The lessee shall not carry on his operations in a manner that would injure or
prejudicially affect any buildings, works, property or rights of other persons
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and no land will be used by the lessee for surface operations which is already
occupied by persons other than the Government, for works or purposes not
included in the quarry lease deed.

No interference- The lessee shall not interfere with any right of way, well or
tank.

Permission for surface operations in a land not already in use- The lessee
shall, prior to using any land for surface operations which has not already been
used for such operations, give written notice of two calendar months to the
Government specifying the name or other description of the situation and the
extent of the land proposed to be so used and the purpose for which the same
is required. The said land shall not be used by the lessee if any objection is
issued by the Government within two months of receipt of the lessee’s notice
in this regard, unless the objections so stated shall on reference to the
Government be annulled or waived.

Not to enter upon reserved forest- The lessee shall not, without the express
sanction of the Divisional Forest Officer, cut down or injure any timber or
trees on the lease area but may, without such sanction, clear away any bush
wood or under-growth which interferes with any of its operations.
Notwithstanding the aforesaid, the lessee shall enter upon any reserved forest
included in the lease area only after giving seven days previous written notice
to the Divisional Forest Officer and after obtaining the written sanction of that
officer and the lessee shall comply with such conditions as that officer may, in
his absolute discretion, prescribe.

The lessee shall pay such compensation as may be assessed by the Chief
Conservator of Forests for any damage caused to the land in any area of the
reserved forest on account of the mining operations carried out in such area.

No mining operations in certain areas- Except with the written permission
of the concern authority the lessee shall not carry on, or allow to be carried on,
any mining operations at any point within a distance of:

(a) fifty metres from any road (excluding a village road or other district
road), notified reservoirs, canal, national highway, state highway,
boundary of any railway line, public works, cities, towns, villages and
other approved continuous habitations, if no blasting is involved; or

(b) two hundred metres from any road, notified reservoirs, canal, national
highway, state highway, boundary of any railway line, public works,
cities, towns, villages and other approved continuous habitations, if
blasting is involved,

The aforesaid distance shall be measured (a) in the case of a railway line,
horizontally from the outer edge of the cutting, (b) in the case of a canal or
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reservoir, horizontally from the outer toe of the bank or the outer edge of the
cutting, as the case may be, and (c) in case of a building or any other structure
for human habitation, horizontally from the plinth thereof. The lessee shall not
carry on, or allow to be carried on, any mining operations under or beneath
any ropeway or ropeway trestle or station, except under and in accordance
with the written permission of the authority owning the ropeway. The written
permission of the relevant authority may be conditional upon and subject to
terms and conditions, in which case the lessee shall comply with all such terms
and conditions.

Provided that in case any specific guidelines, directions, circulars, etc., are
issued with respect to any mineral, mineral category, area, operation or
otherwise for the purpose of sustainable mining or environment or pollution
related matters, and the same envisage stricter norms, guidelines, directions,
etc., the same will also be applicable with respect to mining operations
undertaken within the aforesaid limits.

To strengthen and support the quarry to necessary extent- The lessee shall
strengthen and support to the satisfaction of the railway administration
concerned or the Government, as the case may be, any part of the mine which
in his opinion, requires such strengthening or support for the safety of any
railway, reservoir, canal, road and any other public works or structures, as the
case may be.

Facilities for adjoining Government licences, and leases- The lessee shall
allow reasonable facilities of access to any existing and future holders of
Government licences or leases over any land which is comprised in or adjoins
or is reached by the land held by the lessee:

Provided that no substantial hindrance or interference shall be caused by such
holders of licences or leases to the operations of the lessee and fair
compensation as may be mutually agreed upon or in the event of
disagreement, as may be decided by the Government shall be paid by them to
the lessee for any loss or damage sustained by the lessee by reason of the
exercise of this liberty.

To pay rents, royalties, taxes, etc.- The lessee shall make payments as
stipulated in rule 111 and CHAPTER XIV of the rules. In the event, taxes are
payable, the lessee shall gross-up the amount payable and make payment of
the aggregate amount.

To maintain and keep boundary marks- The lessee shall at his own
expense, erect, maintain and keep in good repair all boundary marks and
pillars and sign boards according to the Act and the rules with respect to the
manner of construction and upkeep of boundary pillars including the
following:
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the lessee shall get the measurement of the lease area by District
Inspector of Land Records;

the lessee shall submit the copy of measurement sheet and shall
establish the exact limitation marks as per the measurement sheet on
the lease area and take care of the limitation marks/ stones;

the lessee should maintain a (sign) board with the schematic map,
showing the measurements of the lease area. The expenses of this
board preparation, arrangement and its maintenance in good condition
shall be the responsibility of the lessee;

the lessee shall maintain the (sign) board at a proper place, in proper
manner, easily visible to the visitors, during the whole lease period and
should, for facilitating easy visibility of the notice board, remove the
hindrances around it, like bushes, tree branches, shelters etc.;

the lessee must prepare, establish and maintain in good condition, the
(sign) board and its facing, to indicate the landmarks of the lease area.
The lessee shall arrange the landmark concrete pillars of 3> * 3* * 3’
measurement for indicating the exact limitations of the lease area;

the lessee shall see that these concrete pillars are maintained in good
condition during the entire quarry lease period. These concrete pillars
should be painted with yellow colour for good visibility. The number
of the pillar and the marks of latitude and longitude measurements of
the pillar should be written in black colour;

except in the case of ordinary sand mineral, in case of all other
minerals, the boundary of the lease area should be fenced properly; and

the District Geologist/ the District Assistant Geologist should provide
the coordinates of the lease area and these coordinates should be clearly
mentioned on the map of the quarry lease and the map of the quarry
lease shall be kept by the lessee within the lease area at all times.

To commence operations within specified time, not to work in certain
areas and to work in a workman like manner-

(a)

The lessee shall commence mining operations within the time period
specified herein and in the mining plan. All mining operation shall be
conducted by the lessee in a proper, skillful and workman-like manner
and the lessee shall reduce waste and do careful storage of waste and
removal of all valuable minerals within the quarry:

Explanation: For the purpose of this clause (a) of sub-rule (11) of rule
188, mining operations shall include the erection of machinery, laying
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of a tramway or construction of a road in connection with the working
of the mine.

(b)  The lessee shall not, in the case of village roads (including any track
shown in the revenue record as village road) and other district roads,
allow any working to be carried on within a distance of ten metres of
the outer edge of the cutting except with the previous permission of the
Government in this behalf and otherwise than in accordance with such
directions, restrictions and additions, either general or special, which
may be attached to such permission.

To secure and keep in good condition pits, shafts- The lessee shall during
subsistence of the quarry lease, secure and keep open with timber or other
durable means, all pits, shafts and workings that may be made or used in the
lease area and make and maintain sufficient fences to the satisfaction of the
Government around every such pit, shaft or working whether the same is
abandoned or not. The lessee shall, during the same period, keep all workings
in the lease area accessible, free from water and foul air as far as possible,
except such area as may be abandoned.

Proper Maintenance of Trenches, Working Faces etc.- During the tenure of
the quarry lease, the lessee shall take adequate steps to ensure that:

(a) the height and width of trenches in open quarries are properly
maintained to facilitate easy removal of the mineral and waste;

(b)  the working faces are always kept clean;

(©) the minerals won are stacked in suitable dimensions and each stack is
numbered; and

(d)  proper sanitation of the lease area is maintained.

To submit progress reports- The lessee shall, in addition to the periodical
returns prescribed herein, submit such progress reports as may be required by
the Government along with representative samples and analysis of the mineral
collected during the quarry operations, within such timelines as may be
specified by the Government.

To Allow Inspection by Government-

(a) The lessee shall allow the Government or the officer authorised by the
Government to enter upon buildings, excavation or land comprised in
the quarry lease for the purpose of inspecting the same or inspecting
any of the accounts, which he shall make available to the Government.
The Government may issue such reasonable directions in writing as it
may deem fit, to prevent wasteful extraction and ensure safety and
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conservation of the minor minerals and it shall be the duty of the lessee
to carry out such directions within such period as the Government may

specify.

The lessee shall also supply on demand of the Government, a
composite plan of the lease area showing thickness, dip, inclination,
etc., of all the seams as also the quantity of reserves quality-wise for
minor minerals specified in Part A-II or Part B of Schedule III.

To report accidents- The lessee shall send to the Government, without delay,
a report of any accident causing death or serious bodily injury or serious injury
to property or seriously affecting or endangering life or property which may
occur in the course of its mining operations.

To keep record and accounts regarding production and employees etc.-
The lessee shall keep accurate and faithful accounts showing the particulars

of:
(@)
(b)
(©)
(d)
(e)
®
(2)
(h)
(i)
0

(k)
D

(m)
(n)
(0)
()

production and dispatch register, date-wise,

prices obtained for the minerals,

names of purchasers,

receipts for money received,

quantity of waste material excavated from the mine,
the number of persons employed and their nationality,
labour attendance register,

the wages paid,

complete plans of the quarry,

the unutilized or non-saleable subgrade ores or minerals for future
beneficiation,

contributions made to the District Mineral Foundation,

payments made to the Government in terms of royalty, dead rent,
auction premium, surface rent,

explosives consumption register,
details of expenditure incurred towards the mine closure activities,
bore hole logs along with the chemical analysis reports,

mineral analysis reports,
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(n copies of all notices and returns, plans, sections and schemes submitted
to the Government under these rules.

(@)  details of mining machinery, and

The lessee shall allow the officer authorised by the Government, at all
reasonable times, free access to enter into and to examine, take extracts or
make true copies of, any accounts, plans and records maintained by him and
shall furnish to the Government such information and returns as it may
require.

Machinery and plant-

(a) Where heavy earth moving machinery is used in mines, the lessee shall
maintain log books duly authenticated by the manager or mining
engineer of such mines in respect of each machine showing date-wise
account of hours worked, hours not worked, reasons for non-working,
consumption of fuel/energy and lubricants and output of the machine
during the corresponding working hours.

(b) The summary of operation of each machine shall be recorded in the log
book at the end of each month bringing out the percentage availability
and percentage utilization of the machine, average hourly performance
and average fuel/energy consumption per hour.

() The log books may be maintained in electronic form or in hard copy
and shall be made available to the officer authorised by the
Government on demand.

To maintain plans, etc.- The lessee shall at all times during the quarry lease
term maintain at the mine/quarry office correct intelligible up-to-date copy of
the approved mining plan and complete plans and sections of the
mines/quarries in the lease area. All plans, sections and tracings or copies
thereof kept at the quarry shall be serially numbered or suitably indexed.
Every plan, section or part thereof prepared pursuant to these rules shall carry
thereon a certificate for its correctness and shall be signed by the mining
engineer / geologist with date.

Every copy of a plan and section or part thereof submitted or maintained
pursuant to these rules shall bear a reference to the original plan or section
from which it was copied and shall be certified thereon by the lessee, his
agent, mining engineer, manager or geologist. The plans shall show all the
operations and working and all the trenches, pits and drillings made by the
lessee in the course of operations carried on by him under the quarry lease
including all faults and other disturbances encountered.

To keep records of trenches, pits etc.- The lessee shall keep accurate records
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of all trenches, pits and drillings made by the lessee in the course of mining
operations carried on by the lessee under the quarry lease and shall allow the
Government to inspect the same. Such records shall contain the following
particulars, namely:

(a) the subsoil and strata through which such trenches, pits or drillings
pass;

(b) any mineral encountered; and

(c) such other particulars as the Government may from time to time
require.

To abide by the provisions of the law in force-

(a) The lessee shall at all times comply with the provisions of the Act, the
rules and the quarry lease deed and shall abide by the provisions of any
other applicable law for the time being in force and applicable to him
including laws relating to mines and minerals and other matters
affecting the safety, health and convenience of the lessee's employees
or of the public. The lessee shall not carry on mining or other
operations under the quarry lease in any way other than as prescribed
under the quarry lease deed and these rules; and

(b)  The lessee has and shall continue to comply with all the terms and
conditions of the Act, the rules, the Gujarat Mineral (Prevention of
Illegal Mining and Transportation and Storage) Rules, 2017, the mining
plan and the tender document, as are required to be complied with by
the lessee, with respect to lease area and the lessee shall continue to
comply with all the eligibility conditions provided in the Act, the rules
and the tender document during the quarry lease term.

To provide weighing machines- The lessee shall cause the minerals specified
in Part A-I of Schedule III to be weighed at the nearest weigh bridge. In the
case of minerals specified in Part A-II or Part B of Schedule III, the lessee
shall, unless specifically exempted by the Government in writing, provide and
at all times keep at or near the pit head or each of the pit heads at which the
minerals shall be brought to bank, a properly constructed and efficient
weighing machine and shall from time to time, weigh or cause to be weighed
thereon all the said minerals brought to bank, sold, exported and converted and
also the converted products. The lessee shall at the close of each day cause the
total weights, ascertained by such means of the said minerals, products raised,
sold, exported and converted during the previous twenty four hours, to be
entered in the books of accounts maintained by the lessee. The lessee shall at
all times during the term of the quarry lease, permit the Government to employ
any person or persons to be present at the weighing of the said minerals as
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aforesaid and to keep accounts thereof and to check the accounts kept by the
lessee.

To allow testing of weighing machines- The lessee shall at any time or times
during the term of the quarry lease, allow any person or persons appointed in
that behalf by the Government to examine and test every weighing machine to
be provided and kept as specified in sub-rule (22) above and the weights used
therewith in order to ascertain whether the same respectively are correct and in
good repair and order. If upon any such examination or testing, any such
weighing machine or weights shall be found incorrect or out of repair or order,
the Government may require that the same be adjusted, repaired and put in
order by and at the expense of the lessee. If such requisition is not complied
with within fourteen days after the same has been made, the Government may
cause such weighing machine or weights to be adjusted, repaired and put in
order at the expense of the lessee. If upon any such examination or testing as
aforesaid, any error is discovered in any weighing machine or weights to the
prejudice of the Government, such error shall be regarded as having existed
for three calendar months prior to the discovery thereof or from the last
occasion of so examining and testing the same weighing machine and weights,
in case such occasion is within the said period of three months, and the lessee
make all the payments accounted for accordingly.

Not to light fire- The lessee shall not light any fire upon the lease area if lying
within the reserved forest areas except under such conditions as the Divisional
Forest Officer may in writing specify and the lessee and his agents, workmen,
employees etc., shall render prompt assistance in extinguishing any fire on the
lease area or in their vicinity. The lessee shall be liable for all damage
resulting from the fire caused by the act of or omission of lessee or his agents,
workmen, employees etc., and shall pay such compensation for the said
damage as may be assessed by the Divisional Forest Officer. The decision of
the Divisional Forest Officer as to the amount of compensation payable by the
lessee shall be final and binding.

Precautions for Protection of Environment and Control of Pollution- The
lessee shall take necessary precautions for the protection of the environment
and control of pollution while conducting quarry operations in the lease area
e.g. planting of trees, reclamation of mined land, use of pollution-control
devices and such other measures as may be prescribed by the Central
Government or Government from time to time.

Restoration of top soil- If the lease area or part thereof are forest lands, the
lessee shall take all steps to ease the slopes and restore top soil in lands
worked out, exploited or mined and it shall be open to the Government to
afforest such lands even during the continuance of the quarry lease.
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Not to Use Minor Minerals for Major Mineral Purpose or any other
purpose- Without the prior permission of the Commissioner, the lessee shall
not sell or dispose any of the minerals specified in Part A of Schedule III that
are extracted under the quarry lease for a purpose which will classify them as
major minerals.

Where the Government reserves one or more minerals within a block for any
particular end-use as specified in the tender document, the lessee shall use the
minerals solely for the specified end-use and shail not sell or transfer or
otherwise dispose the minerals either directly or indirectly.

To employ Indian nationals- The lessee shall not employ in connection with
the mining operations, any person who is not an Indian national except with
the previous written approval of the Government.

Employment preference- The lessee shall, in the matter of employment, give
preference to the tribals and to the persons who become displaced because of
the taking up of mining operations.

To vacate encroached area- If the lessee is found to have encroached upon
an area not included in the lease area, the Government shall issue a notice to
vacate the area. The lessee shall vacate the area and stop excavation in the area
immediately. The lessee shall also be liable to pay the fine specified by the
Government which may extend up to one hundred per cent of royalty plus
premium or an amount equal to the mineral value for the mineral excavated
from such area, whichever is higher.

To reimburse expenses- If the lessee fails to carry out or perform any of its
obligations under these rules or the quarry lease deed within the time specified
in that behalf, the Government may cause the same to be carried out or
performed and the lessee shall pay the Government, on demand, all expenses
incurred in this regard by the Government and the decision of the Government
as to such expenses shall be final.

Removal of workings that are not to be delivered to the Government- The
lessee may erect on the lease area any structures, machinery, tramways etc.,
required for bona fide quarry purposes. The lessee may, after paying the rents,
rates, royalties, auction premiums and any other payment payable under these
rules or the quarry lease deed, on the surrender, expiry or termination of the
quarry lease term or within six calendar months thereafter, whichever is earlier
(unless the quarry lease is surrendered or terminated on account of default of
the lessee, in which case the lessee shall not be entitled to take down and
remove anything from the lease area) take down and remove for its own
benefit, all or any mineral excavated during the currency of the quarry lease,
engines, machinery, plant, buildings structures, tramways, railways and other
works, erections and conveniences which may have been erected, set up or
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placed by the lessee in or upon the lease area and which the lessee is not
bound to deliver to the Government or which the Government does not desire
to purchase.

Limited mining rights- The lessee shall not be entitled to conduct the mining
operations in any other area outside the lease area. The rights granted to the
lessee to conduct mining operations are exclusive within the lease area.

Authorisations- The lessee shall obtain and maintain all governmental
approvals required for conducting the mining operations within the lease area
and performing its obligations under the quarry lease. The Government shall
undertake, on a no-obligation basis, to expeditiously provide all necessary
approvals and assistance for conducting mining operations and as otherwise
may be reasonably required by the lessee in relation to the rights granted to it
under the quarry lease.

Geological and archaeological finds- Other than rights to mine for the
mineral(s), geological or archaeological rights shall not form part of the rights
granted to the lessee hereunder or under the quarry lease deed and except in
relation to the mineral(s), the lessee shall not have any mining rights or
interest in the underlying minerals, metals, gas, oil, fossils, antiquities,
structures or other remnants or things either of particular geological or
archaeological interest and such rights, interest and property on or under the
lease area shall vest in and belong to the Government under applicable law.
The lessee shall take all reasonable precautions to prevent its workmen or any
other person from removing or damaging such interest or property and shall
inform the Government forthwith of the discovery thereof and comply with
such instructions as the Government may reasonably give for the removal of
such property.

No Claim against Government- The Government shall be immune from the
lessee’s claims for damage on account of any land having been included in his
lease which may subsequently be discovered not to have been available for the
quarry lease.

Erection of buildings- The lessee or his transferees or assignees shall not
erect any building in contravention of the provisions of any law for the time
being in force relating to the erection of building or in contravention of any
orders issued by any officer under any such law within whose jurisdiction the
lease area is situated.

Additional Conditions- A quarry lease deed may contain such other
conditions as the Government may deem necessary in regard to the following,
namely:

(a)  the time-limit, mode and place of payment of rents, royalties and any

Page 27 of 197



129

(b)

©

(d)

(e)
®

(8

(h)
@@
0
(k)
M

(m)

(n)

(p)

(@)

930

other payments payable under the rules;

compensation for damage to land in respect of which the lease has been
granted;

restrictions regarding felling of trees on unoccupied and unreserved
Government land;

the restriction of surface operations in any area prohibited by any
authority;

the notice by the lessee for surface occupation;

the provision of proper weighing machines and maintenance of
weighing records;

facilities to be given by the lessee for working other minerals in the
leased area or adjacent area,

the entering and working in a reserved or protected forest;
the securing of pits and shafts;
the reporting of accidents;

indemnity to Government against the claim of a third party for any
damage, injury or disturbance caused to him by the lessee;

the delivery of possession of lands and mines on the surrender,
expiration or termination of the lease;

the time limit for removal of any mineral, plant, machinery and other
properties from the lease hold area after expiration, termination,
surrender or abandonment of the quarry lease;

the forfeiture of property left after termination of the lease;

the power to take possession of the plant, machinery, premises and
mines in the event of war or emergency;

filing of civil suits or petitions relating to disputes arising out of the
area under lease:

Provided that in case of a quarry lease granted through auction, the
Government shall specify conditions relating to filing of such civil suits
or petitions in the tender document for auction of the quarry lease;

the lessee shall abide by the provisions of any law for the time being in
force and applicable to him relating to mines and minerals and other
matters affecting the safety, health and convenience of the lessee's
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employees or of the public; and
(r) such other special conditions which the Government may specify.
19.  Liabilities, rights, powers, privileges and obligations of the Government.-

(1)  Survey and demarcation- When a quarry lease is granted by the
Government, arrangements shall be made by the Government at the expense of
the lessee for the survey, identification and demarcation of the area granted
under the quarry lease using differential global positioning system and
preparation of topographic and geological map using total station and
possession of the area shall be deemed to have been handed over to the lessee
on the date that the quarry lease deed is executed.

2) Right of Pre-emption- The Government shall at all times have the right of

pre-emption of the minerals won from the lease area. If the Government is

. desirous of exercising its right of pre-emption with respect to any mineral(s)

the Government shall pay the fair market price of such minerals prevailing at

the time of pre-emption, as determined by the Government. In order to assist

in arriving at the said fair market price, the lessee shall, if so required, furnish

to the Government for its information, particulars of the quantities,

descriptions and prices of the mineral or products thereof sold to third parties

and shall produce, to the officer or officers as may be authorised by the

Government, original or authenticated copies of contracts and charter parties
entered into for such sale.

(3)  Right of entry and inspection- The Government or any person authorised in
that behalf by the Government shall have the right to:

(a) enter into and upon the lease area and to construct upon, over or
through the same, any railways, tramways, roadways or pipelines for
. any purpose authorised by the Government and to get from the lease
area stones, gravel, earth and other materials for making, maintaining
and repairing such railways, tramways, roads or any existing railways
and roads:

Provided that before such liberty or power is exercised, a notice of not
less than sixty days shall be given to the lessee and the area utilized by
Government for any of the aforesaid purpose shall be excluded from
the lease area and the lessee will not be entitled to claim any
compensation for such exclusion; and

(b) to pass over or along any such railways, tramways, road lines and other
ways, at all times, with or without horses, cattle or other animals, carts,
wagons, carriages, locomotives or other vehicles for all purposes:

Provided that in the exercise of such liberty and power by such other
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person authorised by the Government, no substantial hindrance or
interference shall be caused to or with the liberties, powers and
privileges of the lessee and fair compensation as may be mutually
agreed upon or in the event of disagreement, as may be decided by the
Government, shall be made to the lessee for all loss or damage
substantial hindrance or interference caused to the lessee by such other
person authorised by the Government.

War or emergency situations- In the event of the existence of a state of war
or emergency (of which existence the President of India shall be the sole judge
and a notification to this effect in the Gazette of India shall be conclusive
proof), the Government with the consent of the Central Government shall,
from time to time and at all times during the quarry lease term, have the right
(to be exercised by a notice in writing to the lessee) forthwith to take
possession and control of the works, plant, machinery and premises of the
lessee on or in connection with the lease area or the operations under the
quarry lease and during such possession or control, the lessee shall conform to
and obey all directions given by or on behalf of the Central Government or
Government regarding the use or employment of such works, plants, premises
and minerals, provided that fair compensation shall be paid to the lessee for all
loss or damage sustained by him by reason or in consequence of the exercise
of the powers conferred hereby. The exercise of such power shall not result in
termination or extension of the quarry lease term or affect the terms and
provisions of the quarry lease other than to the extent specified herein.

Right to sell workings- If at the end of six calendar months after the expiry or
termination of the quarry lease on account of default of the lessee, there shall
remain in or upon the lease area any mineral, engines, machinery, plant,
buildings structures, tramways, railways and other work, erections and
conveniences or other property, the same shall be deemed to become the
property of the Government and may be sold or disposed of in such manner as
the Government shall deem fit without liability to pay any compensation or to
account to the lessee in respect thereof.

Acquisition of land of third parties and compensation thereof- If after the
receipt of an offer of compensation for any damage which is likely to arise
from the proposed operation of the lessee, the occupier of the surface or any
part of the said lands refuses his consent to the exercise of the rights and
powers reserved to the Government and granted by the quarry lease, the lessee
shall report the matter to the Government and shall deposit with it the amount
offered as compensation and if the Government is satisfied that the amount of
compensation is reasonable or if it is not so satisfied and the lessee shall have
deposited with it such further amount as the Government may consider
reasonable, the Government shall order the occupier to allow the lessee to
enter upon the said land and carry out such operations as may be necessary for
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the purpose of the quarry lease. In assessing the amount of such compensation
the Government shall be guided by the principles of the Right to Fair
Compensation and Transparency in Land Acquisition, Rehabilitation and
Resettlement Act, 2013. '

(7)  Changes to demarcation of the lease area — Where subsequent to grant of a
quarry lease, the landowner refuses his consent to the exercise of the rights
and privileges of the lessee pursuant to the rules, the landowner may submit a
written application to the Government for exclusion of the land owned by him
from the lease area. The Government may, on being satisfied about the
genuineness of the reasons for such request, consider exclusion of such land
from the lease area.

CHAPTER IV: QUARRY PERMIT
Grant of a quarry permit

The Government may, upon receipt of an application in writing, grant a quarry permit
in accordance with the provisions of this Chapter for using a minor mineral specified
in Part A of Schedule III, to an individual who is an Indian national or company as
defined in clause (20) of section 2 of the Companies Act, 2013, for work relating to:
(i) the Government, (ii) a Government undertaking; or (iii) state or national
importance; or (iv) excavation of earth for basement:

Provided that the Government may, upon receipt of an application in writing, also
grant a quarry permit for ordinary sand to:

(a) an individual who is an Indian national, for using up to one hundred metric
tonnes for construction of a house for dwelling purposes;

(b) labour co-operative societies registered under the Gujarat Co-operative Societies
Act, 1961 as on the date of commencement of these rules and traditionally
undertaking manual mining,

in accordance with the provisions of this Chapter.
Application for quarry permit:

N An application for grant of a quarry permit may be made to the Government in
Form D with a non-refundable fee at the rate of rupees one thousand for every
one hundred metric tonnes or part thereof of the minor minerals proposed to
be extracted under the quarry permit.

) In case the land for which the quarry permit is applied for is occupied by
someone, a letter of no objection to the extraction of the mineral obtained from
the occupier of such land, shall be attached with the application:

Provided that in case of private lands under cultivation, an order from the
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revenue officer authorised to permit the non-agricultural use of the land shall
be enclosed.

Every application shall be accompanied by certified true copies of the relevant
extract of the record of rights in respect of the land from which the minor
mineral is proposed to be extracted and removed along with a map of the area
from which the mineral is to be excavated.

22. Procedure for grant.-

(D

)

3)

C)

On an application made to the Government in writing and on payment of the
following sums of money by the applicant, the Government may grant a
quarry permit, in Form E, to any person:

(a) payment of one hundred per cent of the royalty to the Government as
specified in the rules;

(b)  payment of a permit premium equivalent to fifty per cent of the royalty
to the Government as specified in the rules;

(© in addition to the payments made under clauses (a) and (b), payment of
a sum equivalent to twenty per cent of the aggregate of royalty and
permit premium as a security deposit, which shall be refunded without
any interest payments, after any adjustments as may be deemed
appropriate by the Government, after ninety days from the date of
expiry of the quarry permit;

(d)  contribution of such amounts as may be required under section 15A to
designated account of the District Mineral Foundation; and

(e)  payment of such other amounts as may be required under any law for
the time being in force to the concerned authorities.

In the event that the royalty rates are increased by the Government during the
tenure of the quarry permit, the permit holder shall pay to the Government,
within fifteen days of the date of such notification, the additional royalty,
permit premium, security deposit and district mineral foundation contribution
amounts.

The Government may refuse to grant a quarry permit for reasons to be
recorded and communicated to the applicant in writing. The amount of
royalty, permit premium, security deposit and contributions to the District
Mineral Foundation shall be refunded on refusal to grant a quarry permit.

No quarry permit for building limestone shall be granted in areas containing
more than eighty five per cent CaCOs, except in the areas of less than four
hectares containing isolated pockets of limestone.
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A quarry permit shall be granted in a Scheduled Area, only upon receiving a
recommendation from the Gram Sabha within whose area the quarry permit is
applied for.

23.  Conditions on which the quarry permit shall be granted.-

(1)

@

Every quarry permit granted under rule 200 shall be subject to the following
conditions:

(@)

(b)

(©)

(d)

(e)

quarry permits for extraction of minor minerals not exceeding twenty
thousand metric tonnes for a period of up to ninety days shall be
granted by the District Collector:

Provided that the Commissioner of Geology and Mining may, for
reasons recorded in writing, grant a quarry permit for any longer period
as it may deem fit for quantities exceeding two thousand metric tonnes
but up to one lakh metric tonnes:

Provided further that the Government may, for reasons recorded in
writing, grant a quarry permit for any longer period as it may deem fit
for quantities exceeding one lakh metric tonnes;

the depth of the pit below the surface shall not exceed six metres:

Provided that in case of a quarry permit concerning ordinary sand, the
same shall be governed as per rule 844,

the mineral shall be used for the specific purpose for which quarry
permit is granted;

the holder of a quarry permit shall commence quarrying operations in
accordance with the approved mining plan and after obtaining all
applicable environmental clearances for the area; and

the holder of a quarry permit shall comply with all laws, rules,
regulations, notifications, orders and the like, as may be applicable to
the activities undertaken pursuant to a quarry permit.

The Government may incorporate relevant additional conditions in the quarry
permit, as it may deem fit, regarding:

(2)
(b)

(©)
(d)

the time-limit, mode and place of payment of rents and royalties;

the compensation for damage to land for which the quarry permit is
granted;

the felling of trees;

entering and working in any reserved or protected forest;
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(e) reporting of all accidents;
® indemnity to Government against claims of third parties;

(g)  the period within which the minor mineral shall be extracted and
removed;

(h) forfeiture of property left on the land for which the quarry permit is
granted after cancellation of the permit; and

(1) plugging of bore holes and filling up or fencing all excavations in the
land for which the quarry permit was granted, on the expiry or
cancellation of the permit.

(3) The Government may cancel a quarry permit in case of breach of any of the
conditions subject to which it is granted. On cancellation of the permit, the
quarried materials lying on the land from which they are extracted shall become
the absolute property of the Government.

(4) If a holder of a quarry permit discovers any minerals which are not included in
the quarry permit, he shall immediately inform the Government in writing and
shall stack such minerals and shall dispose the same only in accordance with
instructions issued by the Government in writing.

CHAPTER V: EXEMPTIONS
Departmental Excavation.-

Any Department of the Government, municipality or panchayat may extract minor
minerals for captive purposes, subject to a general or special order or instructions
issued by Government from time to time.

Extraction permitted under the Gujarat Land Revenue Rules, 1972.-

The extraction of minor minerals in accordance with the provisions of rules 67, 68, 69
and 70 of the Gujarat Land Revenue Rules, 1972 or any rules corresponding to such
rules shall be undertaken subject to applicable terms and conditions.

Chipping of Outcrops.-

The search for and winning of minor minerals on the surface by chipping of outcrops
by a geologist's hammer without involving any disturbance of the soil by way of
digging of pits, trenches or otherwise shall not require a mineral concession.

Explanation: For the purpose of this rule chipping of rock samples from the outcrop
or collection of a few samples from the depth of up to a metre shall not be deemed as
disturbing the soil or the surface.

Digging of wells and foundation for building.-
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. The digging of wells for water and foundation for building and disposal of the minor
mineral extracted thereof shall not require a mineral concession.

28. Removal from agricultural lands.-

Any occupant of an agricultural land shall be permitted to remove minerals from the
agricultural land for the betterment thereof:

Provided that any sale of the mineral or any removal of the mineral by any other
person from agricultural lands shall require a permit from the Government, which
permit shall be granted in accordance with and governed by the same procedure for
grant of a quarry permit as set out in CHAPTER IV.

CHAPTER VI: GRANT OF QUARRY LEASE PURSUANT TO EXISTING
’ APPROVAL

29.  Existing applications and right of holder of letter of intent.-

(1)  All applications for grant of a quarry lease received prior to the date of
commencement of these rules shall become ineligible.

(2)  Without prejudice to sub-rule (1), where the Government has communicated a
prior written approval for grant of a quarry lease or if a letter of intent has
been issued in writing by the Government to grant a quarry lease, before the
commencement of these rules, the quarry lease shall be granted in accordance
with the provisions of sub-rules (3) to (6) (inclusive):

3) The Government shall issue an order in writing for grant of a quarry lease to
the holder of a letter of intent upon satisfaction of the following conditions
within a period of two years from the date of commencement of these rules,

‘ failing which the right of such an applicant for grant of a quarry lease shall be
forfeited automatically and in such cases, the Government would not be
required to issue any order for this purpose:

(a) fulfilment of the conditions of the prior approval or the letter of intent;

(b) the holder of letter of intent having obtained all consents, approvals,
permits, no-objections and the like as may be required under applicable
laws for commencement of mining operations;

(c) the holder of letter of intent having satisfied the conditions specified in
CHAPTER VIII with respect to a mining plan (including the mine
closure plan);

(d) furnishing financial assurance as specified in rule 64:

Provided that upon receipt of a written application, stating reasons for non-
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fulfilment of the conditions within a period of two years, the Government
may, for reasons recorded in writing, extend the period of two years by an
additional period of not more than six months:

Provided further that, save for the right to receive a quarry lease pursuant to
the prior approval or the letter of intent, these rules shall apply to quarry lease
granted pursuant to the prior approval or the letter of intent.

The order for grant of a quarry lease shall be in writing and shall inter alia
also specify that the person in whose favour the order has been issued shall be
required to furnish a performance security in accordance with such order in the
form of a bank guarantee as per the format specified in Form A or a non-
interest bearing security deposit.

A quarry lease deed shall be executed in the format specified in Form B by
the Government within thirty days of the date of completion of the conditions
specified in sub-rule (4) and shall be subject to the provisions of the Act and
the rules made thereunder.

Any letters of intent granted pursuant to an auction process in the State shall
continue to be governed by the tender documents relating to such auctions and
a quarry lease deed shall be executed in the format specified in Form F by the
Government within such period as specified in the grant order. The provisions
of sub-rule (2) to (5) shall not apply to such letters of intent:

Provided that save for the right to receive a quarry lease pursuant to the letter
of intent, these rules shall apply to quarry lease granted pursuant to the letter
of intent.

The date on which a duly executed quarry lease deed is registered shall be the
date of commencement of the quarry lease, and the holder of the letter of
intent shall ensure that it achieves registration of the quarry lease deed within
thirty days from the date of its execution.

CHAPTER VII: GRANT OF A QUARRY PARWANA

Reservation of areas for granting quarry parwana.- The District Collector may,
for the purpose of grant of a quarry parwana, notify areas of isolated pockets of sand
stone and ordinary sand which are not used as major minerals. When any area is so
notified, no quarry lease shall be granted for such notified area.

Grant of quarry parwana.-

(D

On an application made to the District Collector in Form G, he may grant a
quarry parwana to extract and remove a minor mineral from a plot not
exceeding two thousand square metres, as may be notified by the District
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Collector. The District Collector may grant such quarry parwana in the
following order of preference to persons belonging to the following
communities:

(a) individual families of Khanias, belonging to the Schedule Castes or the
Schedule Tribes, who do physical work of excavating the minor
mineral themselves in the notified area applied for:

Provided that the applicant shall be required to attach a certificate to
that effect, with the application, issued by the authority authorised to
issue such certificate;

b) individual families of Khanias, who do physical work of excavating
the minor mineral themselves in the notified area applied for;

(c) individual Khanias who do physical work in excavating minor
minerals themselves in any other areas:

Provided that in case of a quarry parwana for ordinary sand, the communities
who are traditionally engaged in ordinary sand mining, namely, Vanjara and
Ode, may be given priority and in case of a quarry parwana for sandstone, the
communities who are traditionally engaged in sandstone mining, namely,
Sompura, may be given priority:

Provided further that no quarry parwana shall be granted to any person who
holds a quarry lease.

(2)  Incase of granting a quarry parwana in a Scheduled Area, the recommendation
of the Gram Sabha in whose area the notified area is situated shall be obtained
prior to granting the quarry parwana.

Conditions for grant of quarry parwana.-

(1)  The quarry parwana shall be granted in Form H on payment of a non-
refundable fee of:

(a)  rupees five hundred for an area up to one thousand square metres, and
(b)  rupees one thousand for an area more than one thousand square metres.

(2)  The quarry parwana holder shall make an application for renewal of the quarry
parwana along with payment of a non-refundable fee at the rate of:

(a) rupees five hundred for an area up to one thousand square metres, and
(b)  rupees one thousand for an area more than one thousand square metres.

(3)  The quarry parwana shall not be renewed for a period exceeding one year at a
time. The application for renewal of the quarry parwana shall be made in
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Form G at least two months before the expiry of the quarry parwana. If the
application for renewal is not made at least two months before the expiry of
the quarry parwana, an additional fee of rupees fifty shall be paid for delay in
applying for renewal of the quarry parwana:

Provided that the quarry parwana shall not be renewed in the event that the
application for renewal is made after expiry of the quarry parwana.

The quarry parwana shall be granted for a maximum period of one year,
ending on 31* March of the subsequent year:

Provided that if a quarry parwana has been granted in the last quarter of a
financial year, it shall be valid up to the 31* March of the succeeding year.

Explanation: for the purpose of this sub-rule (4), the expression ‘financial
year’ shall mean the period commencing from April 1 of a year and ending on
March 31 of the subsequent year.

The quarry parwana holder shall pay in advance, royalty on the mineral to be
extracted at fifty per cent of the rate mentioned in Table A of Schedule IV or
fifty per cent of the dead rent mentioned in Table B of Schedule IV,
whichever is higher.

The quarry parwana holder shall pay rupees five per hundred square metres or
part thereof as surface rent in advance annually.

The quarry parwana holder shall also contribute such amounts as may be
required under section 15A to designated account of the District Mineral
Foundation.

The quarry parwana holder shall commence quarrying operations in
accordance with the approved mining plan and after obtaining all applicable
environmental clearances for the area.

In the event of any contravention of any of the provisions of this CHAPTER
VII or the conditions of the quarry parwana, the quarry parwana shall be liable
to be terminated.

If any mineral is removed without payment of royalty as required to be paid
under the quarry parwana, the District Collector or any officer duly authorised
by him may enter the land in respect of which the quarry parwana is granted
and take possession of all or any of minerals or movable property or such part
of it as will suffice to recover the royalty payable.

If the payment of any amount recoverable under the quarry parwana is not
made within thirty days from the due date, the same may be recovered as
arrears of land revenue and the quarry parwana may be terminated.
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(12)  On or after expiry of the period of the quarry parwana or when the quarry
parwana is terminated before the date of expiry of the period, the quarry
parwana holder shall not, after the date of such cancellation, carry on any
quarrying operations or remove any mineral that may have been excavated.

(13) The quarry parwana holder shall maintain accounts to verify the production
and payment of royalty in the manner as may be specified by the
Commissioner.

(14) In case no quarrying operations are carried out in the notified area specified in
the quarry parwana, for a period of ninety days without any reasonable cause
or without permission of the District Collector, the quarry parwana shall be
liable to be terminated after giving the quarry parwana holder an opportunity
to state his case.

(15) Notwithstanding anything to the contrary contained herein, the provisions of
rule 56 shall not apply to a quarry parwana issued under this CHAPTER VII.

Dimension of area for Quarry Parwana.- The dimension of the area to be granted
under a quarry parwana shall be a square or rectangular.

Security Deposit for Quarry Parwana.- The person to whom a quarry parwana is
granted shall pay a sum equivalent to ten per cent of the royalty as security deposit
before issuance of the quarry parwana to him:

Provided that the District Collector may refund the security deposit, on an application
within sixty days, to the quarry parwana holder in case the quarry parwana is
surrendered or the period of the quarry parwana has expired and no renewal thereof
has been applied for and in case the deposit is not required to be applied to any of the
purposes mentioned in the rules.

CHAPTER VIII: SCIENTIFIC AND SYSTEMATIC MINING
Mining Plan.-

(1) No mining operations shall be undertaken except in accordance with the
mining plan which has been approved by the Government in terms of rules 35,
35,36 and 37:

Provided that in cases which are exempt from the requirement of procuring an
environmental clearance under the Environment Impact Assessment
Notification, 2006, issued by the Ministry of Environment and Forests, no
mining plan shall be required.

(2)  The mining plan shall incorporate:-
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the plan of the mineral concession area showing the nature and extent
of the mineral body, spot or spots where the mining operations are
proposed to be based on the prospecting data provided by the
Government or gathered by the bidder or any other person;

details of the geology and lithology of the area including mineral
resource and reserves of the area;

the extent of manual mining or mining by the use of machinery and
mechanical devices;

the plan of the area showing natural water courses, limits of reserves
and other forest areas and density of trees, if any, assessment of impact
of mining activity on forest, land surface and environment including
air and water pollution, details of scheme of restoration of the area by
afforestation, land reclamation, use of pollution control devices and
such other measures as may be directed by the Government in writing
from time to time;

a tentative scheme of mining and annual programme and plan for
excavation from year to year for five years;

a progressive mine closure plan as defined under these rules, if
applicable;

tentative estimate about accretion of mine waste and its manner and its
manner and mode of disposal and confinement;

manner of mineral processing and mineral up-gradation including
mode of tailing disposal,

pre-feasibility report prepared in accordance with the Environment
Impact Assessment Notification, 2006,; and

any other information which the Government may require the bidder to
provide in the mining plan.

The mining plan shall be made in accordance with a manual/guidelines, as
may be specified by the Government, in that regard:

Provided that the Government may revise or update, every five years or earlier
if required, the formats of the mining plan and the mine closure plan
prescribed by it:

Provided further that in case of mining of granite or marble, the mining plan
shall conform to Granite Conservation and Development Rules 1999 or the
Marble Development and Conservation Rules 2002, respectively.
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The Government may impose such conditions as it considers necessary by an
order in writing if such modification or imposition of conditions are
considered necessary in the light of the experience of operation of mining plan
or in view of the change in the technological development.

If the mining operations are not carried out in accordance with the approved
mining plan or any information contained in the mining plan is found to be
incorrect, misleading or non-compliant with applicable laws including these
rules, the Government may by order, suspend all or any of the mining
operations and permit continuance of only such operations as are required to
restore the conditions in the mine as envisaged under the approved mining
plan or modified mining plan, for the purpose of restoration to the extent
possible:

Provided that the mineral concession holder should be informed in writing
about the violation and if the violation is not rectified within a period of forty
five days thereof, a show cause notice should be given asking reasons why the
mining operations should not be suspended and, further, if no satisfactory
reply is received within a period of thirty days, the mining operations can be
suspended:

Provided further that the competent authority may revoke the suspension after
the mineral concession holder rectifies the violation intimated in this regard.

36. Preparation of Mining Plan.-

(D

2

3)

Every mining plan shall be prepared by a person who has the following
qualifications and experience:

(a) a degree in mining engineering or a post-graduate degree in geology
obtained from a university established or incorporated by or under a
Central Act, a Provincial Act or a State Act, including any institutions
recognized by the University Grants Commission established under
section 4 of the University Grants Commission Act, 1956 or any
equivalent qualification granted by any university or institution outside
India and recognised by the Government of India; and

(b)  relevant professional experience of five years of working in a
supervisory capacity in the field of mining after obtaining the degree.

Only a person qualified to prepare a mining plan may carry out modifications
to a mining plan.

It shall be the obligation of the successful bidder/ mineral concession holder to
ensure that the mining plan is prepared in accordance with applicable laws.
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For the purposes of preparation of a mining plan, the successful bidder may,
upon a written request in Form I, be granted a limited prospecting permit to
conduct prospecting operations. The purpose of such limited exploration shall
be strictly to gather information and data for the purposes of preparing a
mining plan. Any minerals won during such exploration shall be handed over
to the Government, free of cost:

Provided that the successful bidder may retain the core recovered during the
prospecting operations.

The prospecting permit shall be granted in the format specified in Form J.

Procedure for approval of the Mining Plan.-

(D
e))

3)

(4)

The mining plan shall be submitted to the Government.

Every mining plan submitted for approval under sub-rule (1) shall be
accompanied by a fee of rupees five thousand.

The Government shall, by an order in writing, dispose of the application for
approval of the mining plan within a period of ninety days from the date of
receiving of such application:

Provided that the aforesaid period of ninety days shall be applicable only if the
mining plan is complete in all respects, and in case of any modifications
subsequently suggested by the Government after the initial submission of the
mining plan for approval, the said period shall be applicable from the date on
which such modifications are carried out and submitted afresh to the
Government.

The Government may, by an order in writing, at any time direct modification
of the mining plan or impose such conditions in the mining plan as it may
consider necessary.

Modification and review of the mining plan.-

(D

)

The mining plan for minerals specified in Part A-II or Part B of Schedule 111,
once approved, shall be subject to review and updation at an interval of every
five years starting from date of registration of the duly executed quarry lease
deed.

At least one hundred twenty days before the expiry of every five years period
specified in sub-rule (1), the lessee shall submit a mining plan for mining
operations, for the minerals specified in Part A-II or Part B of Schedule III,
for a period of five subsequent years prepared in accordance with rule 366,
which shall be disposed of in accordance with rule 377:

Provided that the mining operations shall not be carried out or allowed to be
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carried out by the quarry lease holder till the approval of the scheme of
mining.

The mining plan for minerals specified in Part A-I of Schedule III, once
approved, shall be subject to review and updation at least once during the
period of the quarry lease.

A quarry lease holder may seck modifications in the approved mining plan as
are considered expedient, keeping in view changes in the business
environment; or in the interest of safe and scientific mining, conservation of
minerals, for the protection of environment; or any other reason to be specified
in writing by the quarry lease holder. Any modification to a mining plan shall
be approved in writing by the authority that approved the initial mining plan.

In case of modifications to a mining plan, the provisions of rule 37 shall apply
mutatis mutandis.

Mining plan to be submitted by existing lessee.-

(D

@

(€)

4

&)

Where mining operations for minor minerals have been undertaken before the
commencement of these rules without an approved mining plan, the lease
holder of such lease shall submit a mining plan within a period of six months
from the date of commencement of the rules, to the Government for its
approval.

If a lease holder has not been able to submit the mining plan within the
specified time for reasons beyond his control, he may apply in writing for
extension of time giving reasons to the Government.

The Government on receiving an application made under sub-rule (2) above,
may on being satisfied extend, through an order in writing, the period for
submission of the mining plan for a period which may not exceed one year.

The Government may, through an order in writing, approve the mining plan
submitted by the lease holder under sub-rule (1) with modifications to be
carried out in the mining plan and the lease holder shall carry out such
modifications and re-submit the modified mining plan for approval of the
Government.

The Government shall, within a period of ninety days from the date of receipt
of the mining plan or the modified plan convey its or his approval or
disapproval in writing to the applicant and in case of disapproval it or he shall
also convey the reasons for disapproving the said mining plan or the modified
mining plan:

Provided that in case of disapproval of a mining plan, no mining operations
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shall be carried out until the mining plan is resubmitted and is approved in
accordance with these rules.

If no decision is conveyed within the period stipulated under sub-rule (5), the
mining plan or the modified mining plan, as the case may be, shall be deemed
to have been provisionally approved and such approval shall be subject to the
final decision whenever communicated.

The mining plan submitted under sub rule (1) shall be prepared by a person
specified in sub-rule (1) of rule 36.

CHAPTER IX: EXPIRY OF A QUARRY LEASE

Auction after expiry of a quarry lease.- On the expiry of the lease period, the quarry
lease shall be put up for auction as per the procedure specified in the rules.

CHAPTER X: LAPSE, SURRENDER OR TERMINATION

Lapsing of the quarry lease-

(D

)

3)

4)

A quarry lease shall lapse in accordance with the provisions of section 4A.
Subject to the conditions of this rule, where quarrying operations are not
commenced within a period of two years from the date of execution of the
quarry lease, or are discontinued for a continuous period of two years after
commencement of such operations, the quarry lease shall lapse.

The lapsing of a quarry lease shall be recorded through an order issued by the
Government and shall also be communicated to the lessee.

Where a lessee is unable to commence the quarrying operations within a
period of two years from the date of execution of the quarry lease or
discontinuation of quarrying operations for reasons beyond his control, he may
submit an application to the Government, explaining the reasons for the same,
at least three months before the expiry of such period of two years:

Provided where the lessee has failed to make the application within the time
stipulated above, the quarry lease shall lapse on expiry of the period of two
years.

The Government shall, after examining the adequacy and genuineness of the
reasons for the non-commencement of quarrying operations or discontinuance
thereof, pass an order, within a period of three months from the date of receipt
of the application made under sub-rule (3) or the date on which the quarry
lease would have otherwise lapsed, whichever is earlier, either granting or
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Provided that, such quarry lease shall lapse on failure to undertake mining
operations or inability to continue the same before the end of a period of six
months from the date of the order of the Government communicating that the
lease has not lapsed.

rejecting such request:

The Government may, on an application made by the quarry lease holder
submitted within a period of six months from the date of its lapse and on being
satisfied about the adequacy and genuineness of the reasons for non-
commencement of quarrying operations or discontinuance thereof was beyond
the control of the holder of the quarry lease, revive the quarry lease within a
period of three months from the date of receiving the application from such
prospective or retrospective date as it thinks fit but not earlier than the date of
lapse of the quarry lease:

Provided that no quarry lease shall be revived more than twice during the
entire period of the quarry lease.

Every application made under sub-rule (3) prior to lapse of the quarry lease or
under sub-rule (5) for revival of the quarry lease shall specify in detail:

(a) the reasons on account of which it will not be possible for the lessee to
undertake or on account of which the lessee failed to undertake
quarrying operations or continue such operations;

(b) the manner in which such reasons are beyond the control of the lessee:
and

(c) the steps that have been taken by the lessee to mitigate the impact of
such reasons.

Provided that the Government may seek such additional information,
documents or clarifications with respect to the application as it may require.

Every application under sub-rule (3) or sub-rule (5) shall be accompanied by a
non-refundable fee of rupees five thousand per hectare or part thereof or fifty
thousand, whichever is higher.

The Government shall have the right to enforce the performance security of
the lessee to carry out protective, reclamation and rehabilitation measures in
the leased area of the quarry lease which has lapsed.

The lessee shall pay any expenditure over and above the performance security
incurred by the Government, towards protective, reclamation and
rehabilitation measures in the leased area of the quarry lease which has lapsed.

Surrender of the quarry lease.-
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The lessee may make a written application to the Government in Form K for
surrender of the entire area of the quarry lease after giving a notice in writing
of not less than six calendar months from the intended date of surrender. Such
application shall be accompanied by an approved final mine closure plan:

Provided that the lessee may make a written application for surrender of a part
of the area under quarry lease only in case the lessee has been unable to obtain
forest clearance for such area and in such cases, the minimum area of the
quarry lease shall stand adjusted accordingly.

The Government shall allow, through an order in writing, surrender of a
quarry lease under sub-rule (1) if the following conditions are satisfied:

(a) the lessee has submitted documents to evidence implementation of the
approved final mine closure plan; and

(b) all dues with respect to the quarry lease have been settled.

In case of surrender of the entire area of the quarry lease prior to exhaustion of
mineral resources, the performance security provided by the lessee shall be
forfeited.

In the event that the lessee surrenders the entire area of the quarry lease prior
to expiry of the lease tenure on account of exhaustion of the mineral resources,
the performance security provided by the lessee shall be returned after
adjustment of dues, if any.

The lessee shall pay any expenditure over and above the performance security
incurred by the Government, towards protective, reclamation and
rehabilitation measures in the leased area of the quarry lease which has been
surrendered.

Termination of the quarry lease.-

The Government shall have the right to terminate the quarry lease in the
following situations:

(a) The Government may, by an order in writing, terminate the quarry
lease at any time if the lessee has, in the opinion of the Government,
transferred the quarry lease or any right, title, or interest therein or
encumbered the quarry lease otherwise than in accordance with these
rules or the terms of the quarry lease deed:

Provided that no such order shall be made without giving the lessee a
reasonable opportunity of being heard.

(b) If the lessee does not allow entry or inspection under sub-rules (15),
(17), (20), (22) and (23) of rule 188, the Government shall give notice
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in writing to the lessee requiring him to show cause within fifteen days
of the notice as to why the quarry lease should not be terminated and
his performance security forfeited; and if the lessee fails to show cause
within the aforesaid time to the satisfaction of the Government, the
Government may terminate the quarry lease and forfeit or appropriate
the whole or part of the performance security in the manner specified
in the quarry lease deed and these rules.

(c) If the lessee is convicted of illegal mining and there are no interim |
orders of any court of law suspending the operation of the order of
such conviction in appeals pending against such conviction in any
court of law, the Government may, without prejudice to any other
proceedings that may be taken under the Act, the rules, the Gujarat
Mineral (Prevention of Illegal Mining and Transportation and Storage)
Rules, 2017, after giving the lessee an opportunity of being heard and
. for reasons to be recorded in writing and communicated to the lessee,
terminate the quarry lease and forfeit or appropriate the whole or part
of the performance security in the manner specified in the quarry lease

deed and the rules.
\
|

(d) Subject to clause (b) of sub-rule (1) of rule (1)3, if the lessee makes
any default in any payment prescribed under these rules or the quarry
lease deed or commits a breach of any of the conditions specified in
rule 177, 188 or 19, the Government shall give notice in writing to the
lessee requiring him to pay such payments and remedy the breach, as
the case may be, within sixty days from the date of the receipt of the
notice and if such payments are not paid or/and the breach is not
remedied within the said period, the Government may, without
prejudice to any other proceedings that may be taken against him,

. terminate the quarry lease and forfeit or appropriate the whole or part
of the performance security in the manner provided in the quarry lease
deed and these rules.

(e) If the lessee fails to comply with the production requirements specified
in the quarry lease deed and such non-compliance exceeds for more
than seven instances in case of minerals specified in Part A-II or Part B
of Schedule III or for more than three instances in case of minerals
specified in Part A-I of Schedule III, the Government shall have a
right to terminate the quarry lease without prejudice to any other
proceeding to be taken against the lessee. The Government shall also
have the right to terminate the quarry lease in the event that the annual
production for minerals specified in Part A-I of Schedule III exceeds
the total annual production limit for the mineral as per approved
mining plan .
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® Notwithstanding anything contained in the foregoing provisions, the
Government may terminate the quarry lease at any time by giving to
the lessee six months’ notice in writing, if the lease area or any part
thereof is required by the Government under the Right to Fair
Compensation and Transparency in Land Acquisition, Rehabilitation
and Resettlement Act, 2013 (30 of 2013). A declaration in this regard,
under the signature of the Government that the lease area, or as the
case may be, the part of the area is so required shall, as between the
lessee and the Government be conclusive.

On the termination of the quarry lease as stipulated above, the lease
area shall be resumed by the Government, or the landowner, as the
case may be, and the lessee shall be paid such compensation, for the
investment made for the development of mining area only and not for
the land and mineral, as may be determined by the Government for the
purpose. For the purpose of assessing the amount of compensation, the
Government shall determine the compensation in accordance with the
provisions of the Right to Fair Compensation and Transparency in
Land Acquisition, Rehabilitation and Resettlement Act, 2013 (30 of
2013).

(2) If the lessee fails to comply with of provisions of the Act, the rules or
the quarry lease deed.

Subject to sub-rule (1), in the event of termination of a quarry lease, the
Government shall have the right to enforce the performance security of the
lessee to carry out protective, reclamation and rehabilitation measures in the
area.

The lessee shall pay any expenditure over and above the performance security
incurred by the Government, towards protective, reclamation and
rehabilitation measures in the leased area of the quarry lease which has been
terminated.

The lessee shall at the expiry or sooner termination of the quarry lease thereof
deliver to the Government, within such period as may be notified by the
Government:

(a) all mines, pits, waterways and other works sunk or made on or under
the lease area except such as have been abandoned with the sanction of
the Government;

(b) in an ordinary and fair course of working, all engines, machinery,
plant, buildings, structures, other works and conveniences which at the
commencement of the quarry lease term were upon or under the lease
area including all such machinery set up by the lessee below ground
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which cannot be removed without causing injury to the mines, quarries
or works under the lease area; and

(c) all buildings and structures of bricks or stone erected by the lessee
above ground level in good repair order and condition and fit in all
respects for further working of the mines and minerals.

(5) Upon termination of the quarry lease, the lessee shall retain all documents,
books and records related to the lease area for a period of three years or such
longer period as may be specified under applicable law. The lessee may also
retain such books and records in electronic form if permitted under applicable
law.

CHAPTER XI: TRANSFERS

44.  Transfer of quarry lease.-

1) A quarry lease holder (the transferor) may transfer such concession to any
person eligible to hold a quarry lease in accordance with these rules (the
transferee) with the prior written approval of the Government in the manner
specified in the rule:

Provided that in cases of an auction under sub-rule (3) and sub-rule (4) of rule
4, the transferee shall satisfy the eligibility criteria prescribed under such
auction.

) The transferor and the transferee shall, prior to the transfer, jointly submit a
written application to the Government in the format specified in Form L,
namely the “transfer application”, which shall also contain details of the
consideration payable by the transferee for the transfer, including the
consideration in respect of the work already undertaken and the reports and
‘ data generated during the operations. The transfer would be subject to
' payment of such amount by the transferor as specified in clause (a) of sub rule
(4) and submission of a duly executed transfer deed as specified in clause (b)
of sub-rule (4).

3) The Government within a period of ninety days from the date of receiving a
transfer application made under sub-rule (2) shall convey its decision to
approve or reject such transfer for reasons to be recorded in writing:

Provided that if the Government does not convey its decision for such a
transfer, within a period of ninety days from the date of receiving such a
transfer application, it shall be construed that the Government has no objection
to such transfer:

Provided further that no such transfer of a quarry lease shall be made in
contravention of any condition subject to which the quarry lease was granted.
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The transferor shall within a period of thirty days from the date of receipt of
the written approval from the Government as specified in sub-rule (3) or
expiry of the period after which it is construed that the Government has no
objection to such transfer pursuant to the first proviso to sub-rule (3), as the
case may be:

(a) make payment of:

(1) in case of minerals specified in Part A-I of Schedule III
rupees one lakh if residual value of mineral resources is upto
rupees one crore and rupees two lakh if residual value of
mineral resources is greater than rupees one crore; and

(i1) in case of minerals specified in Part A-II or Part B of Schedule
III: rupees five lakhs if residual value of mineral resources is
upto rupees ten crores and rupees ten lakhs if residual value of
mineral resources is greater than rupees ten crores;

(b) submit a duly registered deed in the format specified in Form M
namely the “transfer deed”.

Subject to receipt of payments under sub-rule (4), the date of commencement
of the transfer deed shall be the date on which a duly executed transfer deed is
registered. On and from the transfer date, the transferee shall be liable towards
the Government with respect to any and all liabilities with respect to the
quarry lease.

All transfers effected under this rule shall be subject to the condition that the
transferee has accepted all the conditions and liabilities under any law for the
time being in force which the transferor was subject to in respect of such a
quarry lease.

When the ownership of a quarry lease is transferred as per provisions of rule
444, the transferor shall hand over to the transferee within a period of seven
days of the transfer of the ownership, borehole cores along with records and
samples preserved, if any, all plans, sections, reports, registers and other
records maintained in pursuance of the provisions of these rules or orders
made thereunder, and all correspondence relevant thereto relating to the quarry
lease; and when the requirements of these rules have been duly complied with,
both the transferor and the transferee shall forthwith send to the Government a
detailed list of borehole cores, plans, sections, reports, registers and other
records that have been transferred.

Creation of Encumbrances.- A person holding a quarry lease shall not except with

the prior written permission of the Government or the officer authorised by the
Government:
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(a) assign, sublet, mortgage or otherwise encumber the quarry lease or any right,
title or interest therein; or

(b) enter into or make any arrangement, contract or understanding whereby the
quarry lease holder will or may be directly or indirectly financed to a
substantial extent by or under which the operations or undertaking of the
quarry lease holder will or may be substantially controlled by, any person or
body of persons other than the holder of the quarry lease.

Transfer void.- Any transfer of a quarry lease or creation of an encumbrance thereon
which is not in compliance with these rules shall be void ab initio.

CHAPTER XII: REGISTERS AND RETURNS
Register of mineral concessions.- The Government shall maintain:
(1) A register of quarry lease, in electronic and physical form, in Form N.
(2) A register of quarry permit in Form O.
(3) A register of quarry parwana in Form P.

Inspection of register.- The registers maintained by the Government under rule 477
shall be open to inspection by any person on payment of a fee of rupees one hundred.

Returns and statements.-
N The quarry lease holder shall furnish to the Government:

(a) every month, a monthly return in electronic form in Form Q before the
tenth day of the succeeding month;

(b) an annual return in electronic form in Form R for every financial year,
before the 30™ April of the succeeding year.

) The quarry permit holder shall submit online monthly e-return including
details of mineral usage as per Form S before the tenth day of the succeeding
month;

3) The quarry parwana holder shall submit monthly return including details of
mineral usage as per Form T before the tenth day of the succeeding month;

4) The mineral concession holder shall furnish to the Government, other such
returns and statements and within such period as may be specified as per the
rules.

4) If it is found that the mineral concession holder has submitted incomplete or
wrong or false information in monthly or annual returns or fails to submit a
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return within the date specified, the Government may:

(@) order suspension of all mining operations in the mine and may revoke
the order of suspension only after ensuring proper compliance;

(b) take action to initiate prosecution under these rules; and/ or

(©) recommend termination of the mineral concession, in case such
suppression or misrepresentation of information indicates abetment or
connivance of illegal mining.

CHAPTER XIII: REVISION

50.  Application for revision.-

(D

2

3)

Any person aggrieved by any order made by any authority in exercise of the
powers conferred on it under these rules or the non-passing of any order by
any authority in exercise of the powers conferred on it under these rules within
the time prescribed therefor may, within two months of:

(a) the date of communication of the order to him; or
(b) the date on which the time period for passing such order expired,

apply to the Government in triplicate in the form specified in Form U for
revision of the order or passing of an order, as the case may be:

Provided that the State Government may of its own motion also call for any
record of proceeding and revise any order made by such authority.

Any person aggrieved by any order made by the Government under these rules
or non-passing of any order by the Government within the time prescribed
therefor may, within two months of:

(a) the date of communication of the order to him; or
(b) the date on which the time period for passing such order expired,

apply to the Committee to be constituted by the Government in triplicate in
the form specified in Form U for revision of the order or passing of an order,
as the case may be.

Provided that the Committee may of its own motion also call for any record of
proceeding and revise any order made by the Government.

The application under sub-rule (1) or sub-rule (2) shall be in writing and
should be accompanied by a non-refundable fee of rupees ten thousand by way
of a treasury challan:
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Provided that any such application may be entertained after the said period of
two months if the applicant satisfies the Government or the Committee, as the
case may be, that he had sufficient cause for not making the application within
time.

In every application under sub-rule (1) or sub-rule (2) against the order
refusing to grant a mineral concession, any other person to whom a mineral
concession was subsequently granted in respect of the same area or for a part
thereof, shall be impleaded as a party.

The applicant shall, along with the application under sub-rule (1) or sub-rule
(2), submit to the Government or the Committee, as the case may be, as many
copies thereof as there are parties impleaded.

On receipt of the application and copies thereof, the Government or the
Committee, as the case may be, shall send where applicable, a copy of the
application to all the impleaded parties including the concerned authority or
the Government, as the case may be, calling upon them to make such
comments as they may like to make within two months from the date of issue
of such communication, if any, against the revision application.

Orders on revision application.-

(D

)

&)

4

The concerned authority or the Government, as the case may be, and the
impleaded parties shall, while furnishing comments to the Government or the
Committee, as the case may be, simultaneously endorse a copy of the
comments to the other parties by registered post acknowledgement due.

Comments received from any party under sub-rule (1) shall be sent to the
other parties for making such further comments as they may like to make
within one month from the date of issue of the communication and the parties
making further comments shall send them to all the other parties by registered
post acknowledgement due.

The revision application, the communications containing comments and
counter-comments referred to in sub-rules (1) and (2) shall constitute the
records of the case.

After considering the records referred to in sub-rule (3), the Government or
the Committee, as the case may be, may:

(a) confirm the order; or

(b) set aside the order and direct the concerned authority or the Government,
as the case may be, to reconsider the order on such grounds as it may
deem just and proper.

In case the order is set aside under clause (b), the concerned authority or the
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revised order within ninety days of receipt of directions from the Government
or the Committee, as the case may be.

(%) The Government or the Committee, as the case may be, may, pending the final
disposal of an application for revision, stay the execution of the order against
which any revision application has been made for sufficient cause and through
an order in writing.

(6) Before passing any order adversely affective a person, such person shall be
given the opportunity of stating his case

(7)  Protection of action taken in good faith.- Notwithstanding the above, no
suit, prosecution or other legal proceedings shall lie against any authority in
exercise of the powers conferred on it under these rules for anything which is
in good faith done or intended to be done.

CHAPTER XIV: PAYMENTS

Manner of Payment.- Any amount payable under the Act or rules made thereunder
except that payable in respect of revision petition under sub-rule (1) or sub-rule (2) of
rule 500, shall be paid in such manner as the Government may specify in this behalf.

Revision of fee and other amounts payable.- The Government may, by notification
in the Official Gazette, enhance or reduce any fee, rate of payment or any other
amount payable by holder of a mineral concession:

Provided that the Government shall not enhance the rate of royalty, rate of dead rent,
or amount of financial assurance in respect of any mineral more than once during any
period of three years.

Payment of interest.- The Government shall, without prejudice to the provisions
contained in these rules, charge simple interest at the rate of eighteen per cent per
annum on:

(a) any payment due to Government under rule 111;
(b) any fee, cess or other sum due to the Government under these rules;
(c) any other payment under the terms and conditions of mineral concession,

the payment of which is delayed beyond thirty days from the due date thereof. Such
interest shall be charged from the due date of payment and until payment of such
amount.

Charging of Royalty in case of minerals subjected to processing.-
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(D In case processing of run-of-mine mineral is carried out within the leased area,
then royalty shall be chargeable on the processed mineral removed from the
leased area.

plant which is located outside the leased area, then royalty shall be chargeable
on the unprocessed run-of-mine mineral and not on the processed product.

Rate of Royalty, dead rent and surface rent.-

(1)  The holder of a mineral concession granted under these rules shall pay royalty
in respect of minor minerals, specified in Table A of the Schedule 1V,
removed or consumed by him or by his agent, manager or employee from the
leased area at the rates respectively specified against them in Table A of the
said Schedule.

(2)  The quarry lease holder granted under these rules shall pay yearly dead rent in
respect of minor minerals specified in Table B of Schedule IV, at the rates
respectively specified against each minor mineral.

3) In case the royalty paid during a year under sub-rule (1) in respect of a minor
mineral is greater than the dead rent payable, no dead rent shall be payable
under sub-rule (2).

(4)  Where the royalty paid during a year under sub-rule (1) in respect of a minor
mineral is less than the dead rent payable under sub-rule (2), only the
difference between the two amounts shall be payable as dead rent.

(%) If in the same lease hold area, more than one minor mineral is permitted to be
mined, the lessee shall be liable to pay royalty for each such mineral or as the
case may be, the Government shall not charge separate dead rent for every
such minor mineral:

Provided that the lessee shall be liable to pay: (a) the aggregate of royalty in
respect of all minerals; or (b) the highest dead rent applicable with respect to
the minerals included in the relevant quarry lease, whichever is higher.

Illustration: In case three minerals are included in the quarry lease, the dead
rent which is highest with respect to any of the said three minerals shall be
considered for the purpose of (b) above.

(6)  The holder of a mineral concession granted under these rules shall also pay a
yearly surface rent to the Government for the surface area leased to him, at the
rate of rupees one thousand per hectare or part thereof or at the non-agriculture
assessment rate prescribed by the Revenue Department from time to time,
whichever is higher.

(2) In case run-of-mine mineral is removed from the leased area to a processing
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Upfront payment and performance security for minerals specified in Part A-I of
Schedule III:- In case of minerals specified in Part A-I of Schedule III, the upfront
payment to be made under rule 9 and the performance security to be furnished under
rule 10 shall each be for an amount equal to the aggregate of:

(a) fifty per cent of the estimated annual royalty payable for the first year of the
lease which shall be a product of the: (i) royalty for the mineral(s) per metric
tonne; and (ii) estimated quantity of mineral resources being auctioned
expressed in metric tonne divided by the tenure of the lease; and

(b) fifty per cent of the estimated annual auction premium payable for the first year
of the lease which shall be a product of the: (i) highest final premium offer; and
(ii) value of estimated resources divided by the tenure of the lease.

Sum Due to Be Recovered as Arrears of Land Revenue.- Any rent, royalty, tax,
fee, penalty, auction premium or other sum due to the Government may be recovered
as arrears of land revenue on the basis of a certificate issued by the Government.

CHAPTER XV: ENVIRONMENT MANAGEMENT
Environmental clearance.-

Mining operations will be undertaken only pursuant to a valid environmental
clearance in accordance with the provisions of the Environment (Protection) Act,
1986 and the rules and notifications issued thereunder, including the Environment
Impact Assessment Notification, 2006.

Mine Closure plan.-

Every mine shall have a mine closure plan which shall contain steps to be taken for
reclamation, rehabilitation measures taken in respect of a mine or part thereof
commencing from cessation of quarrying or processing operations in a mine / cluster
or part thereof. The mine closure plan shall be of two types:

(a) progressive mine closure plan; and
(b) final mine closure plan.
Submission of progressive mine closure plan.-

(1) The progressive mine closure plan shall be prepared by the quarry lease holder
only for minerals specified in Part A-II or Part B of Schedule III, for the
purpose of providing protective, reclamation and rehabilitation measures in a
mine or part thereof.

2) The progressive mine closure plan shall be prepared in the manner specified
and in the standard format as per the guidelines issued by the Government in
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In case of fresh grant of quarry lease, a progressive mine closure plan as a
component of mining plan shall be submitted to the Government.

this regard.

The lessee shall, in case of an existing quarry lease, submit a progressive mine
closure plan to the Government/officer authorised by the Government in this
behalf for approval within a period of one year from the date of
commencement of these rules.

The lessee shall review the progressive mine closure plan every five years
from the date of its approval in case of existing mine or from the date of
opening of the mine in case of fresh grant of quarry lease, as the case may be
and shall submit to the officer authorised by the Government for its approval.

The Government/officer authorised by the Government shall convey his
approval or refusal of the progressive mine closure plan in writing within a
period of ninety days from the date of receipt:

Provided that the aforesaid period of ninety days shall be applicable only if the
progressive mine closure plan is complete in all respects, and in case of any
modifications subsequently suggested by the Government after the initial
submission of the progressive mine closure plan for approval, the said period
shall be applicable from the date on which such modifications are carried out
and submitted afresh to the Government.

If the approval or refusal of the progressive mine closure plan is not conveyed
to the lessee, within the period as specified in sub-rule (6), the progressive
mine closure plan shall be deemed to have been provisionally approved and
such approval shall be subject to the final decision whenever communicated.

Submission of Final mine closure plan.-

(D

2

3

The final mine closure plan shall be prepared by all mineral concession
holders under these rules for the purpose of decommissioning, reclamation and
rehabilitation in the mine, cluster or part thereof after cessation of mining and
mineral processing operations.

The final mine closure plan shall be prepared in the manner specified and in
the standard format as per the guidelines issued by the Government in this
regard

The lessee shall submit final mine closure plan to the Government/officer
authorised by the Government for the approval one year prior to the proposed
closure of the mine. Such final mine closure plan shall be approved by the
Government and the approval or refusal of the final mine closure plan shall be
conveyed within a period of ninety days from the date of its receipt:
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Provided that the aforesaid period of ninety days shall be applicable only if the
final mine closure plan is complete in all respects, and in case of any
modifications subsequently suggested by the committee referred at sub-rule
(3) of rule 644 after the initial submission of the final mine closure plan for
approval, the said period shall be applicable from the date on which such
modifications are carried out and submitted afresh.

If approval or refusal of the final mine closure plan is not conveyed in writing
to the lessee within time period as specified in sub-rule (3), the final mine
closure plan shall be deemed to have been provisionally approved and such
approval shall be subject to the final decision whenever communicated in
writing.

Responsibilities of holder of mineral concession.-

(D

(2)

The holder of a mineral concession shall have the responsibility to ensure that
the protective measures contained in the mine closure plan including
reclamation and rehabilitation work have been carried out in accordance with
the approved mine closure plan or with such modifications as approved by the
Government/officer authorised by the Government under these rules.

The holder of a mineral concession shall submit to the Government / officer
authorised by the Government a yearly report before 1® July of every year
setting forth the extent of protective and rehabilitative works carried out as
envisaged in the approved mine closure plan and if there is any deviation,
reasons thereof.

Financial assurance.-

(1)

2

Financial assurance shall be furnished by every lease holder for due and
proper implementation of the approved progressive and final mine closure
plan. The amount of financial assurance shall be rupees one lakh per hectare or
part thereof the quarry lease area put to use for mining and allied activities:

Provided that a quarry lease holder shall be required to enhance the amount of
financial assurance with the increase in the area of mining and allied activities:

Provided further that, where a quarry lease holder undertakes reclamation and
rehabilitation measures as part of the progressive closure of mine, the amount
so spent shall be reckoned as the sum of the financial assurance already spent
by the lease holder and the total amount of financial assurance to be furnished
by the lease shall be reduced to that extent.

The financial assurance shall be submitted by way of a bank guarantee in the
format as provided in Form V or a non-interest bearing security deposit. The
financial assurance should remain valid:
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(a)  for an initial period of five years and thereafter for subsequent periods
of five years or the remaining term of the quarry lease, whichever is
lower, in case of minerals specified in Part A-II or Part B of Schedule
III; or

(b)  for the entire duration of the quarry lease term, for minerals specified in
Part A-I of Schedule II1,

as the case may be.

Release of financial assurance shall be effective upon the notice given by the
lease holder for the satisfactory compliance of the provisions contained in the
mine closure plan and certified by a committee comprising of three members,
one each from the following departments, as nominated by the respective head
of department: (a) Geologist (CGM); (b) Gujarat Pollution Control Board; and
Roads and Buildings Department.

If the committee referred at sub-rule (3) has reasonable grounds for believing
that the protective, reclamation and measures as envisaged in the approved
mine closure plan in respect of which financial assurance was given have not
been or will not be carried out in accordance with mine closure plan, either
fully or partially, the committee shall give the lease holder a written notice of
its intension to issue the orders for forfeiting the sum assured at least thirty
days prior to the date of the order to be issued.

Within thirty days of the receipt of notice referred to in sub-rule (4) if no
satisfactory reply has been received in writing from the lease holder, the
committee referred at sub-rule (3) shall pass an order for forfeiting the surety
amount (pursuant to security provided under sub-rule (2)) and a copy of such
order shall be endorsed to the Government.

Upon the issuance of an order by the committee referred at sub-rule (3), the
Government may realize/ invoke any security provided under sub-rule (2) for
the purpose of performance of protective, reclamation, rehabilitation measures
and shall carry out those measures, or appoint an agent to do so.

System of working.-

D

2

3)

System of working in quarry lease shall be performed by formation of -
benches.

Such benches in mineral and overburden including weathered mineral shall be
staked separately and the benches in overburden or weathered mineral shall be
kept sufficiently away in advance so that their working does not interfere with
the working of quarry.

In order to ensure optimum production with minimum waste generation, every
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lease holder shall endeavour to deploy machinery and equipment as per the
mining plan.

Separate stacking of non-saleable mineral.-

)

2

3)

The non-saleable mineral or sub-grade mineral at a quarry or mine bottom
shall regularly be collected and transported to the surface and the quarry or
mine floor shall be kept reasonably clear of debris.

The overburden and waste material obtained during mining operations shall
not be allowed to be mixed with non-saleable or subgrade minerals. The
mineral, overburden, waste material, non-saleable mineral or sub-grade
mineral shall be stacked separately on the ground earmarked for the purpose.

The ground selected for dumping of top soil, overburden, waste material and
non-saleable mineral or sub-grade mineral shall be far away from workings of
quarry or mine, but within the leased area.

Employment of Qualified officers.-

(D

02

For the purpose of carrying out mining operations in accordance with these
rules, every quarry lease holder shall employ a part-time mining engineer and
a part-time geologist.

(a) In case of minerals specified in Part A of Schedule III, the part-time
mining engineer and geologist can be employed up to a maximum of:

(i) eighteen mines/quarries where mining is carried out by manual
means; and

(i) twelve mines/quarries where mining is carried out by any other
means;

provided that all such mines/quarries are located within a radius of
fifty kilometres.

(b) In case of minerals specified in Part B of Schedule III, the part-time
mining engineer and geologist can be employed up to a maximum of
six mines/quarries; provided that all such mines/quarries are located
within a radius of fifty kilometres:

Provided further that a whole-time geologist may be employed in-lieu
of a part-time mining engineer.

A geologist or mining engineer referred in sub-rule (1) above shall possess the
qualifications specified below:-

(a) Geologist: A postgraduate degree in Geology obtained from a
University established or incorporated by or under a Central Act, a
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Provincial Act or a State Act, including any institution recognized by
the University Grants Commission established under section 4 of the
University Grants Commission Act, 1956 or any equivalent
qualification;

(b) Mining Engineer:

() A degree in mining engineering obtained from a University
established or incorporated by or under a Central Act, a Provincial
Act or a State Act, including any institution recognized by the
University Grants Commission established under section 4 of the
University Grants Commission Act, 1956 or any equivalent
qualification; or

(ii) three years full time diploma certificate in Mining Engineering
awarded by the State Technical Education Boards with two years’
experience in mining operations.

3) If a quarry lease holder possesses the qualifications as mentioned in sub-rule
(1), he may appoint himself as the qualified officer for the purpose of sub-rule

(1).

(4)  The lease holder shall intimate the Government, the details of qualified officer
employed by him together with consent of such officer. When the employment
of any such qualified officer is terminated or any such qualified officer leaves
the said employment, the holder of the quarry lease shall within fifteen days
from the date of such appointment, termination or leaving, inform such
changes in writing to the Government.

(5) The quarry lease holder shall also comply with the provisions of the Mines
Act, 1952 (35 of 1952) with regard to employment of qualified officers.

Duties of qualified officer.-
(1)  Duties of Geologist: It shall be the duty of the geologist to:-

(a) be responsible for periodic updating of minerals resources,
maintenance of bore cores or samples and bore hole logs;

(b) plan for conservation of mineral resources and optimal utilisation of
the minerals and ores in the mining leases;

© prepare a scheme of prospecting as per the format specified by the
Government and to carry out the investigation operation as per the
scheme;

(d) prepare the necessary geological maps, plans and sections which are
required to delineate the ore body;
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carry out petrological and mineralogical studies of host rock and
mineralized zones;

calculate reserves and its grade;

provide all the necessary information required for controlling the
quality of the minerals produced,

maintain proper records of the prospecting operations and records of
sinking of shafts and boreholes as provided under these rules;

work out the appropriate method of sampling and ensure preparation of
samples accordingly;

update the reserve figures, grade-wise and category-wise at the end of
every year in case of a working mine;

identify the associated rocks and minerals and maintain proper records
of the stacks of non-salable/sub-grade minerals produced; and

carry out all such orders and directions as may be given in writing
under these rules by the Government and to forward a copy of all such
orders or directions to the lease holder.

Duties of Mining Engineer: It shall be the duty of the mining engineer to:-

(a)

(b)

(c)

(d)

(e)

take all necessary steps to plan and conduct mining operations, so as to
ensure conservation of minerals, systematic development of the
mineral deposits and protection of environment in and around the
quarry lease area in accordance with these rules;

prepare and maintain plans, sections, reports and schemes in
accordance with these rules;

carry out the study of the associated rocks and minerals, identify them
and stack the various minerals produced separately;

carry out all such orders and directions as may be given in writing
under these rules by the Government and to forward a copy of such
orders or directions to the holder of quarry lease;

ensure that there is sufficient provision of proper materials, appliances
and facilities at all times at quarry lease for the purpose of carrying out
the provisions of these rules and orders issued thereunder and where he
is not the lessee of the quarry lease, he shall make requisition in
writing to the lessee for anything required for the aforesaid purpose. A
copy of every such requisition shall be recorded in bound paged book
kept for the purpose. The lessee shall provide, as soon as possible after
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z receipt of such requisition, the materials and facilities requisitioned by
the mining engineer.

69.  Environmental Safeguards to be implemented regarding mining operations.-

(1) Mine working shall be strictly as per the conditions of approved mining plan
including the environment management plan, as the case may be.

(2)  Failure to comply with sub-rule (1) may result in termination of quarry lease
after giving thirty days' notice to the lease holder for compliance.

70.  Environment Impact Mitigating Measures.-

The following measures shall be incorporated in the environment management plan
and shall be followed by every lease holder:

(1) Removal and utilization of top soil:-

(a) The top soil collected during mining operations shall be managed to
stack systematically at the approved site; and

(b) Top soil so stacked shall be utilized for plantation or for restoration
and rehabilitation of the land no longer required for mining operations
or for stabilizing/ landscaping the overburden dumps.

(2) Storage of overburden, waste rock, etc:-

(a) The overburden, waste rock and non-saleable mineral generated during
mining operations shall be managed to stack separately in properly
formed dumps on grounds earmarked in approved environmental
clearance;

(b) The over burden dump shall be properly secured to prevent the
. degradation of the surrounding land or silting of water courses.

(©) Wherever possible, the waste rock or overburden or other rejects shall
be used for back filling the worked out quarry or mine where the
mineral has been recovered up to the optimum depth, with a view to
restore the land to its original use or desired alternate use. Where the
backfilling is not feasible, the waste dumps shall be scientifically
vegetated by suitable native species to prevent erosion and surface run
off; and

(d) The maximum height of the already existing waste dumps shall not
exceed five metres and it shall be protected by walls of rubble stones
or Geo-green blanket to prevent the flow of fine particles.

3) Reclamation and Rehabilitation of lands:-
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Restoration, reclamation and rehabilitation of land affected by mining
operations shall be undertaken in a phased manner so that the work is
completed before the conclusion of mining operations and the abandonment of
the quarry or mine, with a view to leave a productive and sustainable site.

Precaution against ground vibrations.-

Whenever any damage to public buildings or monuments is apprehended due
to their proximity to the quarry lease area, scientific investigations shall be
carried out by the holder of the quarry lease so as to keep the ground
vibrations caused by blasting operations within safe limit.

Precaution against air pollution:-

(a) Air pollution due to dust, exhaust emissions or fumes during, mining
or processing operations for mineral and related activities shall be
controlled and kept within permissible limits as specified under any
environmental law for the time being in force. Main haulage roads of
the mine shall be kept wet by sprinkling of water; and

(b) Periodical examination of air quality shall be monitored by the
association of the cluster and results shall be intimated to concerned
District Geologist / District Assistant Geologist as well as the regional
officer of the State Pollution Control Board.

Discharge of toxic liquids:-

All possible precautions shall be taken to prevent or reduce to a minimum, the
discharge of toxic and objectionable liquid effluents from a quarry or mine,
workshop or beneficiation or metallurgical plants, tailing ponds, into surface
or ground water bodies, ground water acquifiers and usable lands. These
effluents shall conform to the standards laid down in this regard.

Precaution against noise pollution:-

(a) Noise arising out of mining and processing operations for a mineral at
the source shall be controlled so as to keep it within the permissible
limit; and

(b)  Periodical examination of noise pollution shall be monitored by the
association of the cluster and results shall be intimated to concerned
District Geologist / District Assistant Geologist as well as the regional
officer of the State Pollution Control Board.

Restoration of fauna/flora:-
(a) Effective measures shall be taken for plantation in the area earmarked

in the environment management plan. It shall be ensured that
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plantation shall be done at least five per cent of the total land of the
cluster as specified every year;

(b)  The earmarked site for plantation shall be fenced and proper planning
of watering and caring the plants shall be implemented. The same shall
be looked after during the subsistence of the cluster;

(c) Suitable trees shall be planted along cluster boundary, on both sides of
the major roads, near site office of the mine and over the inactive
dumps;

(d)  The lease holder shall not cut or injure any trees in area of his quarry
lease without the previous sanction in writing of any officer authorised
in this behalf under any law in force; and

(e) All precautionary measures shall be taken during mining operations for
conservation and protection of endangered fauna and flora.

9 Water management:-

(a) Water collected shall be analyzed and if found potable then it shall be
diverted for drinking purpose in consultation with Gujarat Water
Supply and Sewerage Board.

(b) Accumulated unpotable rain water shall be de-watered and diverted to
nearby pond / aquifer / river / nallah, catchment area by providing
suitable pipe line or drains or link canals, as the case may be, in
consultation with Gujarat Water Supply and Sewerage Board,;

©) The procedure of water harvesting shall be adopted to recharge the
ground water table;

(d) Effective steps shall be taken for setting up of a water treatment plant
wherever required to treat the effluents collected in the working pits;
and

(e) For working below ground water level, the quarry lease holder shall
carry out a detailed hydro-geological study taking into account the
mine water discharge, management of discharged water and shall
obtain prior approval of the State Ground Water Department.

(10)  Corporate Social Responsibility:-

(a) Regular health check-up camps for the workers engaged in mines shall
be organized;

(b) Occupational health surveillance programme of the workers shall be
undertaken periodically to observe any contractions due to exposure to
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dust and take corrective measures, if needed;
(© Insurance cover to all workers engaged in mines shall be provided;

(d) Common vocational training center shall be setup at a district level;
and

(e) Local needs of habitant like school, creche, hospital, veterinary
hospital, sanitation, drinking water etc., shall be considered positively.

Open cast working.-

(1)

)

)

In open cast workings, the benches formed shall be so arranged that the
benches in mineral and overburden are separate so as to avoid mixing of waste
with the minerals.

The benches in overburden shall be kept sufficiently in advance so that their
workings do not interfere with the working of minerals.

Orientation of the workings and sequence of mining operations shall be such
that different grades of minerals can be obtained simultaneously for blending
with a view to achieve optimum recovery of minerals from the deposit.

Notice of temporary discontinuance of work in mines and obligations of the lease
holders.—

(D

)

©)

4

Temporary discontinuance shall mean the planned or unplanned suspension of
mining operations in a mine or part thereof and where the operations are likely
to be resumed not earlier than sixty days.

The lessee shall send to lease granting authority written notice in Form W
when the mining or mineral processing operations in the mine or part thereof
are discontinued for a period exceeding sixty days so as to reach them within
seventy five days from the date of such temporary discontinuance.

Where the discontinuance takes place as a result of the occurrence of natural
calamity beyond the control of the lessee, or in compliance with any order or
directions issued by any statutory authority established under any law in force
or any tribunal or a court, a written notice of discontinuance, under this sub-
rule shall be submitted to the lease granting authority within a period of fifteen
days of such discontinuance in Form W.

During the temporary discontinuation of a mine or part thereof, it shall be the
responsibility of the lessee to comply with the reasonable prohibitive measures
to restrict access for unauthorised entry, provide protective measures to
potentially dangerous sources of electrical and mechanical installations, the
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mine openings or workings and all other structures. It shall be ensured that all
contaminated effluents are controlled and all physical, chemical, biological
monitoring programmes have been continued. It shall also be ensured that all
rock piles, over burden piles and stock piles and tailings and other water
impoundment structures have been maintained in stable and safe conditions.

Intimation of reopening of a mine.- The lessee shall send to the lease granting
authority, a written intimation in Form C of reopening of a mine after temporary
discontinuance so as to reach them within fifteen days from the date of such
reopening.

Examination of mineral deposits and taking of samples.- The Government may
enter and inspect a mine and may examine any mineral deposit in any area under
quarry lease and take samples therefrom at any time for the purposes of these rules.

Prohibition of deployment in certain cases.- If any mine or part thereof, in the
opinion of the Government poses a grave and immediate threat to the conservation of
minerals or to environment, it may, by an order in writing to the lessee, require him to
take such measures as may be specified in the order and may prohibit, until the
requirements as specified in the order are complied with to its satisfaction, the
deployment of any person other than those required for compliance with the
requirement of the order.

CHAPTER XVI: MISCELLANEOUS
Exercise of powers on behalf of the Government.-

For the purposes of these rules, the references to the expression “Government” shall
mean reference to the one or more of the officers specified in Schedule V. No
authority exercising the powers conferred on it under these rules shall be entitled to
delegate such powers. In the event that any power conferred under these rules has not
been assigned to the jurisdiction of any officer under Schedule V, such power shall be
exercised by the Government.

Power to rectify apparent mistakes.- Any clerical or arithmetical mistake in any
order passed by the Government or any authority or officer under these rules and any
error arising therein due to accidental slip or omission, may be corrected, through an
order in writing, by the Government, the concerned authority or officer, as the case
may be:

Provided that no rectification order prejudicial to any person shall be passed unless
such person has been given a reasonable opportunity of being heard.

Special provisions relating to minerals specified in Part B of the First Schedule to
the Act.- Notwithstanding anything contained in these rules:
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if the holder of a mineral concession discovers any mineral specified in Part B
of the First Schedule to the Act and not specified in such mineral concession,
in the area granted under such mineral concession, the discovery of such
mineral shall be reported in writing to the Director, Atomic Minerals
Directorate for Exploration and Research, Hyderabad within sixty days from
the date of discovery of such mineral,;

the holder of such mineral concession shall not win or dispose of any mineral
specified in Part B of the First Schedule to the Act unless a separate lease or
license for the purpose has been obtained,;

the quantities of any mineral specified in Part B of the First Schedule to the
Act recovered incidental to such mining operations shall be collected and
stacked separately and a report to that effect shall be sent to the Director,
Atomic Minerals Directorate for Exploration and Research, Hyderabad every
month for such further action by the lessee or permit holder as may be directed
by the Atomic Minerals Directorate for Exploration and Research.

79.  Exploration Obligation.-

(D

A quarry lease holder granted through auction shall, for minerals listed in Part
B of Schedule III, namely:

(a) if at the time of auction, exploration up to level of inferred mineral
resources (333) had been completed and included in geological report
forming part of the tender document, within a period of one year from
the registration of the relevant lease deed:

(1) complete exploration to establish indicated mineral resources
(332) as per Part [ of Schedule I; and

(ii) prepare and submit a pre-feasibility study report conforming to
Part II-B of Schedule 1.

(b)  if at the time of auction, exploration up to level of indicated mineral
resources (332) had been completed and included in geological report
forming part of the tender document, then the quarry lease holder shall
prepare and submit a pre-feasibility study report conforming to Part II-
B of Schedule I within a period of fifteen days from the registration of
the relevant lease deed.

80.  Facilities for training of students.-

(D

Every lessee, agent or manager of a mine shall permit researchers or students
of mining, geological and mineral processing institutions approved by the
Government to conduct research or acquire practical training of the mines and
plants operated by them and provide all necessary facilities required for the
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(2)  Applications for research or training from students of institutions teaching
mining, geology or mineral processing shall be forwarded to the lessee, agent
or manager of a mine through the Principal or Head of the Institution.

training of such students.

(3)  Cases of refusal to provide facilities for research or practical training by any
lessee, agent or manager of a mine shall be referred to the Government for its
written decision within a period of thirty days.

Boundaries below the surface.- The boundaries of the area covered by a quarry lease
shall run vertically downwards below the surface towards the center of the earth.

Power of the Government to give Direction.- The grant of a mineral concession
under these rules shall be subject to such general instruction and directions as may be
issued by the Government from time to time regarding conservation and scientific and
economic development of minerals and industrial use of the mineral in the State.

Prohibition of Transport of Minerals Beyond Border.-

(1) No movement of ordinary sand shall be allowed beyond the border of the State
except to the Union Territory, Diu.

2) The Government may, by notification, restrict the transport of any other
mineral beyond the border of the State.

3) In case any vehicle is found transporting any mineral referred to in sub-rules
(1) or (2), to the neighbouring State, it shall be treated as violation of Act and
the rules made there under in this regard. In such case, the penal provisions as
specified therein, except compounding provisions, shall be applicable.

Special Provisions for Mining of Ordinary Sand.- The provisions of circular no
PIL/ 2011/ HC -14 (6)/ Chh dated December 27, 2012 read with clarification issued
on January 20, 2014 (bearing same circular number), shall continue to be applicable
with respect to the mining of ordinary sand.

Preservation of cores etc.-

(1) Every quarry lease holder and every agency authorised under the second
proviso to sub-section (1) of section 4 shall:

(a8)  preserve intact, until submission of the final geological report, all cores
and specimens of different types of rocks and minerals obtained during
drilling or sinking operations,

(b) not destroy any cores or samples generated and preserved as per clause
(a) above without the prior permission in writing from the Director
General, Geological Survey of India and the Government.
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(2)  The Government may, by an order in writing, require the quarry lease holder
or the agency authorised under the second proviso to sub-section (1) of section
4, to preserve the cores or specimens of rocks and minerals obtained from
specific boreholes or shafts in a specific manner or for any specific period or
relax the provisions of this rule to such an extent as they may deem fit.

3) The quarry lease holder or any other agency authorised under the second
proviso to sub-section (1) of section 4 shall adhere to the procedure for
preservation and submission of cores as provided in the manual issued by the
Geological Survey of India from time to time and shall preserve the identified
borehole cores to be collected by the Geological Survey of India, after
completion of all the required studies at the time of submission of the final
geological report.

Provisions of these rules to be applicable to Government.- The Government or its
agencies carrying out prospecting or mining operations, as the case may be, without a
mineral concession shall be bound by all the provisions of these rules in the same
manner as they are applicable to holders of mineral concessions.

Refund.- No monies paid under these rules shall be refunded unless expressly
provided otherwise in these rules.

Conflict.— In case of any conflict between these rules and the provisions of the
Granite Conservation and Development Rules 1999, or the Marble Development and
Conservation Rules 2002, the provisions as specified therein with respect to Granite
and Marble respectively, shall prevail over these rules.

Amalgamation of quarry leases.-

(1)  The Government may in the interest of mineral development and with reasons
to be recorded in writing, permit amalgamation of two or more adjoining
quarry leases held by a lessee:

Provided that the period of amalgamated quarry leases shall be co-terminus
with the quarry lease whose period will expire first.

(2)  The quarry lease holder shall, within thirty days of the date of amalgamation
of quarry leases carried out under sub-rule (1), inform the Government in
writing.

Change of name, nationality etc. to be intimated.-

(1)  An applicant for, or the holder of a mineral concession shall intimate to the
Government within sixty days any change that may take place in his name,
nationality, name of the mine or other particulars furnished to the Government.

22 If the holder of a mineral concession fails without sufficient cause to furnish
the information referred to in sub-rule (1), the Government may impose a fine
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which may extend to rupees one lakh and in the case of continued
contravention of the provisions of sub-rule (1), the Government may terminate
the mineral concession:

Provided that no such order shall be made without giving the concession
holder a reasonable opportunity of stating his case.

CHAPTER XVII: PENALTY

Penalty.- Any contravention of any provision of these rules shall be punishable with
imprisonment for a term which may extend to two years or with fine which may
extend to rupees five lakhs, or with both, and in the case of a continuing
contravention, with additional fine which may extend to rupees fifty thousand for
every day during which such contravention continues after conviction for the first
such contravention.

CHAPTER XVIII: REPEAL AND SAVING

Repeal and saving.-

(D

2

On the commencement of these rules, the Gujarat Minor Mineral Concession
Rules, 2010 shall cease to be in force with respect to all minor minerals
covered under the Gujarat Minor Mineral Concession Rules, 2017 except as
regards things, done or omitted to be done before such commencement.

On the commencement of these rules, with respect to the minerals to which
these rules apply, any reference to the Gujarat Minor Mineral Concession
Rules, 2010 in the rules made under the Act or any other document shall be
construed as referenced to the Gujarat Minor Mineral Concession Rules, 2017,
to the extent it is not repugnant to the context thereof.
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Part-IT A
Reporting of Minor Mineral Resources

A Geological Study Report for estimation and reporting of Minor Mineral Resources may be
prepared integrating all data of exploration (sampling and testing generated through aerial,
geophysical, geochemical, geological surveys and technological study) collected for
assessing the resources as per the stage of exploration. The report may incorporate, among
other things, the following contents:

- = PR o — PR e v i
Contents

1 Title and - | (a) Title of Report.

Ownership. ) _ ' _

(b) Details of period of prospecting/mineral right, if any.

(c) Details of exploration agency, qualification, experience of
associated technical persons engaged in exploration.

2 | Details of the | (a) Village, Post Office, Taluka, District, State.

area.

(b) Survey of India Toposheet Number and Geo-coordinates of the
area of all corner points.

(c) Cadaster details of the area with land use, area under forest with
type of forest.

(d) Mineral(s) under investigation.

3 Infrastructure Local infrastructure, host population, historical sites, forests,
and sanctuaries, national park and environmental settings of the area.
Environment.

4 | Previous (a) Details of previous exploration carried out by other agencies or
exploration. parties.

(b) In case the area forms part of the area covered under earlier
exploration then the same should be shown in a map with
proper scale.

S | Geology. (a) Briefregional geology of the area outlining the broad geological

and structural frame work.

(b) Local Geology: Deposit/mineralization type, geological setting
and details of dip, strike, old workings, surface exposures etc. of
the area under study also of adjoining nearby areas if the
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information is likely to have an impact on the area under study.

(c) Reliable geological map of appropriate scale with geo-
coordinates showing major lithological units, structural features;
extent of surface mineralization, location of boreholes, pits,
trenches, old workings etc.

(d) Cross sections at suitable intervals showing vertical projections
of litho-units and mineralization.

(e) The extent and variability of the mineralization expressed as
length (along strike or otherwise), plan width, and depth below
surface to the upper and lower limits of the Mineral Resource.

Aerial/ground Details of aerial, geophysical and geochemical survey results taken
geophysical/ up if any and their results.
geochemical
data.
Technological (a) Details of technological investigation (pitting/trenching/drilling
investigation. etc.).

(b) Data spacing for reporting of exploration results.
Sampling Nature and quality of sampling (e.g. cut channels, random chips
Technique. etc.) and measures taken to ensure representative sample.
Drilling (a) Drill type and details like core diameter, collar R.L, azimuth,
technique and inclination, co-ordinates of bore holes etc.
drill sampling . _
employed. (b) Whether core and chip sample recoveries have been properly

recorded and results assessed.

(c) Measures taken to maximize sample recovery and ensure
representative nature of the samples.

(d) Whether a relationship exists between sample recovery and
grade.

(e) Logging:- Whether core and chip samples have been logged to a
level of detail to support appropriate Mineral Resource
estimation, mining studies.
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: Contents | .

10 | Sub-sampling (a) If core, whether cut or sawn and whether quarter, half or all
techniques and core taken.
sample _ )
preparation. (b) For all sample type§, the nat}xre, quality and appropriateness of

the sample preparation technique.

(c) Measures taken to ensure that the sampling is representative of
the in situ material collected.

11 | Quality of assay | The nature, quality and appropriateness of the assaying and
data and laboratory procedures used and whether the technique is considered
laboratory tests. | partial or total. Nature of quality control procedures adopted (e.g.

. standards, blanks, duplicates, external laboratory checks) and
whether acceptable levels of accuracy (i.e. lack of bias) and
precision have been established.

12 | Bulk Density / | Whether assumed or determined.

Specific
Gravity.

13 | Resource (a) Discussion on sufficient data density to assure continuity of
estimation mineralization and synthesis adequate data base for estimation
techniques. procedure used.

(b) The nature and appropriateness of the estimation technique(s)
applied and key assumptions, including treatment of extreme
grade values, maximum distance of extrapolation from data

. points.

(c) The basis for the classification of the Mineral Resources into
varying confidence categories.

(d) Data verification and /or validation procedures used.

14 | Geotechnical (a) Assessment of Blockability.

Studies (For b lishine Ind
Dimensional (b) Polishing Index.
stone report). | (c) measurement of compressive strength, tensile strength etc.

15 | Annexures/ The report shall include all relevant data including maps, sections,
enclosures  to | logs, analysis reports, photographs etc. in support of the estimates
the report. made.
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Any

information.

other | Any other information as may be available or required by any
authority as may be prescribed.

Part-II B

Contents of Prefeasibility Report

Contents of a Prefeasibility Report for Estimation and Reporting of Minor Mineral Reserves
based on a Geological Report prepared as per Part I. For minor minerals which are mostly
industrial minerals such factors as quality and marketability are important and should be
carefully considered before declaring Mineral Reserves. The Geological Study Report shall
also form a part of the Prefeasibility Report. The report may incorporate among other things,
the following contents:

. |'Contents |, S S Explanation’
1 Mineral (a) Description of Mineral Resource estimate used as a basis for the
Resource conversion to a Mineral reserve.
estimate for )
conversion (b) Clea.tr. statement 'as to.whether the‘ Mineral Resources are reported
. additional to, or inclusive of, the Mineral Reserves.
to Mineral
Reserve. (c) The type and level of study undertaken to enable Mineral Resources
to be converted to Mineral Reserves ie. Prefeasibility/Feasibility
level.
2 Cut off | The basis of the adopted cut-off grade(s) or quality parameters applied,
Parameters. | including the basis.
3 Mining (a) The method and assumptions used to convert the Mineral Resource
factors or to a Mineral Reserve (i.e. either by application of appropriate factors
assumptions by optimization or by preliminary or detailed design supported with

Conceptual plan for mining).
(b) Anticipated Ore to OB ratio, mine recoveries, dilutions etc.

(c) The choice of, the nature and the appropriateness of the selected
mining method(s), the size of the selected mining unit (length, width,
height) and other mining parameters including associated design
issues such as pre-strip, access, etc.

(d) The assumptions made regarding geotechnical parameters (eg. pit
slopes, stope sizes, etc.), grade control and pre-production drilling.
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pit optimization (if appropriate).

() The mining dilution factors, mining recovery factors, and minimum
mining widths used.

(g) The infrastructure requirements of the selected mining methods.
Where available, the historic reliability of the performance
parameters.

Cost and
revenue
factors.

(a) The derivation of, or assumptions made, regarding projected capital
and operating costs.

(b) The assumptions made regarding revenue including head grade,
metal or commodity price(s) exchange rates, transportation and
treatment charges, penalties, etc.

(¢) The allowances made for royalties payable, both Government and
private.

(d) Basic cash flow inputs for a stated period.

(e) Yearly planned production, Net Present Value (NPV) and Internal
Rate of Return (IRR) of the deposit, intrinsic value of the deposit
based on annual projected production.

Market (a) The demand, supply and stock situation for the particular
assessment. commodity, consumption trends and factors likely to affect supply
and demand into the future.
(b) For industrial minerals the customer specification, testing and
acceptance requirements prior to a supply contract.
Other (a) The effect, if any, of natural risk, infrastructure, environmental,
modifying legal, marketing, social or governmental factors on the likely
factors. viability of a project and/or on the estimation and classification of

the Mineral Reserves.

(b) The status of titles and approvals critical to the viability of the
project, such as quarry leases, discharge permits, government and
statutory approvals.

(c) Environmental descriptions of anticipated liabilities. Location plans
of mineral rights and titles.
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 25th October, 2016

S.0. 3370(E).—The following draft of the notification, which the Central Government proposes to
issue in exercise of the powers conferred by sub-section (1), read with clause (v) and clause (xiv) of sub-
section (2) and sub-section (3) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) is hereby
published, as required under sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, for the
information of the public likely to be affected thereby; and notice is hereby given that the said draft
notification shall be taken into consideration on or after the expiry of a period of sixty days from the date on
which copies of the Gazette containing this notification are made available to the Public;

Any person interested in making any objections or suggestions on the proposals contained in the draft
notification may forward the same in writing, for consideration of the Central Government within the period
so specified to the Secretary, Ministry of Environment, Forest and Climate Change, Indira Paryavaran
Bhawan, Jorbagh Road, Aliganj, New Delhi-110 003, or send it to the e-mail address of the Ministry at: - esz-
meflnic.in

Draft Notification

WHEREAS, the Gir National Park, the Gir Wildlife Sanctuary, the Paniya Wildlife Sanctuary and the
Mitiyala Wildlife Sanctuary are situated in Junagarh and Amreli District of Gujarat (hereinafter referred to as
Gir Protected Area);

AND WHEREAS, the GIR Protected Area is the home for the Asiatic Lions [Panthera leo persica] and is the
core area supporting the Asiatic Lion Population;

AND WHEREAS, the GIR Protected Area cover a total area of 1469.99 square kilometre (Gir National Park-
258.71 square kilometre; Gir Wildlife Sanctuary -1153.42 square kilometre; Paniya Wildlife Sanctuary-39.64
square kilometre and Mitiyala Wildlife Sanctuary-18.22 square kilometre);

AND WHEREAS, Gir National park is surrounded on all the sides by the Gir Wildlife Sanctuary and Paniya
Wildlife Sanctuary is adjacent and surrounded by Gir Wildlife Sanctuary on three sides. Mitiyala Wildlife
Sanctuary is situated at a distance of 8 Kilometres north east of Gir Wildlife Sanctuary;
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AND WHEREAS, the Gir Sanctuary and National Park and Paniya Sanctuary are the single largest compact
tract of forests in Saurashtra region of Gujarat;

AND WHEREAS, Natural Habitats and important Corridors present in the GIR Protected Area constitute very
wide range of biodiversity and many endangered, rare and threatened species of flora and fauna;

AND WHEREAS, Nearly half of the area in Gir forests is occupied by Dry Deciduos Teak Forest. Dry
deciduous scrub forests include babul, khair, babarkhair, bili, khakhara, timru, gorad, hermo, bordi. ingor etc
and Dry savannah forests consist of large grassy open blanks with very sparse and poor scrub type vegetation
where Shaniyar, Jinjavo and Moshti are some of the good quality palatable grasses growing in these areas;

AND WHEREAS, in Gir Coastal Zone Area, there are 14 possible riverine corridors and one non river
corridor from Park and Sanctuaries to Coastal areas of Saurashtra peninsula that support natural landscape
features and help to guide animal movement;

AND WHEREAS, Forest Areas outside Gir Protected Area, declared as reserve forests, protected forests,
unclassed forests are important wildlife habitats or wildlife corridors;

AND WHEREAS, Non Forest Lands Adjoining the Gir Protected Area provides important habitat for the lion
and associate wildlife;

AND WHEREAS, Paniya Shetrunjay Hill Zone and the Banks of the River Shetrunji, the Reserve forest as
well as Protected forest patches act as important corridors for the Asiatic Lion;

AND WHEREAS, the Hilly undulating Forests and Grass Land from Mitiyala Sanctuary to Hippavadli and
Shetrunji Hills is used by animals as effective corridors;

AND WHEREAS, The Gir - Gimar Corridor of hilly undulating terrain between Gir and Girnar Pass is used
by lions;

AND WHEREAS, it is necessary to conserve and protect the area to the extent and boundaries of which is
specified in paragraph 1 of this notification around the Park and Sanctuaries as Eco- sensitive Zone from
ecological and environmental point of view and to prohibit industries or class of industries and their
operations and processes in the said Eco-sensitive Zone;

NOW THEREFORE, in exercise of the powers conferred by sub-section (1) read with clause (v) and clause
(xiv) of sub — section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) and sub-rule (3)
of rule 5 of the Environment (Protection) Rules, 1986, the Central Government hereby notifies an area to an
extent of up to 17.9 kilometers from the boundary of the Mitiyala Wildlife Sanctuary, 16.3 Km from the
boundary of the the Gir Wildlife Sanctuary and up to 14.98 km from the Paniya Wildlife Sanctuary of
Gujarat, as Eco-sensitive Zone (hereinafter referred to as the Eco Sensitive Zone), details of which are as
under, namely:-

1. Extent and Boundaries of Eco-sensitive Zone

)] The Area of Eco-sensitive Zone is 3328.8139 Sq Km. It covers forest areas, riverine
corridors, raised lands corridors and revenue areas around the Gir Wildlife Sanctuary, Gir National Park,
Paniya Wildlife Sanctuary and Mitiyala Wildlife Sanctuary Region are located between latitude 20° 41° North
to 217 35" North and longitude 70" 15° East to 71" 35" East; falling in Junagadh, Gir-Somnath and Amreli
districts of Gujarat State. It also include 291 villages situated in Junagadh, Visavadar, Mendarada,
Maliya(Hatina), Talala, Kodinar, Una, Gir Gadhda, Jafarabad, Khambha, Savarkundala and Dhari taluka of
the above three districts. The details of the area are:

Area Square Kilometre
Riverine corridors 333.0000
Adjoining 258 villages of Gir, Paniya and Mitiyala PAs 2279.6652
33 Villages with raised lands between Gir PA and Girnar PA (Visavadar, 212.0803
Junagadh & Mendarda Taluka)
Notified Reserve Forest /Protected Forest /U.C.F. around Gir PA 504.0684
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TABLE

S.No.

Activity

Remarks

(D

2

3)

Prohibited Activities

Commercial Mining, As per sub-
activities described below.

(a) All new and existing (minor and major minerals),
stone quarrying and crushing units are prohibited with
immediate effect except for the domestic needs of
bona fide local residents.

(b) The mining operations shall be carried out in
accordance with the order of the Hon’ble Supreme
Court dated 04.08.2006 in the matter of T.N.
Godavarman Thirumulpad Vs. UOI in W.P.(C)
No.202 of 1995 and dated 21.04.2014 in the matter of
Goa Foundation Vs, UOI in W.P.(C) No.435 of 2012.

1.1

Limestone Mining.

Regulation will not prohibit the digging of earth for
construction or repair of house for manufacture of
country tiles or bricks for housing for local personal
consumption.

1.2

Blacktrap quarry.

Regulation will not prohibit the digging of earth for
construction or repair of house for manufacture of
country tiles or bricks for housing for local personal
consumption.

Building limestone (quarry).

Regulation will not prohibit the digging of earth for
construction or repair of house for manufacture of
country tiles or bricks for housing for local personal
consumption.

1.4

Sand mining including gravel and
kankar.

Commercial mining will be prohibited. Regulation
will not prohibit the digging of earth for construction
or repair of house for manufacture of country tiles or
bricks for housing for local personal consumption.

1.5

Soil, soft murum, hard murum.

Commercial mining will be prohibited. Regulation
will not prohibit the digging of earth for construction
or repair of house for manufacture of country tiles or
bricks for housing for local personal consumption.

1.6

Crushing plant units.

No mining and crushing shall be allowed within the
Eco-sensitive Zone and no major changes in
landscape shall be allowed that affects the hydrology
and ecology of the region.

Setting of saw mills.

No new or expansion of existing saw mills shall be
permitted with in the Eco-sensitive Zone

Setting of industries causing
pollution (Water, Air, Soil, Noise,
etc.).

All polluting industries will be prohibited.

No new or expansion of polluting industries in the
Eco-ensitive zone shall be permitted.

Agro-based small scale industries, will be regulated
as per applicable laws.

Use of polythene bags.

In select tourist areas such as Sasan, Ambardi,
Chikalkuba and Tulsishyam, use of Polythene bags by
shopkeepers should  be strictly  banned.
In other areas of the Eco-sensitive Zone, it may be
regulated as per the applicable laws.




982 :

\81 g

[T [1-Wv% 3(ii)] IR &1 SIS ;. TR 59

(f) Senior Town Planner of the area - Member;

(g) A representative of the Department of Forest and Environment, Government of Gujarat -
Member;

(h) One expert in the area of ecology and environment to be nominated by the Ministry of
Environment, Forest & Climate Change, Government of India - Member;

(i) Collector of the concerned district — Member;

(i) District Development Officer of the concerned district - Member;

(k) Deputy Conservator of Forests, concerned Division ~ Member;

(I) Member of State Biodiversity Board-Member;

(m) Chief Conservator of Forests, Wildlife Circle, Junagadh - Member Secretary.

Terms of Reference

03
3)
“

(%)

(6)

(7

(8)

&)

6.

The tenure of the Monitoring committee is for three years;
The Monitoring Committee shall monitor the compliance of the provisions of this notification. '

The activities that are covered in the Schedule to the notification of the Government of India in the
erstwhile Ministry of Environment and Forests number S.0. 1533 (E), dated the 14" September,
2006, and are falling in the Eco-sensitive Zone, except for the prohibited activities as specified in the
Table under paragraph 4 thereof, shall be scrutinized by the Monitoring Committee based on the
actual site-specific conditions and referred to the Central Government in the Ministry of
Environment, Forest and Climate Change for prior environmental clearances under the provisions of
the said notification.

The activities that are not covered in the Schedule to the notification of the Government of India in
the erstwhile Ministry of Environment and Forests number S.0. 1533 (E), dated the 14" September,
2006 and are falling in the Eco-sensitive Zone, except for the prohibited activities as specified in the
Table under paragraph 4 thereof, shall be scrutinized by the Monitoring Committee based on the
actual site-specific conditions and referred to the concerned regulatory authorities.

The Member Secretary of the Monitoring Committee or the concerned Deputy Commissioner(s)
shall be competent to file complaints under section 19 of the Environment (Protection) Act, 1986
against any person who contravenes the provisions of this notification.

The Monitoring Committee may invite representatives or experts from concerned Departments,
representatives from Industry Associations or concerned stakeholders to assist in its deliberations
depending on the requirements on issue to issue basis. .

The Monitoring Committee shall submit the annual action taken report of its activities as on 31"
March of every year by 30" June of that year to the Chief Wildlife Warden in the state as per pro-
forma given at Annexure VIII

The Central Government in the Ministry of Environment, Forest and Climate Change may give such
directions, as it deems fit, to the Monitoring Committee for effective discharge of its functions.

The Central Government and State Government may specify additional measures, if any, for giving

effect to provisions of this notification.

7.

The provisions of this notification shall be subject to the orders, if any, passed, or to be passed, by

the Hon’ble Supreme Court of India or the High Court or National Green Tribunal.

[F. No. 25/32/2016-ESZ-RE]
Dr. T. CHANDINI, Scientist ‘G’
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OFFICE OF THE GEOLOGIST,

Geology and Mineral Department,
Plot No.39, Rajnagar Society,
Junagadh bye pass, Veraval,

Dist. Gir Somnath.

No.Gl/ QL/Renew/EC/M. Plan/294 Date: 05/02/2016

To,

Maruti Stone Crusher,
Rajmoti Enterprise,
Ta. Kodinar

Gir Somnath.

Subject: In the matter of producing the EC and mining plan in
respect of your quarry lease.

Ref. The letter No.CGM/Lease dated 30/01/2016 of the office
of the Commissioner, Geology and Mines, Gandhinagar.

This is to inform with jai Bharat on the above subject and the
letter under Reference that, the Renewal application had been made
by you for the Renewal of your Quarry lease of Black Trap in Survey
No.45 paiki of mouje Arithiya, Ta. Kodinar which is pending at
present. As informed in the letter under Reference, it has been
intimated to make the disposal of the pending quarry lease
application. In that regard we have to inform you to submit the
following supporting in regard your renewal of quarry lease .

If the application for the EC has been done in your renewal
application then, the basis in that regard and if the EC has been

approved then, you are asked to produce a copy of the EC in this
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office. Further, it is informed to submit the necessary basis
regarding the mining plan in pursuance of the your quarry lease
renewal application.

It is hereby informed to produce all the above details and basis
within 10 days. If the aforesaid basis shall not be produced within
the time limit then, further action shall be taken up as per the rules
which please be noted.

Sd/- illegible
Geologist,

For Department of Geology and Mines,
Gir Somnath (Incharge)
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OFFICE OF THE GEOLOGIST,

Geology and Mining Department,

Plot No.39, Rajnagar Society,

Junagadh bye pass, Veraval,
Dist. Gir Somnath.

No.GG/GIR/ECO/QL/2089 Date: 3/10/16.

Read:

(1) The Resolution No.VPS/102008/1827/W dated 1/7/15 of the
Forest and Environment Department, Gandhinagar.

(2) The Point No.6 of the Judgment dated 2/7/15 of the Hon'ble
High Court of Gujarat, Ahmedabad in the matter of Writ
Petition (P.I.L.) Suo-moto No0.284/2014.

(3) The Circular No.VPS/32/B/4969/5036/15-16 dated 24/9/15 of
the Chief Wild Worden and Principal Chief Conservator, Wildly,
Gujarat State, Gandhinagar.

(4) The letter No. B/JMN/T.13/14830-31 dated 2/3/16 of the Dy.
Forest Conservator, Gir West Department, Junagadh.

(5) The Resolution No. VPS/102008/1887/W dated 23/5/16 of the
Forest and Environment Department, Gandhinagar.

(6) The letter No. B/JMN/T.13/3706-07/2016-17 dated 24/6/16 of
the Dy. Forest Conservator, Gir West Department, Junagadh.

(7) The letter No. B/JMN/T.13/3948/2016-17 dated 28/6/16 of the
Dy. Forest Conservator, Gir West Department, Junagadh.

(8) The letter No. A/KHNN/374-77/2016-17 dated 1/7/16 of the
Range Forest Officer, Jamwada.

(9) The letter No. A/KHNN/454-56/2016-17 dated 22/7/2016 of
the Range Forest Officer, Jamwada.

(10) The letter No. B/JMN/T.13/4807-08/2016-17 dated 14/7/16 of
the Dy. Forest Conservator, Gir West Department, Junagadh.

(11) The letter No. B/JMN/T.13/6403-07/2016-17 dated 20/8/16 of
the Dy. Forest Conservator, Gir West Department, Junagadh.




989

This is to inform with reference to the letters under Reference
that, your quarry lease for Black Trap minerals has been granted in
the area 0-90-00 Hector in Survey No0.45 paiki of village Arithiya, of
Ta. Kodinar of Dist. Gir Somnath.

Since, the limit of Gir Sanctury as per the letter of the Deputy
Forest Conservator, Gir West Department, Junagadh, referred to
under Ref.4 is since Eco Sensitive zone is situated within the
periphery of 10 (ten) km,, as mentioned in the Point No.6 of the
judgment dated 2/7/15 of the Hon'ble High Court of Gujarat in Writ
Petition (PIL) Suo-moto No. 284/2014 referred to under Ref.-6, it
had been directed to take necessary action to close the activities
related to the mining being done within the periphery of 10 (ten)
Km of the Gir Sanctuary area with immediate effect.

As per the letter under Ref.3 of the Chief Wild Warden and, the
Principal Chief Forest Conservator, Wildlife, Gujarat State,
Gandhinagar, since the commercial mining activities being
prohibited activities within the 10 (Ten) km in Eco sensitive zone,
the activities related to the mining are require to be closed with
immediate effect.

As per the letter under Ref.11 of the Forest and Environment,

Gir West Department, Junagadh, in Eco Sensitive Zone area, certain
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mining activities are being closed whereas, certain mining activities
have been continued. Therefore, it had been informed to close down
all the mining activities falling under the Eco Sensitive Zone area.

If, the area of your Quarry lease approved is not falling within
the periphery of 10 (ten) km from the limit of Gir Sanctuary, you
are informed to submit a “"NOC” of the Wildlife Sanctuary Board
within 7 days failing which, the proceedings shall be taken for
staying your lease and further, the virtual account shall be closed
which please clearly be noted.

Sd/- illegible
Geologist,
Gir Somnath.
To,

The Maruti Stone Crusher,
C/o. Gigabhai Govindbhai
Address: At Arithiya,,

Post: Harmadiya,

Ta. Kodinar,

C respectfully forwarded to:

The Commissioner, Geology and Mining Department,
, Gandhinagar for information.

Copy to:
(1) Deputy Forest Conservator, Gir West Department, Junagadh
for information and to stop the unauthorised
exaction/transportation during your visit and after issue of the
notice.

(2) The Range Forest Officer, Jamwada... for information and to
stop the unauthorised exaction/ transportation during your
visit and after issue of the notice.
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OFFICE OF THE GEOLOGIST,
Geology and Mining Department,
Plot No.39, Rajnagar Soclety,
Junagadh bye pass, Veraval,

Dist. Gir Somnath.

No.GG/GIR/ECO/4588 Date: 9/2/17.
To,
The Maruti Stone Crusher,
At: Arithya, Ta. Kodinar,
Dist. Gir Somnath.
Subject: In the matter of mining excavation activates
being run illegally in the proposed Eco
Sensitive Zone.
Ref. The letter No.A/IMN-B/1916-17 dated
5/2/2017 of the Range Forest officer, Jmwada.
On the above subject and letter under reference of
the Range Forest Officer, Jamawada Range, Jamwada, in
the statement annexed to it regarding the excavation
activities being run in the Eco Sensitive Zone, your quarry
is included. So, since, the Range officer is repeatedly
informing to close the down your quarry with immediate
effect, the basic supporting be informed to the Range
Forest Officer, Jamdwada about running of your quarry
lease. Further, you will furnish the written explanation
within 10 days as to why your quarry lease should not
closed.
Encl: The copy of the letter under Reference.
Sd/- illegible
Geologlst,

Geology and Mines Department,
Gir Somnath.

191
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Copy respectfully forwarded to:

1)

The Dy. Forest Conservator, Gir West Forest
Department, Junagadh ... For information and to
Range Forest Officer be asked to make the
correspondence through you.

Copy forwarded to

2)

Range Forest Officer, Jamwada, Range Jamwada for
information and, if the illegal excavation comes in to
your notice in your area then the machinery being
used in excavation be seized and to intimate this
office.
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To, | date: 26/02/2016

The Additional Director,
Commissioner ate of Geology and Mining. : ' 9 g

Gandhinagar

Subject: Mining Plan of Black Trap (stone) area, near survey No. 45 Paiki,Village:
Arithiya , Tal.Kodinar ,Dist.Gir Somnath ,State Gujarat, Over an area of 0.90.00

Hect. of M/s.Maruti Stone Crusher,

Respected Sir,

I am submitting with above Mining Plan for your kind approval in two copies. A fees in the of a
D.D. of Rs.1000/- is attached. A detail is as under

Bank India Bank

Branch v | Kalwa chowk Junagadh
Demand Draft 887693

Date: 10/02/2016

Thanking You

k&foﬁ“\\d LA g
Yours Faithfully

Original Copy to:

Commissioner ate of geology and mining Department-gandhinagar
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MINING PLAN WITH PROGRESSIVE MINE CLOSURE PLAN

(Gujarat Minor Mineral Concession (Amendment) Rule 2015)
FOR
Black Trap Mi;le
Lease Area 0.90.00 Hect.
Survey No. 45 Paiki
{Land is Govt. Land)

. , (Applied for fresh Grant)

— : , Village:-Arithiya, Taluka:- Kodinar
District-Gir Somnath

State: Gujarat

APPLICANT
M/s.Maruti Stone Crusher,
At-Arithiya ta-Kodinar

‘ : Dist-,Gir Somnath

Prepared by
Er. SANJAY MANWANI
" RQP/AIM/310/2008/A Valid up to 15.02.2018
ADDRESS OF RQP
188 SHANKAR NAGAR,
OPPSITE PANCHDEO MANDIR,
CHOPASANI,

JODHPUR,RAJASTHAN
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Maruti Stone Crusher,
C/o Rajubhai Hamirbhai Solanki,
At: Village Arithiya,
Ta. Kodinar, Dist. Gir Somnath,
Date __/03/2016
To,
The Geologist,
Office of the Collector,
Mineral Branch,
Veraval,
Gir-Somnath.

Subject: To produce the EC and the Mininng plan in regard the
Renewal Quarry lease.
Ref: Your office letter no. G)J/QL/Renew/EC/M. Plan/294 dated
05/02/2016.
This is to inform with jay Bharat with reference to your letter
dated 05/02/2016 that, we are holding the Quarry lease of Black
Trap mineral at village Arithiya of Ta. Kodinar and, as per your

instructions received, we are producing the copy of EC and the

Mining Plan which is for your information.

Yours faithfully,
Sd/- Rajubhai Hamirbhai Solanki
(Rajubhai Hamirbhai Solanki)
Encl:
(1) Circular of the office of the Collector, Mineral Branch.
(2) The copy of the Application of Mining Plan.

(3) Copy of EC application.

Sd/- illegible
Dispatch Clerk,
Geology and Mines Deprtment,
Plot No. 39, Rajnagar Soc.
Junagadh Bypass, Veraval, Dist. Gir Somnath.
1/3/16
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OFFICE OF THE GEOLOGIST,

Geology and Mineral Department,
Plot No.39, Rajnagar Society,
Junagadh bye pass, Veraval,

Dist. Gir Somnath.

No.G]/ QL/Renew/EC/M. Plan/294 Date: 05/02/2016
To,

Maruti Stone Crusher,

Rajmoti Enterprise,

Ta. Kodinar

Gir Somnath.

Subject: In the matter of producing the EC and mining plan in
respect of your quarry lease.

Ref, The letter No.CGM/Lease dated 30/01/2016 of the office
of the Commissioner, Geology and Mines, Gandhinagar.

This is to inform with jai Bharat on the above subject and the
letter under Reference that, the Renewal application had been made
by you for the Renewal of your Quarry lease of Black Trap in Survey
No.45 paiki of mouje Arithiya, Ta. Kodinar which is pending at
present. As informed in the letter under Reference, it has been
intimated to make the disposal of the pending quarry lease
application. In that regard we have to inform you to submit the
following supporting in regard your renewal of quarry lease .

If the application for the EC has been done in your renewal
application then, the basis in that regard and if the EC has been

approved then, you are asked to produce a copy of the EC in this
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office. Further, it is informed to submit the necessary basis
regarding the mining plan in pursuance of the your quarry lease
renewal application.

It is hereby informed to produce all the above details and basis
within 10 days. If the aforesaid basis shall not be produced within
the time limit then, further action shall be taken up as per the rules
which please be noted.

Sd/- illegible
Geologist,

For Department of Geology and Mines,
Gir Somnath (Incharge)
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Maruti Stone Crusher,
Rajubhai Hamirbhai Solanki,
At: Village Arithiya,
Ta. Kodinar, Dist. Gir Somnath,
Date 13/10/2016
To,
The Geologist,
Office of the Geology and Mines,
Gir-Somnath.

Subject: In the matter of obtaining the No objection certificate of
Wildlife Sanctuary.

Ref; The letter No.Gl/GIR/Eco/QL/2089 dated 03/10/2016 of
the Geologist, Mines, Mineral Office, Gir Somnath
District.

Respected Sir,

This is to inform humbly that, the instruction was given by
your office to us to obtain the No objection certificate of the Wildlife

Sanctuary Board. In connection with the same, we have applied to

the Dy. Forest Conservator, Junagadh, and on receipt of their NOC

we shall produce the same immediately.

A copy of the Application made to the Forest Conservator is

annexed which please note.

Yours faithfully,
Sd/- Rajubhai Hamrbhai Solanki

Sd/- illegible
Dispatch Clerk,
Geology and Mines Deprt.
Veraval, Dist. Gir Somnath.

14/10/2016
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Maruti Stone Crusher,
At: Village Arithiya,
Ta. Kodinar, Dist. Gir Somnath,
Date 18/02/2017.
To,
The Geologist,
Geology and Mines Department,
Gir-Somnath,

Subject: In the matter of your notice dated
09/02/2017.

It is respectfully to inform that, it has been informed
from your side vide letter No.GJ/Gir/Eco/4588/C dated
0902/2017 that, you have informed to furnish explanation
in regard that Range Forest Officer, Jamwada is informing
to close your quarry lease. This is to inform I nthis regard
that, the mining-mineral activities can be done outside the
5 km in Eco Sensitive Zone after taking NOC of the Forest
Department. In that reference, Range Forest Office has
informed that, our Maruti Stone Crusher mine of Survey
No0.45 paiki of Arithiya is continued. The G.P.S. Certificate
dated 19/07/2010 from the Deputy Forest Conservator,
Wildlife Department, Sasan stating that the distance of
this place from the Gir Sanctuary is at distance of 5475
meters is produced and, due to the same our aforesaid
mine has been continued. The Royalty Pass were obtained
in this regard and we are also paying the royalty
regularly. In addition to us, numerous excavation

acltivities are continued in this area after 5 km, the list of
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which is annexed herewith. In this regard the SEVA Setu
meeting was held in Kodinar in which also this question
had arose. If this excavation activity is closed within the 5
km then it is likely to occur many issues and thousands
of people are likely to become unemployed. Therefore,
after considering this matter sympathetically, it is humble
request that, until the proposed Eco sensitive zine is not
finalized, our this Stone crusher be not closed. As per our
information, in the proposal for the Eco Sensitive
proposal, there is suggestion that, no closure be made
outside 5 km. It is requested to make reconsideration in
this regard.
Encl:
(1) A copy of letter of the Geologist.
(2) A copy of application filed before the Range Forest
Officer. Jamwada.
Sd/-
Rajubhai Hamirbhai Solanki,
Maruti Stone Crusher.
Proprietor.
Sd/- illegible
Dispatch Clerk,
Geology and Mines Deprt.

Veraval, Dist. Gir Somnath.
18/2/2017.
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PROPOSAL FOR DECLARATION OF ECO-SENSITIVE ZONE
AROUND  GIR, PANIYA AND MITIYALA  WILDLIFE
SANCTUARIES

1. BACKGROUND

1.1 IBWL Peelsion:

.11 During the XX1 meeting of the Indian Board for Wildlife held on 21* January
2002, a "Wildlife Conscrvation Strategy-2002' was adopted wherein point no. 9
envisaged that "lands falling within 10 Kms of the boundaries of National Parks and
Stnctuaries should be notified as eco-fragilc zones under section 3 (v) of the
Environment (Protection) Act and Rule S Sub rule (vili) & (x) of the Environment

{(Protection) Rules."

1.1.2 The Additional Director General of Forests (WL, vide his letter dated 6%
Fetruary 2002, had requested all the Chicl Wildlile Wardens lor listing out such areas
within 10 Ky of the boundaries of National Park and Sanctuarics and Turnish detailed
prapasal for their notification as eco-sensitive arca under the Environment (Protection)
Act, 1986,

143 In sesponse, some of the State Govermments had mised  concern over
applicability of the 10 Kms range from the Protected Area boundary and informed that
most of the human habitation and other arcas nctuding importiant cities in these States

would come under the purview of eco-sensitive zone and will adversely affect the

development,
1.2 National Wildlife Action Plan (2002-2016)

1.2.1 ‘The National Wildlife Action Plan (NWAP) 2002-2016 indicates that "Areas

entside the protected area venwork are oftenvital ecolugical corvidur links and must be
protected to prevent isolation of fragiments of biodiversity which will not survive in the
leng mun. Land and water use policies will need 1o accept the imperative of strictly

protecting ecolagically fragile habitats and regulating use elsewhere.”

209
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e the Coennal ot e 1t areans o which iy s,
gperations or processes or clasy of indushics, opcratons or procesyes shadl wot be
carricd cut or shatl be carvied out subject te certain safeguards [Section 3(2) (v)]
2.3 Section S(1) of the Environment {protcction) Rules, 1986 (EPR). states that
the central goverzment "av prohibit or restrict the location ofindustries and carrying on
certain operations or pracesses on the hasis of considerations like the biological diversity
an area {clawse v) maximum allowable lmits of concentration of pollutants for an area
(e dif) envivonmeertally compatible  laad! uve {clonise vi) proximity 1o proiecied  arcas

(cause viil,

3 PURPIOSE FOR DECLARING ECO-SENSITIVE ZONES

The purpose ol declaring  Eco-seusitive  Zones  around National  Parks

and Sanctuarics  is to create some kind of "Shock Absorber™  for the Protected
Arcas They would also et as a transitian ’ zone {rom areas of high
favieclion  toareds Involving  leracr praection, A hias boen deadid Iy
U Thaianal Board  for Wildhite, the aotivities 1 the Eoossensitive ooy
woakl beoof o pegulitory  powre rattre b piobibitive oaatoe, el
uithiatwise  so required,

4O ENTENT OF BCO-SENSITIVE ZONES

4.1 Lany of the existing l'rotected Arems have slieady undergone

toceedous developient in close viamily W theo houndaries. Some of the

Proconed Arcas are actually Iving B the wban ety (B Gurinedy Natinoad Pash,

Tooaid Madu, Sanjay Gandhi Natisnal Parb Mahanshion ew). Therefore, defining

(IR

doentenl of  pose sensitive zenas ot Prosaed Areas will e o
bekept o Nesible nmd Protected Aren apecifics s The  wikh of e Boo-
cerndtive Zone  and  type of repehiions willditivr from Protected Area 1y
Poeeted Arva. Hawaver, as rorenenal poinciple e widtheolthe Lo

seisdtive Zone could g o up o 10 Kmsarewnd o Protected Area as providad  in
the Wildlife Conservation Strategy-2002,

4.2 In case where sensitive comidors, connectivity and ecologically important patches,
crecial  for landscape  linkage, are even beyend 10 kms width,  these should be

fufodad i the Eeo-sensitive Zone.
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4.3 Further, even in conlext of a purticular  Protected  Area, the distribution
af an area of Eca-sensitive Zone and the extent of regulation may not be

uniform all around and it could be of variable width and extenl.

5. NEED FOR GUIDELINES

5.1 As has been indicated vide para 1.4 above, Hon'ble Supreme Court has
vide their order dated 4th  December 2006 directed all the State/Union
Territory Governments to forwara proposals for ceclaration ol ceo-sensilive
zones around  its  Protected  Arens.

5.2 In this context, it is pertinent to note here that Hon'ble Supreme Court

vide their judgment dated 19 December 2010 in the case relating o the
constiuction of park  at NOIDA  near Okhla Bird Sanctuary  filed by Shri
Anand Arya & Anrvs. Union ol India (LA. Nos 2609-2610 of 2009) in Writ
Petition (Civil) No0.202/1995,  had noted  that  the State  Government of
Uttar Pradesh  had not declared Eco-sensitive  zones around its Protecied  Aress
ws the Government of India had not issued any guidelines in this regard.
5.3 The WMinistry of Govironment & Forests had set up a commitiee  under
the Chairmanship of Slui Pronab Sen for idenlilying parameters  Tor designating
Ceotogically Scusitive  Areas  in’ India. The  said  Conunittee had
identified parameters  for declaration  of specific uwnits of land/water  elc as
Ceologically Sensitive Zones  based on paramcters  like  richiness  of flora&k
fayna; slope; rarity & endemism  of species in the area; origins af rivers
cte. However, these parameters  do not  apply tothe Eco-sensitive zones in
the instant context, i.c around Protected  Arcas. In the instant case, lhe
Feo-sensitive zones are meanl  to acl as a "Shock  absorbers” / “Transition
rone” to the Protecled Areas by regulating and managing  the activities around
such Protected Areas.

{n light of the above-narrated provisions and statutory requirements, proposal for
declaring eco-sensitive area around Gir, Paniya, Mitiyala Wildlife Sanctuaries and Gir

National Park as core area is prepared and submitted as under:

2\

~
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The requirement of such a zone 16 act as a shock absorber: \\
The Gir Protected Area [PA]} System comprises of the following PAs:
1. The Gir National Park 258.71 Km?, -
2. The Gir Sanctuary 1 153.42 Km2. _‘
3. The Paniya Sanctuary 39.64 Km?2, )
4. The Mitiyala Sanctuary 18.22 Km2.
Besides, above stated PAs, 397.97 Km? Forest Land of different legal types are
adjoining to the Gir PA System and under the management of the Wildlife Circle,
Junagadh for the purpose of the Wildlife Conservation. These area are the home for the
Asiatic Lions (Panfl;em leo persica) that lives in Meta Population. Of the above stated
arcas, the Gir Sanctuary and National Park and Paniya Sanctuary are the single largest
compact tract of forests in Saurashira region of Gujaral State in [ndia, which covers a
total arca of over 1469.99 Km? (Gir National Park and sancluary -1412.13 Sykm -+
Paniya Wildlife Sancluary-39.64 Sq.km.+ Mitiyala Wildlife Sanctuary-18.22). It is the
Core Area supporting the Care Asistic Lion Population with Girnar Sancluary, Mitiyala
Sancluary, Forests and Grass Lands acting as Satellite Areas suppocting Satellite Lion
Pepulations of the Lion Meta Population. The Asiatic Lion Population as per the May-
2015 estimation, coordinated Ly the Gujarat Forest Department, is as under:
SriNo | Areus Cubs | Sub-adulf Adull Total |
* I 'Male | Female [ Unidentified | Maule | Female )
1 Gir National Park & 84 |8 14 . 0 69 19 304
Sanctuary & adjoining
areds
2 i Gimar Sancluary 1 0l 02 0 05 14 33 ]
3 Mitivata Sanctuary 0 0 0 0 05 03 08
4 | Paniva Sancluary 0 01 0! 0 02 07 1
S Sauth Western Coast 14 0l ot 0 t 04 12 32
(Rutrapada- Kodinar — 1
| Una-Verval) |
G Snuth Fastern Coast 03 02 02 02 i - 07 18
(faiuly -Jafrabad-
e Wageshree,
7 Savarkundla, Liliya 24 07 07 07 i 24 80 f
and ity adjoining areas
of Amreli :
S Bhavanagar District 04 02 01 04 {1 15 1 37
L [ Total 140 .} 32 28 13 109 201 523
5 .
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These populations which are present outside the Gir PA can be termed as a sink
population formed by absorbing dispersing Lion population from the Core Population.
The exchange of gene among these populations and with source population of Gir PA is
essential for long term conservation of this species from genetic point of vifew, as lion
pepulation of Gir has already passed through a boltleneck and the present population is
built from very few individuals left during the late nineteenth century. The absence aof
gene exchange among these populations may cause further inbrecdiqg depressions and
extinction vortex.

The movement of the animals between the PA and other areas usually takes
place through specific routes technically known as corridors. Thesc corridors may be
man made forests, cullivated areas, scrub Tovests on hills and undulating landscape or
vegetated banks of existing rivers and sallahs. With the increase in human activily in
Gir and the onset of industriatization the fandscape of the area may change. iMining
outside Gir especially between Gir and the coast has been increasing at steady pace.
Hence, it is essential in this particular case 1o sale guard the existing and probable river

carridars for long-term conservation of Asiatic lions.

With a view to safe guard the protecied areas, the Indian Board for Wildlife decided
(o declare Eco- Sensitive arcas and directed the concerned states for the same. The
meeiing of the state authaiities of Gujarat keld on 28 June. 2002(\WWLP/102002-576-G 1,
Gandhinagar 29/7/2002) to discuss the issue, with specific reference to Gir PA, decided
that the areas of satellite population of the lions and coreidors conneciing those areas
with Gir PA may be declared as Eco-sensitive areas. The proposal in this regard had
been submitted but meeting held on 28/1 /2016 under the chaiomanship of the Hon.
Niinister of Tribal Development and Forest and the information received vide letter No:
WLP/32/B/6692-95/2016-17 Dt 07/12/2016 of PCCF, Wildlife, Gujarat Staie,
Gandhinagar. As per the information the Eco Sensitive Zone for Gir, Paniva, Mitivala
Wildlife Sancturies and Gir National Park decided 1o minimum 100 Meters and
maximum 500 Meters from the boundry of the Protected Areas with exclusion of gamtal
area and no revcriné corridor is mentioned. According to this decision, the revised

prasasal is submitted below:

213
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THE BROAD BASED THEMATIC ACTIVITIES TO BE INCLUDED IN
THE MASTER PLAN FOR THE REGION:

The following activities are being carried out:
Protection of wildlife, natural habitat and corridors.

Enforcement of anti-poaching measures and strategies in the entire eco-sensitive

zone.

Wildlife habitat improvement and management activities.

Witdiife health and pepulation munzgement - vaceination of domestic catthe,
Ecological monitoring and research.

Sovie-ceanamic strategy - implemntation of villupe level eco-development

activities for reduction of dependency of local people on pratected arcas,

Undertaking of large-scale enviicamental education and awareness campaipns

tirough workshops and nature education camps,

DETAILS OF LAND USE PATTERN OF PHE REGION WITHIN ‘T
PROPOSEDN LCO-SENSITIVE ZONE:

Nizin fand use is agriculture/horticuliuee with irrigation facilitics. Main cropping
paters includes greundnul in moasoon, cottan and wheat in winter and

groundaut and fodier crops in sunumer. Sugarcane as annual crop is alse very

vnan. However, korticulture is fast replacing agriculiure, due (0 the goad

market price and export potential of Kesar mangoes. [rrigation facility is

inadequate in northern and eastern parts of praposed ecco-sensitive zone.

Stail-feeding is practiced on limited scale for domestic animals only, whercas
most of the cattle depend on gaucher, wasteland and reserve and protected
forests for grazing. Thare is a conslant pressure an (he proposed cco-sensitive

zone from these catile for giazing,

Industrial developmzat has taken place during past alouy the coastal belt near

Gir and many industeialivts have plans o set ap in-halrie. The Ao oo

214
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Hotel and hospitality industry
Mango processing units
Milk processing units

Niamond sharpening and polishing units ete.

The different category of mines operating in the proposed Eco-seusitive zone are as

follows:

°

KN

Pl

Blacktrap Quarry units

Building Linestone (quarey)
Sand Mining including gravel and kankar units
Sot), Soft Murrum, FHard Murnom supply unity
Crushing plant units
NATURAL HA_HITATS AND IMPORTANT CORRIDORS PRESENT 1N
THE PROTECTLD AREA AND THYE PROQVAOSED BECO-SENSUUIVT
ZIINI:
vie Caapion and Seth's revised classitication of Forest Types, 1965, Gir

for tha ype SAJCT, ey, very dry teal femess. Teak oveurs mixed with dry

dociduous species. The depradation stages of these sube-lypes are also met within tiis

broesl s e iy

) Dry Deciduos Venk Forest: Nearly half of the area in Gir forests is occupied by

this type. Teak forms about 10 10 30 percent of the total growing stock in these
areas with 45 to 70 teak trees per ha. Teak bearing areas are mainly confined in
the western part of Gir forests. Since, the crop in the past has heen worked under
coppice with reserves’ system, the existing growtiy is of coppize origin, excert a

fow phosations caoried eutin the past Those plamiations were also underteten os

HAEA

por ot preseripoos s o f Achanvas Plan osly afizr 1957-58. Maving been carriad
cutodnozoseonored manner, the results are aol 0o enccuraging. watural
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A Non Forest Lands Adjoiuing the Gir PAs
Villzpe arcas and its wastelands are cxtensively used by wild animals. Also the arca
allotted to the Tulsishyam temple trust and having forests and wildlife eco-system
similar to Gir and which provides important habitat for the lion and associate wildlife, is
also an important wildlife habitat. These areas arc proposed as Ecossensilive areas.
Besides Tulsishyam, Bhaniya revenue village is completely surrounded by Gir PA and
therefore, the same is also proposed as Eco-sensitive area under this category. The list of
villages fatting within this c:\lcgo.ry is given as Annexurce-l, There are 114 villages
adjoining to the Gir PA, Paniya Sanctuary and Mitiyata Sanctuary including Tulsishyam
Temple land and the Gamtal of the revenve villages has been excluded from the Geo
Sensitive provisions.
In line with the puidelines issued by Ministry of Environment and
Forests in this repard, the respective committees had categorized the activilies
T~ uider thiree heads (Prohibited, Regulated with safeguards and permitied) is piven
s Annesoredl s omaintaicd BMap showing the e Sensitive Zoie s given
Anntexure-fHL The GPS coordinates of 114 viltages of Eco Sensitive Zone are given ax
. Annexure- [V Tie GIS coordinates of Gir Sancluary are given as Annexure - V, The
GI'S o rdinates of Paniya Sancluary are piven as Aanexure - VI and the GPS

cosrdinaies of Mitiyala Sancluary are given as Annexare - VIL

6. TIE BEST METHODS FOR MANAGEMENT  OF  THE ECO.
SENSTTIVE ZONES:

The o oment Plan Tfor Gir PAs and adinining fooest areas is in vogue, As per

the prevo o o e lanagement Plan, the preseriptions are being adopted.
WiLHIe prosecii iveaseres have been niade more effective.

o Note fmpotunce has been given to habitat improvement aclivities oo )

increasine pooy Fase popelation in deficient areas around PAs,

o Bffective measures are being taken to minimize man animal conflict and crop
depredation threuph presentive and rapid rescue operations and erection of subsidized

. fencing around agricultarel tields.

o Ceo davelnpoient Copeaittees have  been formed wnd working through

puricialor e i deste G reglon, including Ecossenzitive zone,

~2

'\l




1018

v
o nabion ol ab 1 abiend abvaent oy i arean whete gl el e e
cvtnhtienn are lavonrable, well stoched, pood quakity wak s found with matore
Faes haviip ag averape el ol 1y o020 (A Tndia Guality HIZIVY, I the
rentaintig open and poor arcas where the soll ix shallow, tenk is found with
il Bees having an avetape beipht of abaut 10m (A Tndia Quality 1V). Area
ercher the fomer 18 abont 25 pereent hat of the lalter, Trees in poor arcas are
mostly tranehy and crooked. Old trees e stonted maialy beciuae of poor
cchapdiie conditions, ervtie s and pastmnl-trestment. This §s attributed also 1o
the fact that aller tepeated coppieing, the present root stock has lost the vigour,

reselting i doterionation of the erop,

(D Dy deciduous seruby forests - This type is o depraded stape of the forests type

SV fe southert dry mived decidoous Torests, [ consists mainty of thorny
ol torests Spevies commoenly met whth e babual, khiair, babarkhaie, bili,
Khakdvara, tinan, porad, hermo, bordi, inpor ete. Fhe density vavies from 0,1 10
B0 Howeverinsbepression it puws upte O30 Sprikling, ol stuated oyl

nechionned eab is vecasionally et wihin dense arcas,

Coy Dy saviad forests - Chaoen Torest oa forther detecdondion have tesuled into

sordotorests They consist of Tarpe prassy open Manks with very sparse and
poarserah ivpe vepetation. Both anmial and perennial grasses are found in these
sroas Slanyan, Hngnvo and Mashi are some ot the gosd quality palatabli
Pranses prow g m thiess aeas

< N7
(ll.)‘r. AP Singh)

Chiel Conuervator of Forests
Vildhife Chrele, Junagdiy,

2\%
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BOUNDARY DESCRIPTION OF THE PROPOSED ECO-SENSITIVI ZONIE
AND LIST OF VILLAGES WITHIN TUE PROPOSED ECO-SENSITIVE

ZONE:

List of villages within the propesed eco-sensitive zone:-

Anncxure - | 2‘

( Sr. District Taluka village Non Forest | Notilled ‘villarﬁ]rl&fﬁ{Jf o
HER Arca (Ha) Forest
| Area
{Ha}
1 Junsgadh Visavacar Kalsari 110.64 0.00 110.64
~ 2 | Junagadh Visavadar Kalavad 17.51 0.00 17.51
3 lunagadh Visavadar Jetalvad 39.59 60.17 99.76
4 Junagadh Visavadar Vekariya 83.14 0.00 83.14
5 Junagadh Visavadar Lalpur 330.44 1.24 331,68
[ Junggadh Visavadar Govindpara 184.45 0.00 } 184,44
Visavadar tAanpari tAoti £.06.72 0.00 3.7 2
Viszuols Liinadhra 123.72 126.32 |
i visavadar Hanpee 62.19 42.58 0
" Wisavadir Khanblia Gir 146.73 0.00 146.73
} l;«sva_}zr___~ feerva Gir 211.56 14,22_ e 226_._4_1_
12 Ju~agadh Visavadar Prenipara 114.05 34.96 12901
~—13 lunepadh \isavadar Ravani Mundf,a 22.98 2439.76 272.74
f 14 fonanadh Viszvadar Rajpera 285.63 117.57 403.20
'_ 15 | Junagadh Visavadar Ducheta 184.82 0.00 18482
16 Junagadh Vicavadar Jawaldi 57.99 140.48 198 47
k Total | 204217 | 787.90 2830.07
17 | Junagadh t.lendarda rasti M odivar 101.20 | 0.c0 L ___1_037_9
(18 {yumapzgh | micogarda s7.62| 8768 14530
: ticatards 153.16 0.09 L 152.16
darda 25.93 0.00 25.93
feoadarda Aent i _ 0.00 64.21 642]—
ronderds Codatigs’ 11.87 0.¢C 11.87
ricrdards Tindsd e 45,74 66.42 112.16 |
R i flendarda Hizlarta 72.16 389.05 45121
s ! Junrezdh hienidarda Karsarnay 437 21712 221.43
L2 | gunsgaan tiendards | Gundiyall 7387 | 471 116.58
P‘_i?_ Junagadh tacndarda Amrapur .87 45.47 46.34
2% | lunegach Mendarda Ranidhar 106.82 175.22 282.04
i 25 Junagadt tiendarda Gadakiya 44,80 0.14 44,94
‘“,_,3_'7‘;,_ Junzgadh Mendsrda Surajpadh 26.47 0.17 26.54
‘ MNajapur
L Junazach Nendarda Chhatartya} 37.05 1.85 38.91
tiendarda Sasan 6.87 0.00 6.87
RA higndada fhalzhh ol 205615 147.95 354.10
4 tendaida Maripur 212.06 109.14 321.20
b Total 1187.01 | 1347.13 2534.14
BEA hialia jaongar i 237.00 0.5 2?-.7.'-;;;
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S N KL XA do_vor| s
“~.‘ JSRER] _ ) \adudi Gie 88.7 5.50 194,27
. Total 640.57 6.51 647.08

- lchiod | 12236} 19.46 141.82
Bhojde 236.25 | 154.55 . 390.80

|ttiranve! 7352 |  83.35 156.87

» Chitravad 64.99 38.87 103.86

Jabby Lushala 3.78 | 4930 53.08
Talata | Rasulpura 197.39 0.00 197.39
Yalata - plesapur | _ {1627 | 21563 381.90

| Taah lepur 13250 | 73.29 205.79
Talaty | Bakula Dhane) 70.73 55.03 125.76
Talala Vadla 119.62 | 255.3% 374.97
Tolal | bamanasa 198.79 | 213.11 411.90
Talala Javantrl 100.98 27.03 128.01
L . Total 1487.18 | 1184.97 2672.15

| Kedinar valadar 233.10 0.00 233.10

P Redinar Ghantvad 41.58 53.36 94.94
} Seahea - - 24351 1aa5 ) 38.69

H 299.02 67.91 366.83

i’xgl'_\i R 28578 | 107.67 135.45

vean 427.86 | 0.00 422.86

| Kans L 225.45 0.00 225.45

_fdanvala 1585.66 113.33 271.99

Bhatha 121.20 80.26 201.46

li_\.):‘:!i 233.22 0.00 233.22

Gir ( tati 175.93 2.78 173.71
Gir Gadhvda Sonariya 3258 0.00 36.54

TG Gartitn | 57.26 0.00 57.36
i Gastida 225.20 0.00 225.20
Gir Gn;‘t o] { 258,46 0.00 25946
G Gazndz |1 11072 | 9323 203.95
154.56 50.10 204.66

C0.87 160.18 221.05

42.32 21.82 104,14

_____‘IC-G 01 170.22 336.23

839 0.00 £5.96

y K—hi!ar.‘nd 339.07 0.00 339.07

_Gir Gachda Fatsar 1.11 0.00 1.11
_Gir Gachda Ugla 12.77 0.00 12.77

| Gir Gadti2 Tlsishyam 641.39 0.00 641.39
Total 3607.49 799,59 4407.09

Dhari Maavel 93.70 0.00 93.70
Chari Ohari _ 35.3% 0.00 35.36

| Dhari | ¥hicha 119,50 | 1265 ) 127.26
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( 77 | Amreli Dhari Amaratpul 27.98 45.91 73.89 1%
78 | Amreli Dhari lica 112.87 56.42 169.29
79 ( Ameeli Dhari Sarasiye 585.34 97.68 09302
80 Arnreli Ohari Fachptia 55.77 0.00 55.77
81 Amreli Dhari Gowndpur 0.35 72.50 72.85
Y] Amreli Dhari Datkhaniva 1.73 0.00 1.73
&3 Amvcelt Dhari Chanchai 371.50 0.37 371.87
84 | Anveli Dhart Paniya Duopri 204.12 17.03 22115
85 Amceli Dhari Yotda 113.79 0.00 113.79
8¢ Amrehi Dhari Shemasdi 63.27 62.31 125.58
87 | Amrali Ohari Kranpsa 24.00 | 102.37 131.37
B8 Aareli Dhari Ravna 204.34 0.00 201.34
| &% Amreh Dhari fAatan mala 11.07 120.88 __Anas
93 | Amveli Ohari Kargmdadi 159.75 52 0 R 21258
_ 9| Aoveti Dhari N P e B Y LKL 36333
Gr Al Ohon 138.89 b ER:L 152.73
t
33 Amreli Chavi 1133.34 81.91 19125
#a 1 At Dhari Py 93,00 | 285.06 379.06
. . Total 2752.71 ) 1167.14 3921.86
85 ’ Arprel Savar kupdta | PAtiya's __..557.33 €5.18 623.57
] 55739 ) 6618 62357
o5 ) Amreli Khambha 8.59 0.00 . 8.59
Ammeli Khambha | o 186.90 0.00 _ 86,90
i | el Khembba 1 Bhantiss 0.18 0.CH ) 0.18 ‘
| Khamblia Las2 R 11461 0.02 | 1261
Khambla 9165 | 000 ares
| Eharobta 138421 000 B 139.42
R £3.52 0.00 ous2
phambra | 191,50 0.02 o yaaso| r
vhamuhy | L2754t 4959 Y
hambita 31256 5.77 R 333.32
. hhambhy 133.5Q 55.43 ) L‘?\:;..;)‘l)“~
{13986 48.8C 198.€6
188.50 35.88 224.38
thambha 122.66 1.76 124.42°
¥hambha 97.31 5.62 102.93
¥Khambhe £0.08 3.83 83.93
Xhambhs Chabrava B1.30 0.00
¥hambha Dhundhavang 129.20 0.02
Khambha Pachapachi, s | 95.05 0.0
T2 2522.03 197.68
Grand Tetsi | 15033.59 | 552492

Mol Appronimate Village area excluded the Gamtel area.



Abstract of Vilages with Taluka and Districts

Se. ot District Taluka Village Non Notilied ;';/i!l:q;,:; Area
o, No. fForest Forest (tia}
Arca (Ha) Area
.- {Ha)
1 llunagadh | 1. Visavadar 16 2042.17 | 7867.90 2830007
Junapadh 2. Mendarda 18 1187.01{ 1347.13 2534.14
____{Junagadh 3. Malia 3 640.57 6.51 647.08
2 [Gir )
ﬁnlrwath 4 Talala 12 1487.18 | 1184.97 2672.15
Gir
Semnath S. Kodinar 3 299.02 67.81 366.83
Gir
__.. | Somnath | 6.Gir Gadhda _ 21 3607.43 | 799.59 4407.03
3 |Amreli | 7. Dhari 21 2754.71 | 1167.14 392186
i ) 8. Savar
Amreli kundla 1 557.39 €6.18 623.57
Amreli 9. Khambha | 19 2502.03 | 197.68 2705.71
Total 114 15083.59 | 5624.92 20708.50_J
TN e

@rAP, Singh)
Ciict Conservator of Forests
Wildlife Circle, funagadt.
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Annexpre -~ §

Ideutification of Activifies B S
5 Vot Yot ef aetivitics which could he prehibited, repulated and permitted is given s the tUls
AR
B T e S -
R | .,,."\(‘.i..\:“.) T T reakibited l.k(:;;ilv‘:ltcd {fermitted

N,

T femarka
TCammercizt | T T T T As per sub-setivities  deccribed
Mining, helow

" Limestone ) ?iégulalion will not prohitat the
tdining | digging of carth Tor conslrustion or
1.1 Y repaic of hovse for mannfacture of

country tiles ar bricks fur hoarging

) Ooplonal pereenal conore Wb S
T »I’S.i—:;,i:.lr{:p T J.u;;s‘.#:«.".i-,-n W e ot
ISEIN ! ] | i | a!xggyn;; :rt ‘(aaf“i !',t o
[ ) N Vg ol Bawr Jor
! i P eountry tites or bricks for
e | o da pisonal consun
T Beildieg - B D Pepalatisn wilt nat $
Hmestone diosing of carth for con
13 taquitry) Y repair of house for o

country Giles or bricks foc Lo i

o fordocal] pers L

Y*  Comemercial mining wil L

! preqtbited, ¥ Repulatinn witf oo ,
and hankar probi iy

Wohe digging of enmh oo

| Y Yy ot Feonstruziun or repair of hoose fon :

| ) Pmanufactore of country  iies :

j ’ | bricks for housing for loou! poes izt
b eonzumption. SN B

1 Y Cemmercial mining »il bl

o prohibited. !

T 1 Y Regulation will oot pead Ui g |

A Y yeoo diggiag of canth for consmuztion o

; rzpair of house for manufaciere of

country tiles or bricks for hrusing
i 0 ’ _for local personal consumption,
sitg plant Ho mining and crushing shall be -
o k allowed  within  the Eco-sensitive
La ¥ Zone and no major changes in
fandscape  shall be allowed v
affects the hydrolopy and eenlogy or'

3!
{

el N i region,
2 Feltizg of 1o v With pormission fram compe
- o4 N P I B

Setting o,

v As per Mowble Supreme O
it Giutdelines
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SR ! . Al petluting adbintnes wiltb be
- Gl ! i iwohihilnl except apro-ueed sl
i Catising i seile  ndustries,  which \}'ill e
EL pallation Y repulated s per GoG repulations
44 : (Water, Atr,
W Y Yyiee plo
,l’r! ! \;“lhi\l\:\;;,:i:‘) Al e lepalty .pmhiuud hospitadily
' i : of 11';,;(;“ and anits present in the Bieo Sensitive
| | fosorts Zone will be atlowed © operate. As
| l per approved master plan, which
]I 4| \ Lkes  care of wildhile habitas
: P allowing. w0 restriction on
; i movement  of  wild  animals  in
sceordance with the existing, GR of
o e Guaee
T Commerciat wee | ‘ ) For holtels and othee business reluted
6 of firewend \ establishment
! Drastic change To meet the residential needs of the
‘ o sprivuitise lacal residents due to the naturat
T i systens prewth ol existing 1eval population,
- l‘ : ! Y Y '”} lnvesd  convernsin ol
' ! I apttinad Lands may be permitted,
: Wit e prisn approval of the Stile
o | e
T nrecile e ) k o A aved master plas, which
‘ ! ‘ Jries cwe of habitats alloving no
- v :"I\n'.ll.f‘.‘ﬂ o movement of  wihd
P A
;- |
e |
\ " :_ - 1 ISRCRE z:::‘!:';,'so:‘xml gal»lil‘.; whitre
; N RS H N I LI , ] i_ s
iy ‘ 1 ' ! ( i;‘.*'ﬂ’-g\ ol desalated averlioad cable
Lk i C b e computsany Tor aew
' ! , Pt el Hees may be converted
. | v P the cen i g phased mainer.
P ! (R pactice of  providling
: : ‘ b for apriculture 2t night
: i ‘ O shooeld be actively
¥ P
: o bactinal | ;
‘ Ve o sfermers Y l! minimise incidents of wildlife
‘(, % and suhstation s l"“"’ ality or injury.

e s




However, excessive expantion o

Ongoing .
agricutture and some ‘ol these activitics should i
" horticniture y repulated as per the master plan
practices by
local
_ | __communitics - e e
Open well, The activity should strictly fuliaw
Bore, ete for safcty norms  for  humanz  and
o agriculiure or v wildlil‘c.. including compulsqry
ather usage construction of well parapet. The
activity should he strictly monitored
<. L.y the appropriate authority.
19 Rain Water y Shauld be actively promoted
< harvesting
- Fencing of T The h(tiglllh(—r_rwft‘:-l_lci;l's,{ she'd) l;:
- premises of v such that it duesiet hamper saldbife
hotels and mevement
. lodpes SRR e
ia | Organic farming Y Should be actively promoted
‘ - T Uscof - "E celect tourisl areas sueh us
polythene bags Sasan, Ambmdi, Chikatkuba  and
by shopkeepers Tulsishyam, wse of Polythene bags
s v NV, by shopheepers should be strictly
banned.
** 1o other areas of the ccosensitive
zone, it may be regulated as per the
| existing Government norns,
- Use of Should be actively prun:‘;':;:;lm“ -
6 rencwable b
ciergy sources » o .
- Widening of | This shauld be done with proper
. voads i, requited clearances such as
17 Y wildlife clearance and FCA  and
mitigalion measures, as per existing
o worms,
Movemient of The spzed lunit of 30 Em/h should
18 | vehiculer traffic Y be maintained for safety of wildlife
Lo smnimm ‘ _
) ' lntroguction' of v May ) l?: underlaken  with  the
| exolic species ' permission of CWLW,
Use or As per Govt Norms T
. 20 production of y
any hazardous
L) substances | —_ L. )
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Annexure - V

caf
31‘." GPS Cordinates of Gir Wildlife Sanctuary
},‘ ____GPSID  latitude . Longitude
Gso1 21*17'42.87"N 70°31'25.46"E
G$02 21°16°50.05"N 70°32'4.48"E
7 GS03 21°16'24.96"N 70°37'18.13"E
' G504 21°15'33.78"N 70°42'9.71"E
G505 21°14'36.29"N 70°48'11.96"E
GS06 21°19'35.46"N 70°48'26.26"€
GS07 21°19'5.88"N 70°53'0.03"€
-~ G508 21°15'54.48"N 70°51'41.60"E
G509 21°15'47.05"N 70°49°30.80"E P2
GS10 21°11'S4.89"N 70%49'25.69"¢
GS11 21°12'52.65"N 70°55°19.34"€
. - G812 0 21032927N | T0758/57.37E
G513 21°12°50.63"N 71°3'48.72"€
G514 21°10'7.27"N 71°0°20.97"¢
G515 21°7'53.49"N 71°5'1.71°€
G516 21°9'42.42"N 71743 45"E
‘‘‘‘‘ GS17 21°6'44.61"N 71°12'57.31"€
G518 21°3'32.17"N 71'10'50.96"¢C
G519 21°0'41.97°N . 71°8'30.26"E
G520 217 1'4.67"N 71°4'6.25"¢
G821 20°56'55.12"N - 71°0'5.29"F
G522 20°59'37.58"N 70°57'20.96"E
G523 20°55'57.50"N 70°52'17.63"C
— GS24 20°59°50.33"N 70°48'55.72"E ' _
6525 20°57'47.77"N 70°45'14.96"F -
G526 217 3'38.54"N 70°43'15.09"¢
GS27 217 7'11.57"N 70°36'58.26"F
G528 21°11'34,78"N 70°34'22.70"¢"
| GS29 21°5'35.87"N 70°30'24.87"¢ -
| G530 21°5'46.23"N 70°27°55.69"¢
. ] GS31 21°11'16.21"N 70°30°5.10"¢
‘ GS32 21°14'20.78"N 70°29'25.18"E
G$33 21°13'46.29"N 70°32'29.55"€
GPS Cordinates of North Block, Gir Wildlife Sanctuacy
_Gpsto_ T T atde Lorgitude
e 21070528967 wrest
I S B 21°17°49.200" N 71° 3' 1.550" ¢
( —_— 21°16'38.739"N - 717 3' 20,366 1
I o 21°17'1.896"N o risay
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Annexure - VI

GPS Cordinates of Paniya Wildlife Sauctuary

______ GPSID Latitude Longitude
PS01 21°15'56.47"N 70°49'43.59"E
PsQ2 21°15'52.45"N 70°51'0.06"E
Ps03 21°14'43.01"N 70°50'1.22"€
Psoa 21°13°38.55"N 70°51'29.96"E
Psos __21°12'46.47°N 70°54'53.41"E
PS0G 21°1130.72"N 70°53'23.67"E
pso7 21°10'15.23"N 70°51'13.95"€
e P08 21°12'13.30"N 70°49'31.84"E
P$09 21°14'L.75"N 7048'18.06'€ |

Annexure - VI

GPS Cordinates of Mitiyala Wildlife Sanctuary

Latitude
21711809371

. l.__...

tongitude

7171433.887C

21°11'43.21"N

L 2T1I58BTH

71°15°41.32"¢

2011576
21°10°21.31"R

7116'51.57°
1'16°20.24"€

21°9'28.80"N

e 237053
S

_ 7I17'36.63°E
L R

'5194%

71‘14“11:93:‘}'__\ .
LLnaTas s

_TIMFAGLIE

ERSPERCE SR 3

»

——y o
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Annexure- S 22'}

Grajarat Pollistion Control Board
Provisional Consent Order (CTE)

Paryavaran Bhavan, Sector-10/A,

e Gandhinagar - 3%2010)
| Consent No. CTE-90606  Valid upta: 23/01/2023 | frlesmamzse

W’Hmm*&mmmmwrm6Mﬁwmwmmmm

To. | [PeRTEzTEY ]
M/s. Morutl Btono -

48/p, ~Kodinar ﬁmﬁmﬁhOL(Unll A

Clty : Arithlya,

Dist 2 Gle Smonuth, ‘Tul : Kodin SInG . H
Fhione 19337119008 1, STDC ¢ Not In Gide

suUB:
REF;

Coment 1o Eatablish (NOCY under Kection 28 of
Your Application No (Cil CTE-Amnendsienty 127654 andd Dated 14/09/2017

rllu}uut prciudi}cc 10 the powers of this ll(l?itl! under the Water ('revention and Control of Pollution) Act-1974, the Air Act-1981 and the
vitonnient (1 totertion) Aet-19%6 and without reducing your responsibilitics under the said Acts in any way, this is to inform you that
thix Board grants Consent to Eatablish for setting, aps of an industrial plant/activitics st -Kodinar road , Arithiya, Kodinar . Gir

Somnath, hone No. 9227175555 for the manulacturing of the items/products as mentioned in the detailed order **#.
The Validity period of the order will be Five Years from the date of issue of CT1 (NOC) order,

1, CTE Ordor No: CTE-00690 Valid Upto: 23/01/2023

2, All Conditions under the, shal) be Applicable to you ax mentioncd n tic detailed Conaent Osder #4¢

Approved CETE: Not Linked to any CEXP
Approved TSDF:  Not Begd with any TSDE

3. GENERAL CONDITIONS -

#) Vhin arder se provisonal ovdee and detailed oaler is congidered ax fint,

t) Al the conditions and provisions under the Water Act 1974, the Air Aut 1984 and the Pnvitunment (Piotection) Act ~ 1986 and the rules made there under shall be
omplicd with®

) All the conditions and provisions under the Hazardius Waste (Management, Hanidling and Trans boundary Moveinent) Rules 2008 as amended shall be complicd
witli®,

) The comeentemtion of Noise in ambient arr within the premizes of industriaf onit shall not exceed Sollowing levels:

htween 6 AM. und LOPM. 75 0B(A)

Between I0PM and 6 A M TO WIS (A)

) 1 enne of cnpe ol ownerdap/mamagorent the name ared addiess of the new owners / partners/ directon/ proprctor or cquipment or working condittons as
tenboned th the conenta fortd order shoutd anmedinely be intioited 1o the Diad.

1) Inctiatry shial) have s dplisy ditic ontside the i Lactory gate with regurd to quantity and niture of hazardous chemicals being handled in the plant, including
Watle water and sir conseienis anil mdid bazardous wastes generated witlin the Lactory premises.

#) Adeguaie plantabian hall be corned ot all shong the periphery of the industoal premisedn such u way that the density off plantation w atleast 1600 uces per acee uf
Land wised @ green belt of $ inetens widih iy developed

1) The spphicant shall huve w submit the seiatos i presenbicd form regarding water consumption and shall have (o make payment of water cess o the Board under tie
Water Cesa Act- 1977

i) T he upplicant stall sdtae meod e ship of cormman infrastriscture for dispusat of offtucnt / Hazardous waste,

3 The appheant shial luswever, not wathout the giiat corsent of the Hoardd bringt o use any new or altered vutlet tor the discharge of cfflucat or gascuus emission or
sewiige wate Bom the proponcd oulasirial plisre The applicant is required o make applications Lo this Board for this purpose in the prescribed forms under the
provisums il the Warer Act-1974, the Au Act 93] ansl the Eavironment (Protection) Act- 1946,

) 101 i estabdinhied by any compeient mrhonly that the damage i caused dae o thew industrial activities to any peron or his property, in that case they are obliged
o pay the compennation as deteenuned by the cornpotent uthonty.

? For and on behalf of
S Nota s ACT-Bpedfic, Industry-spechfic, Area-speciic Conditons alongwhth ,
Product, Waste wator omuon:t(riyotnllu shall bo precisely mentioned In the Gujarat Pollution Control Board
DETAILED Consont Ordor \
os* Note : This Is only provisional communication. The final Consent/Authorization TN
In hard copry with dt:lyy‘:lgned by competant authority shall the final and valld
Consent/Authartzation. ( Member Secretary )

Printed On ; 2401/2018 Campaer generated Order thin KGN, Mo NOT regutre Phosicad Slhzsture m i m

i
£

Scanned with CamScanner
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From:- Maruti Stone Cruser .
Pro. Rajubhai Hamirbhai Sofanki
At:- Arithiya, Taluko:-Kodinar,
District:- Gir Somnath .
Mail:-parmarjayesh003@gmail.com
Mob.No. 9898323295
Arithiya, dated:-  /07/2018

217118

To

The Deputy Conservator of Forests,
Gir (West) Division, Sardar Baug,
Junagadh

Sub:- Regarding obtaining "Wildlife Clearance” from National Board for
Wildlife for Black trap quarry lease Survey No. 45/Paiki ha.
0.90.C0 Village: Arithiya, Taluka: Kodinar, District: Gir Somnath

With respect to above subject, our Black trap quarry lease was sanctioned from the
coltector of Amreli since 1996. But quarry lease works has not carried out till today because
the procedure for obtainim; the Wildlife Clearance certificate was outstanding
therefore black trap quarry lease has required Wildiife Clearance under Wildlife (Protection)

Act, 1972. Therefore prepared Necessary proposal under Wildlife (Protection) Act, 1872 in
prescribed proforma and same is enclosed herewith in seven copies.

Gir forest area ha. 126501.72 was declared as a Gir wildlife Sanctuary under ihe
Wildlife Protection Act 1872. by the Government of Gujarat's Notification dated:16/01/1974
Afier that Gir forest area ha. 14711.43 was declared as a Gir wildlife Sanctuary under the
Wildiife Protection Act 1972. by the Government of Gujarat's Notification dated:-18/09/1965.
In this way Total area ha. 141213.15 declared as Wildlife Sanctuary. & 25871 ha. area
declared as a National Park is included in the Wildiife Sanctuary erea. :

The protected area (Gir Wildlife Sanctuary) is about 5500 meter far away from the
project area. The wildlife habitat mainly in Sanctuary & Nationa! Park area sometimes
wildlife goes outside for food but no wildlife habitat & migrate from this project area. this
Black trap quarry lease area it is not a part of any forest area or Gir Wildlife Sanctuary area
but it is a part of Govt. waste land. & situated in 10 km bufier zone area. We will not harm or
destroy wildlife hzbitat including fauna and flora of the Gir Wildlife Sanctuary and we will

- create 10 meter wide green bett around lease area. ’

The proposal for Wildlife Clearance please be considered with safe guard and

mitigation measures & we requested to grant permission for issuing “Wildlife Clearance”
under Wildlife (Protection) Act 1972. Thanking You.

Wl OGRS TR
Maruti Stone Cruser
Pro. Rajubhai Hamirbhai Solanki
Enzl:- As above

CAVILDLIFE CLEARANC BN acati Stane rushar Pra. Razubhai Hamicbas Sal2ptn AridiiyatPan- § & 2.doc
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wIR W52, 2 zq

w24l dusidiir,
ERIEENTEI]
dl.R¢/e/R04c.

ulq,

eRaeuAlsl),

wi1QL R v,

o2 lu-a.
Ruy:-  arfes auds A=A ol u—aial wauaL Anaa visd,
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Maruti Stone Crusher,
At: Village Arithiya,
Ta. Kodinar, Dist. Gir Somnath,
Date 28/8/2019
To,
The Geologist,
Geology and Mines,
Gir-Somnath.
Veraval (Gujarat)

Subject: In the matter of obtaining the No objection
certificate of the Wildlife Sanctuary Board.

Ref. Your office letter No. GJ/GIR/ECO/QL/2089
dated 3/10/2016.

Respectable officer,

This is to inform on the aforesaid subject and letter
under reference that, it was informed vide your letter
dated 3/10/2016 to us to obtain Certificate of Wildlife
Sanctuary Board in our Black trap mineral quarry lease in
the area of 0.90.00 Hector in Survey No.45 paiki of Village
Arithiya, Ta. Kodinar. In that connection, we had made
an application to DCF, Junagadh on 10/10/2016 for
obtaining the No objection certificate. In pursuance of the
said Application, the Chief Forest Conservator, Wildlife
Circle, Junagadh, vide their letter dated 16/10/2018, had
forwarded the proposal in regard the No objection
Certificate to the Principal Chief Forest Conservator,
Wildlife Circle, Gujarat State, Gandhinagar (Copy
enclosed) and, after obtaining the recommendation vide

letter dated 1/7/2019 of the Principal Chief Forest
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Conservator, Wildlife Circle, Gujarat State, Gandhinagar,
the proposal has been forwarded to the Government,
Forest and Environment Department, the intimation of
which has been given to us (Copy annexed). So, since,
the procedure of obtaining the clearance of the Wildlife in
our quarry lease area, the same shall be produced before
you immediately on receiving the same which may please

be noted.

Encl: as above.

Yours faithfully,
Sd/- Rajubhai Hamirbhai Solanki

Sd/- illegible
Inward Branch,
Office of the Geologist,
Inaj, Veraval. 28/8/2019
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OFFICE OF THE GEOLOGIST,
Geology and Mining Department,
Collector Office Building,

Room No0.348 to 354,

At Inaj, Ta. Veraval, Dist. Gir Somnath.
Phone No. 02876 285040,

Email: geologist.girsomanth@gujarat.gov.in

No.GG/QL/E.C./2033 Date: 4/7/2020
To,

The Maruti Stone Crusher,

Proprietor Gigabhai Govindbhai,

At: Arithya, Ta. Kodinar,

Dist. Gir Somnath.,

Subject: In the matter of locking up the Virtual Account.

Sir,

This is to inform on the above subject that, Black Trap Mining
Quarry lease has been granted to you of 0.90.00 Hector area in
Survey No.45 paiki of Village Arithiya of Taluka: Kodinar of Dist. Gir

Somnath.

As per the order dated 18/4/2017 of the Hon’ble National
Green Tribunal, in all the leases, the Environmental Clearance (E.C.)
was required to be obtained by December, 2016. Therefore, if the
E.C. is not obtained till 31/12/2016, in such cases no mining
operation can be done. Since, the order is so, you have not obtained

the Environment Clearance (E.C.) of the aforesaid lease. Notices to
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you have been issued by this office for submitting the Environment
Clearance Certificate (E.C.) vide notices dated 24/5/2018,
1/1/2019, 13/9/2019, 2/11/2019, 27/12/2019 and 21/5/2020. But,
since, no E.C. has been submitted from you, your online Virtual
Account of your aforesaid Quarry lease has been locked on

2/7/2020.

On producing the E.C. from you, further action shall be taken

up for activating your quarry lease as per the rules.

Sd/- illegible
Geologist,
Department of Geology and Mines,
Gir Somnath.



